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· LOK SABHA DEBATES 

I 

LOK SABHA 

Wed1;esday, February 4, 1976/Ma.gha 
15, 1897 (Saka) 

The Lok Sabha met at Eleven of the 
CLock 

[MR. SPEAKER in the Chair] 

PA PERS LAID ON TI-IE' TABLE 

REVIEW AND ANNUAL REPORT, ETC. OF 

CENT ,�AL INSTITUTE OF PLASTICS ENCI

NEERc '<G AND TOOLS, GUINDY, MADRAS 

FOR 1974-75 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): I beg to lay on the Table a 
copy each of the followhig papers 
(Hindi and English versions) under sub
section (1) of section 619A of the Com
panie� Act, 1956:-

(l) Review hy the Government on 
the working of th2 Central In
stitute of Pla 0tics Engineering 
and Tools. Guindy, l\lfac:ras for 
the year 1')7'1-75. 

(;?) Annual Report of the Central 
Institute of P' as tics Engineer
ing and Tools. Guindy. Madras, 
for 'the year 1:)74-75. along with 
the Audited Accounts. [Plac
ed in Library. See No. LT-
10321/76.] 

NOTIFICATIONS UNDER ALL-INDIA SER

VICES ACT 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS. DE

PARTME'NT OF PERSONNEL AND 

2360 LS-1. 
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ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS ( SHRI OM MEHTA) : I 
beg to lay on the Table ct copy of the 

following Notifications (Hindi and 
English versions) under sub-section 

(2) of section 3 of the All-India Ser
vices Act, 1951: -

(1) The Indian Administrative 
Service (Fixation of Cc:dre 
Strene;th) Second Amendmenf 
Regulatio:i.s. 1976, published in 
Notification No. G.S.R. 25(F.) in 
Gazette of Inrlia, rlated the 17th 
January, 1976. 

(2) The Indian Administrative Ser
vice (Pay) Second Amend11i1ent 
Rules. 1976, published in Noti
fication No. G.S.R. 26(E) in 
Gazette of India. c!nted the 
17th January, 1976. 

(3) The Indian Forest Service 
(Fixation of Cadr� Strength) 
Second Amendment Regula
tions. 1975, published in Noti
fication No. G.S.R. 71 in 
Go,zette of hdia. dated the 17th 
January, H)7G. 

( 4) The Indian Acl.mi nistrative 
Service (Pay) Twenty-first 
Amendment Rules, 1975 pub
lished in NotiGcation No. 
G.S.R. '14 in Gazette of India. 
dated the J'i�h January. ll!7fl. 
[Placed in Library. See No. 
LT-10322/76.] 

NOTIFICATION UNDi':R CuSTOMs AcT 

THE MINISTZ� OF ST ATE IN
CHARGE OF THE DFPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KU:Y.IAR :'vlUK[IERJEE): I 
beg to lay on the Table a copy ,1f Noti
fication No. G S.R. fic!(E) (Hindi and 
English versions) t·ublished in Gazette 
of India, dated the 2nd February. 1976 
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making certain amendment to Notifica
tion No. G.S.R. 4(E) daLed the 1st 
January, 1976, "Jnder section 159 of 'the 
Customs Act, 1962 together with an 

exp1'anatory memorandum. [Placed 
in Librwry. See No. LT-10323/?f;i.J 

REVIEW AND ANNUAL REPORT, E'IC. OF 
NATIONAL SEEDS CORPORATION LTD., 
NEW :CELHI FOR THE YEAR ENDlNG 31ST 

MAY, 1974 

THE MINISTER OF ST ATE lN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANN/>_E:AHEB P. 
SHINDE): I beg to lay on the Table a 
copy each of the following papers 
(Hindi and English ver;·ions) under 
sub-section (1) of section 6HJA of the 
Comp:mies Act, 1956: -

(1) Review by the Government on 
the working of the National 
Seeds Corporatio.'1 Limited, 
New Delhi, for the year ended 
31st May, 1974. 

(2) Annual Report o[ the National 
Seeds Coroorzition Limited, 
New Delhi, ior the :vear ended 
:list :\lay, 197'1 a](,ng Yvith the 
Audited Accounts and the 
comm en ts of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. 

LT-1'0324/76.J 

CORRIGENDA TO STATEMEN'l: EXPLAINING 
REASONS FOR NOT LAYING TARIFF 
COMMISSION's REPORT ON THE PHICE 
STRUCTURE OF INDUSTRIAL ALCOHOL 

WITHIN PRESCRIBED PERIOD 

THE DEPUTY ::VI1NISTE'R IN THE 
MINISTRY OF CHE:\1ICALS AND 
FERTILIZERS (SHRI C. P. MAJl:-ll): 
I beg to Jay on the Table a Conigenda 
(Hindi and English versions) to the 
statement laid on the Table of Lok 
Sabha on the 20th January. Hl76 ex
plaining the reasons for not laying be
fore Lok Sabha the report of the 
Tariff Commission on the price struc
ture of Indus:Tial Alcohol within the 
period prescribed by sub-section (2) of 
Section 16 of the Tariff Cornmis:;;ion 
Act, 1961. [Placed in Library, See 

No. LT-1,0325/76.J 

REVIEW AND ANNUAL RBPORT OF 
CASHEW CORPORATION OF INDIA l,Tl>., 

NEW • DELHI AND OF TicA TliADING 

CORPORATION OF INDIA LTD., CALCU'I'!A, 
FOR 1974-75 

TFJE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): I 
beg to Jay on the Table a copy 
cf the following papers (Hindi and 
English versions) untier sub-section 
(1) of section 619A of the Companies 
Act, 1956:-

(1) (i) Review by the Ge:vernment 
on the working of the 
Cashew Corpora\'ion of 
India Limi.ted, New Delhi. 
for :he year H,74-75. 

(ii) Annual Report of the 
Cashew Corporation of 
India Limited, Kew Delhi, 
for the year I :174-75 along 
with the Audited Ac
counts and the comrilents 
of 1'he Comptroller and 
Auditor General thereon. 
[PLaced in Lib.rary. See 

No. LT- 10326/'76.J 

(2) (i) Review l::y the Government 
on the working of the 
Tea Trading Corporation 
of India Limited, Calcutta, 

for the year 107-1-75. 
(ii) Annual ReJ?ort of the Tea 

Trading Corporation of 
India I.imited, Calcutta, 
for the year 1,174-75 along 
with the Audited Ac
counts and lhe comments 
of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See 

No. LT-10327/76.J 

ANNUAL REPORT (PART II) OF REr;rs
TRAR OF NE\11,'SPAPERS FOR INDIA ON 

PRESS IN INDIA, 1973 
THE MINISTER OF STATE IN

CHARGE OF THE' DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MllKHERJEE): On 
behalf of Shri Dharam Bir Sinha, I 
bEg to Jay on the Table a Cl'PY of the 
Annual Report (Part II) of the Regis
trar of Newspapers for India on Press 
in India, 1973. f Placed in Li!Jrar'IJ 
See No. LT-10328/76.] 
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o f Membera-Mta. & Report

11.92 tors.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have 
to report the following messages re
ceived from the Secretary-General of 
Rajya Sabha:—

(i) “ In accordance with the pro
visions of rule 111 of the 
Rules of P-oeedure and Con
duct of Business in the Rajya 
Sabha, I am directed to en
close a «.*opy of the Industrial 
Disputes (Amendment) BIU, 
1976, which has been passed 
by the Rajya Sabha at its sit
ting held on the 2nd February, 
1976.”

<ii) “ In accordance with the pro
visions of rule 127 of the 
Rules of Procedure and Con
duct of BuMntss in the Rajya 
Sabha, I r,m directed to in
form the Lok Sabha that the 
Rajya Sabha, at its sitting held 
on the 2nd February, 1976, 
agreed without any amend
ment to 'he Press Coumil 
(Repeal) Bill. l')76, which was 
passed by Ihe Lok Sabha fit 
its sitting held on the 28th 
January, J.9J6."

(iii) “ In accordance with the Pro
visions of rule 115 of the Rules 
of Procedure arid Conduct of 
Business in the Rajya Sabha, 
I am directed to inform the 
Lok Sabha that the Rajya 
Sabha, at it's sitting held on 
the 3rd February, 1976, agreed 
to the following amend nent 
made by the Lok Sabha at its 
silting held on the 30th Janu
ary, 1976, in the Motor 
Vehicles (Amendment) Bill, 
1976:—

Enacting Formula
That at page 1, line 1.— 

for  “Twenty-sixth’’ 
substitute “Twenty -  

seventh**.

(Iv) “ In accordance with the pro
visions of rule 115 of the Rules 
o f Procedure and Conduct 
of Business in the Rajya 
Sabha. I am directed to inform 
the Lok Sabha that the Bajya 
Sabha, at its sitting held tm 
the 3rd February, 1976, agreed 
to the following amendment 
made by the Lok Sabha at 
its sitting held on the 30th 
January, 1976, in the Equal 
Remuneration Bill, 1976:—

Enacting Formula

That at page 1, line 1,— 
for “Twenty-sixth”  
substitute “Twenty-

seventh” .

11.84 hrs.
INDUSTRIAL DISPUTES (AMEND

MENT) BILL

A s  P assed  B y  R a j y a  S abha\
SECRETARY-GENERAL: Sir, I lay 

on the Table of the House the Indus
trial Disputes (Amendment) BiU, 1970* 
as passed by Rajya Sabha.

COMMITTEE ON ABSENCE OF MEM
BERS FROM THE SITTINGS OF THE 

HOUSE
(i) M in u t e s

9HRI S. M. SIDDAYYA (Chama- 
rajanagar): I beg to lay on the TaMe 
Minutes of the sittings of the Com
mittee on Absence of Members front 
the Sittings of the House held on the 
23rd January, jnd 3rd February, 197§.

(ii) T w e n t y - fo u r t h  R eport

SIIRI S. M. SIDDAYYA: I beg to pm- 
sent the Twenty-fourth Report o l the 
Committee on Absence of Members 
from the Sittings of the House.



, Committee on Absentee. WffBXJAKt < 1OT« St. H«. re. PjW*** 8 
of Member*-Aft*. St Report of Bonus (Awwit) CW. &

Payment o/ Btw*g 
(Amdt.) Bill

COMMITTEE  ON  GOVERNMENT 
ASSURANCES

Fifteenth Report

SHRI  B.  K.  DASCHOWDHURY 
(Cooch-Behar): I beg to present  the 
fifteenth Report of the Committee on 
Government Assurances

11.06 Hrs.

STATUTORY RESOLUTION RE. DIS
APPROVAL  OF  PAYMENT  OF 
BONUS  (AMENDMENT)  ORDI
NANCE, 1975 AND  PAYMENT  OF
BONUS (AMENDMENT) BILL— 

contd.

MR. SPEAKER: Now. further dis
cussion on the resolution moved by 
Shri Indrajit Gupta, Shri Raghunatha 
Reddy.

«ft Tm  snrf (srrer) : t ^

5TT?i % frfvjRf % srst fr n"*«r;sr ir ;<77 

. «FT  falT t I

mttst  $ 3 w <*>> iT3fT

fejT I i

THE  MINISTER  OF  LABOUR 
KSHRI RAGHUNATHA REDDY) : Sir, 
I am extremely grateful to the Hon. 
Members on both sides of the House 
who have participated in the debate 
on the provisions of this Bill before 
the House with a lot of understand
ing, interest and ability. Our esteemed 
friend Shri Indrajit  Gupta  had put 
forward his case with his usal brilli
ance and ability. It was indeed a very 
fascinating speech; but I have to tell 
my friend  with  great  respect that, 
unfortunately, his ease is based on 
wrong facts, wrong logic and erroneous 
appreciation of both national and in
ternational economic and political situ
ation. 1 will .be failing in my duly 
to my friend if I do not say that, once 
the major premises are based on wrong

facts, even if he uses his brilliance act) 
sound logic, only conclusions, which 
may be astounding even to himself, 
will follow.

Before I deal with some of the as
pects of Shri  Indrajit  Gupta's  case 
please permit me to emphatically deny 
some of the observations made by Shri 
S. M. Banerjee in his speech that Gov
ernment acted under pressure or on 
the advice of the monopolists like Tata3. 
Let me reiterate that the Government, 
having taken into account the national 
and mtematinai economic situation and 
the compulsions of economic develop
ment which would achieve economic, in
dependence and self-reliancc for the 
country and the  logic  of  our fight 
against right reactionary forces, have 
decided on this policy.  I ĉn tell you 
that it is not easy for Government t« 
decide,  or  for  the  Labour  Minis
ter  to  agree,  to  bring  this  legis
lation except with a genuine desire to 
rationalise the law relating to payment 
of bonus-

I am in full agreement with my good 
friend, Shri Indrajit Gupta, that, for 
the purpose of fighting the forces of 
fascism and rifiht reaction, the rural 
poor, the middle  class,  the working 
class, the intellectuals, the poor peas
antry and the totality of the democratic 
forces must be mobilised and mad** 
politically consious of the danger of 
right reaction.  This is exactly  what 
the Government is doing.  The Prime 
Minister’s  20-point  Bconomic  Pro
gramme is essentially meant to correct 
the imbalances and to generate social 
forces which would fight against the 
forces of right reaction and fascism.

May I say with great respect that 
fascism  is  counter-revolutionary in 
essence, but it is also a apodal histo
rically conditioned form  of  counter
revolution. intensification or economic 
.crisis and despair on the part of the 
capital in finding normal solution for 
the impasse created by the limitations 
of investment is pne of the basic rea
sons which would be taken  advantage



St. Res* re. Payment MAGHA 1$, 188t (&AKA) 
<4 jSorius (Amdt.) Ord. &
Payment of Bonus 
(Amdt.) Bill

«f by the forces ol reaction and fascism. 
Wherevpr the forces of fascism have 
taken advantage of the existing situa
tion, one would see it historically that 
they take advantage of the economic 
crisis that develops both at the inter
national level as well as at the national 
level; that was one of the main ingre
dients, a fertile ground, which cotild be 
exploited by the  forces  of  fascism. 
That is exactly the situation which the 
Government wants to avoid and pre
vent.

That is why, it is the endeavour of 
the Government to see that investment 
climate is not only generated but in
vestment potential is created for the 
purpose of expansion of social invest
ment.

St Res. re Payment 10 
of Bonus (Amdt.) Ord. de 

Payment of Bonus 
(Amdt.) Bill

Therefore, in order to prevent any guch 
situation, planning nfffst succeed not* 
only on the side of demand but also 
on the side of investment.  At the pre
sent moment, given the problems of 
industrial development and the prob
lems in the agricultural and energy 
sector. I have uo doubt, Shri Indrajit 
Gupta and other friends would agree, 
that one should give priority to invest
ment side.  This is exactly tne objec
tive which Government want to achi
eve by the changes sought to be incor
porated in the law.  Without economic 
surpluses, there cannot be any social 
investment-.  This  Is  the simple but 
hard, logic of economic development. 
If this step is not taken now, we will 
only be abetting and aiding the forces 
of fascism.

The development of fascism, my good 
triend Shri Indrajit Gupta knows as
sumes  different forms and patterns in 
different countries according to histori
cal, social and economic conditions and 
to the national peculiarities and inter
national position of the <?ivcn country. 
We have to clearly understand the poli
tical sociology and economic causistry 
ol forces of fascism.  For proper ap
preciation of the social forces, we must 
have some unerstanding of the social 
classes in India.

The number of agricultural labour, 
according to 1971 census,  wâ  about 
48 millions.  According to an estimate, 
the number of landless share croppers/ 
tenants is  approximately  15 millions. 
The total number of workmen engaged 
in organized industries, including the 
services  under the  Central and St’ate 
Governments, quasi-̂overnment bodies 
and local bodies is approximately 20 
millions, and factory workers cc> stitute 
less than one per cent of the total popu
lation in India. Statisticians have esti
mated that the total number of people 
>n India living below poverty line is 
a»ywhere between 40 and 50 per cent. 
This is the political, sociological and 
historical setting in which the danger 
•f fascism wiH have to be understood.

Demand  for economic gains at the 
stage of economic development at which 
the majority of the masses are poorer 
than the organised workforce will iso
late the worl.ing class.  I may say 
with great respect that I completely 
subscribe to this proposition.  In this 
connection, may 1 remind my friends, 
the leaders of the working class what 
Marx said;

“The proletariat has no right to 
isolate itself; it must, no matter how 
hard this may appear, rcject all that 
would separate it from its allies.’’

SHRI INDRAJIT GUPTA (Alip-re): 
That is the bonus !

SHRI RAGHUNATHA REDDY: Gov
ernment is extremely grateful to the 
historic role played by the working 
class in fighting forces of fascism i* 
India.  Fascism and right reaction art 
represented  by  counter-revolutionary 
forces like Anand Marg, R.S.S. and 
others.  In this context, I would like 
to submit that undue emphasis is plac
ed on eeonomism and economic demand 
for certain sections of people who are 
employed and wtoose wages are being 
revised periodically while leaving large 
sections of the people helpless in a 
state of disarray. This would Mtly lao#
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fShri Raghunatha ReddyJ 
to alienation and not consolidation ol 
democratic forces* Economism has a 
debilitating effect even on the work
ing class.

If the sole purpose o f the working 
class is to gain concessions and reforms 
resulting in higher wages and better 
benefits then the war in Vietnam did 
help many American companies to 
make enormous profits and the com
panies in their turn shared their pro
fits with the working class. As a re
sult of economism American trade 
unions have become the most conser
vative force in American history.

In this connection, may I quote from 
the writing of Lenin, one o f the great
est leaders that humanity in history 
bas produced. Great Lenin said :

“For its self-realization, the work
ing class must not only have a theo
retical—rather it would be more true 
to say—not so much a theoretical as 
a practical understanding, acquired 
through experience of political life, 
of the relationships between all the 
various classes of modern society. 
That is why, the idea preached by 
our economists, that the economic 
Struggle is the most widely appli
cable means of drawing the masses 
into the political movement, is so 
extremely harmful and extremely re
actionary in practice” .

J do not want to say anything more.
There is some misunderstanding 

about the concept of allocable surplus 
as it has been used in the BiU and the 
provisions of the A ct For clarifica
tion, I propose to explain that in order 
to compute the allocable surplus, the 
first step is to work out the ‘gross 
Profit’ for the accounting year. As ex
plained in the first schedule (secona 
schedule in the principal Act), the net 
profit shows in the profit and loss ac
count is taken as the starting point. 
To this, certain amounts e.g., provision 
for bonus, depreciation, donation in 
excess qt permissible limits axe add«d

back. Similarly, there are some de- 
ductable items, eg., extraneous profits, 
subsidy etc. This exercise leads to th#* 
determination o f ‘gross profits’.

The second step is to find out the 
available surplus. This is done by 
making the following main deductions, 
from on the figure of gross profits: (a) 
depreciation, (b) development rebate, 
(c) taxes (d) return on capital, (i) 
8.5 per cent in the case of equity capi
tal and (ii) 6 per cent, in the case of 
reserves. 60 per cent, of the available 
surplus becomes the allocable surplus 
as laid down under Section 2(4) of the 
Payment of Bonus Act, 1965.

Therefore, I would like to make it 
very clear that under the Bonus Act, 
on the principle of roll-on, if there is 
an allocable surplus, even if it is a 
nominal surplus, on a roll-on basis, over 
four years the workers are entitled to 
a minimum bonus of 4 per cent. That 
is the provision made and I have no 
doubt in actual practice the leaders 
and the working class will realise that 
this is a very beneficial measure 
Otherwise, in one year you may get 
a bonus and in another year you may 
not get it. And this has rationalised 
the entire concept of bonus on roll-on 
basis___ (Interruptions)

Then, Sir, the question of bonus 
.shares has been raised. Bonus share« 
are allowed to be allotted under some 
regulations and procedures governing 
the same. Those who are acquainted 
with the procedures of the corporate 
sector and the Company Law would be 
able to appreciate that the issue ot 
bonus shares is regulated under some 
rules and regulations. It is not kit 
to the will and pleasure of the cotpo- 
rate body. It is not as if the company 
management has been allowed to run 
amok. The issue of bonus shares ipso 
facto is preceded by profile accomulat- 
ed in reserves. If there are adequate 
profits resulting in allocable surpluses, 
the workers are assured of bonus. Bonus 
shares add to *ke capital base, provide 
for the stability of the corporate body
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and'assure continued employment and 
production and In all probability, fur
ther surpluses. Therefore, the question 
that oqe should ask himself is this. Do 
you prefer this situation of stability or 
a situation of unstability?  These are 
the two questions that any leader of the 
working class should ask himself—whe
ther he would like to have a situation 
of the stability of the corporate body 
ensuring the stability of employment 
and normal employed wages for every 
month or he would like to have bonus 
for one year and create a situation of 
instability  leading  to  losses and no 
bonus next  year  and not only tl&t, 
further leading to a situation of un
employment of the employed.  Whe
ther you would like to employ more 
of the  unemployed, it js a different 
question.  This is likely to lead to a 
situation of making the employed un
employed.  This is the most unfortu
nate situation which is likely to arise.

Then, ruestions have been raised by 
my friend, Shri Erasmo de Sequeira— 
why agreements on the basis of collec
tive bargaining under Section 34(2) 
have been precluded now?  In this 
context. I would like to submit that 
in the ca<?e of a large number of cor
porate bodies, the public financial in
stitutions.  have a substantial  share
holding.  In fact, those who are acqu
ainted with the working of the corpo
rate sector would know that the stake 
of the management involved is very 
n̂pligiblc in quite a number of very 
port? bodies ...

SHRI  DINEN  BIIATT ACHARYY 4. 
(Serampore'i: Evon in the case of ICI 
and  Dunlons.  You  are  tr Iking  of 
stakes  Have they got any stake?

SHRI RAGHUNATHA REDDY : I do 
not think Mr. Bhattacharyya knows 
anything about  the  corporate sector. 
In fact, those who are acquainted with 
the working of the corporate sector 
would know that the stake of the man
agement involved is very  negligible. 
Let us assume for the sake cf argu-
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ment that the management and the 
trade unions come to an agreement 
with regard to bonus which will wipe 
out even the capital. If it is an agree
ment under Section 34(2) and if the 
sanctimonious  principle  of collective 
bargaining, as  Mr. Sequeira  has sug
gested, is  to be followed then, the 
management and the trade unions are 
free to declare any amount of bonus 
eating away even the capital itself, let 
alone the reserves...

SHRI INDRAJIT GUPTA: What kind 
of management is it?

SHRI  ERASMO  DE  SEQUEIRA
(Marmagoa): No such thing has ever 
happened.

SHRI  RAGHUNATHA  REDDY: 
While both parties, in such a situa
tion, may be happy in ultimately mak
ing gains, the company would go into 
liquidation.  It would not only be a 
national  loss but create unemployment 
of those employed m the /ery under
taking itseJf which has gone into liqui
dation .

DR. KAILAS (Bombay South). This 
is what; Mr. Sequeira wants— unem
ployment to go on increasing.

SHRI  RAGHUNATHA  REDDY: 
Therefore, bonus has to be regulated 
by some, rules and procedures and law 
in  as  much  as the issue of bonus 
shares i.s regulated  Therefore,  the 
argument that ha*? been raised by Mr. 
Sequeira  hjs no substance anj it is 
only  an  argument ad  nauseam. 
Another question that  was prominent
ly raised was why this top limit 20 
per cent, is fixed  The very same logic 
would apply to this case also  Sup
pose if economic surpluses are created 
to what extent should they be utilised 
for purposes of consumption and what 
should go into socially desirable chan
nels for economic development? If the 
entire surplus is to be shared between 
management  and employees of parti
cular undertakings than the question.



15 St. Res. re. Paymerwt 

of Bonus (Amdt.) Ord. 
FEBRUARY 4, 1976 St. Res. re., Paymem 16 

& of Bonus (Amdt.) Ord. & 
Payment of Bonus 

(Amdt.) Bill 

[Shri Raghunatha Reddy] 

of investment does not arise, expansion 
does not take place and the potential 
for employment would not go up. 
Thus while a section of the i:,eople in 
this country may be happy the large 
section of the people would be le.Et 
high and dry. This would lead to eco
nomics of anti-growth aided and abet
ted by monopoly capital which would 
also welcome such a situation. 

My friend Mr. Indrajit Gupta no 
doubt has referred to the crisis of capi
talism. This crisis of capitalism in 
various countries is not confint'd to one 
country or the other. It is a crisis of 
international capitalist system in its 
political, social and economic f.spects, 
The Cocoyoc Declaration states : 

'The problem today is not one of 
shortage but of economic and social 
maldistribution and misuse; man
kind's predicament is rooted prima
rily in economic and social struc
tures and behaviour w1thin and be
tween countries. 

Much of the world has not ye1: 
emerged from 1he particular histo-

rical consequenc�s of 2lmost five cen
turies of colo:1ial central which :::on
centrated economic ower so over
whelmingly in the hands uf a sma1l 
group of nations. To this day, at 
least 3/4 of the world's income, in
vestment, services and almost all of 
the world's research are in the hands 
of 1 I 4 of its people.' 

Under the illustrious leadership of 
the P�ime Minister, the Government 
rical cons-equences of almost five cen
about the necessity of achieviiag rapid 
-economic development and for achiev
ing selfreliance, economic and techno
logical independence. The Government 
is also fully aware of warnings given 
'by Cocoyoc Declaration. I quote: 

"There is an international power 
slTucture th:.it wil'. resist moves in 
this direction. lti; methods a:,-e well
known, the purposive- :naintenance of 
�e built-i.n bias of the existing in
ter•ational market lill.C<'1'1anisms, 
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other forms of economic man.lpula
tion, withdrawic1g or withholding 
creaits, embargoes, ecot1omic sanc
tions, subversive use of iniiell1gence 
agencies, repression including tor
ture, counter-insurgency operat10ns, 
even full-scale intervent.ion. To 
those contemplating the use of such 
methods,. we say: 'Hands off'.'. 

We have no donU that the hou. Mem-, 
bers would agree when we say ·hands 
off.' 

It would be a complete misunder
standing and misrepresentation of the 
Government's cas.e to say that th� 
Government is against bonu� being 
given to the workers. In fact the Bill 
before the House is a legislatir,n relat:
ing to providing for bonus on a rntional 
basis. All that the Governmem states 
is that in the interest of economic deve
lopment and •:ontbued emp'uyme;1t, 
concerns making losses over a period 
should not be compelled to pay bonus 
as that can only be done by 0roding 
the capital base. If surplus is avail
able bonus will follow automatically 
upt:o a ceiling of 20 per ce1,t. the logic 
of which has already been e"plain
ed by me. 

I will illustrate my point. T,,ke the 
case of National Textile Corporation. 
There are more than 100 mills employ
ing 1.60 lakhs of persons out of a total 
workforce of 9 lakhs employed in 
the entire textile industry. The·fe were 
taken over in the interest of m;:.intain
ing employment and productio!1. The 
total loss incurred by National Textile 
Corporat-ion during the la.st 8 n'onths, 
April to November 1975, is abouL the 
order of 46 crores. If bonu, at ttie 
rate of 8.33 per cent. was to iJe given 
to tke employees the company woulcl 
have to bear an additional e�:1.:enrn
t:ure of 8 crores. Sup.pose the,e mills 
were closed down for want of fi:)cmces, 
... even if the workers ,;ot bo.aus fer 
one year, they may face unemploy.aien-t 
and gain through bonus woulrl llave 
li>een illusory while ur1.employmen:. wii:l 
be a stark reali.ty. I need not r.ul
lli,ply kJ.s:tanc-es of this type. They 
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Ate far too weU-̂cnown to be mention
ed.  Will  the  hon.  Leaders of the 
working class  opt for  bonus in pre
ference to employment in such  cir
cumstances?  This is a question which 
the leaders of the working class should 
ask for themselves and find an answer.

1 am grateful to my friend, Shri Ste
phen, who has given a new approach 
to the problem in his speech yesterday.
I cannot but agree fully with what he 
stated that unless the  working class 
established a hegemony over the pro
cess of production and  the economy 
there is? hardly and prospect ot balanc
ed economic development and growth. 
We have already in  a  very realir-tic 
way announced ihe Scheme of ‘Work
ers’ Participation in Industry, particu
larly,  in  shop  floor and plant level. 
The working I’ass should take advan
tage of this scheme and must acquirc 
hegemony leading to further involution 
of the scheme, which might satisfy my 
friends. Shri Stephen and Shri Vesaxit 
Sathe

Our esteemed friend, Shri Indrajit 
Gupta, has put forward his case  no 
doubt with utmost brilliance.  But, I 
may tell my hon. friend with great res
pect onci* Jgain  that  his c.iie is not 
based on facts (Interruptions). While 
I appreciate his brilliance you will per
mit me to say that we cannot afford 
to take to populist slogans as conve
nient 1o anyone.  A responsibly Gov
ernment which has the highest interest 
oi the people at heart, cannot aflord 
to choose populism in pla<e of  hard 
realities of life,  it is easy to announce 
financial policies  whkh may  evoke 
claps.  But, this is exactly the type of 
policy which had  been  desired  by 
Karl  Marx. (Interruptions) I quote 
him

“Gifts of money and lo«jr>s on easy 
terms—such  was  the  perspective 
with which he hoped to charm  the 
■aasses.  Money  given, or  money 
‘lent’ without security!  These are 
the beginning and the ena of finan
cial science for the slum proletariat, 
whether dressed i* rags or ki pur
ple and fl*e linen.  Such were  ihe

Payment of Bonus 
(Amdt.) Bill

only motives to  which  Bonaparte 
knew how to appeal. Never did any 
pretender speculate in more stupid - 
tashion upon the stupidity  of  the 
masses”

In  all  humility.  I must state again 
that no responsible Government  can 
follow the path of populism.  The tim«. 
has come in this country when all sec
tions of the Indian society will haw* 
to make the  necessary  sacrifices  to 
make  the  20-Point  ecor.cmic  pro-i 
gramme of the Prime Minister fulfilled, 
reality so that the working class can> 
be assured full employment, economic, 
sccunty, social seounty in a different 
type of society that is sought to  be 
created.  Then cnly tiie problem could 
be sorted  out and not by mere  de
manding of 4 per c«nt or a little more 
than 4 per cent, as bonus.

I move the Bill,  Sir,  for conside
ration

SHRI INDRAJIT GUPTA (Alipore):
I wi«h ] could  omplimcot the Lai our 
Minister for his not so brilliant expo
sition of Marxism-Leninism. (Inter
ruptions.)  Well if he is not a Marxist, 
he should not trespass into unknown 
territory.

SHRI  N.  SREEKANTAN  NAJB 
(Quilou)- Some people rush in where 
angels fear to tread.

SHRI INDRAJIT GUPTA  In  any 
(ase, oldman  Marx. • sleeping peace
fully in this tomb in Highgate ceme
tery, would, I think, turn in his grave 
if he heard the way  he  was  being 
quoted, oi rather misquoted.

SHRI S  M  BANER1TSE (Kanpur): 
He would ha\c come out smd bentem 
him!

SHRI INDRAJIT GUPTA: My friemt, 
Mr Raghunatha Reddy, who bas read 
many of these bjoks, I know, pulled 
out a quotation of Leain’s from tlutf 
famous work What  is  to be done?, 
and tried to show that Lenin had flivea
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a warning of the fate that would over
came the working class if it was sunk 
irt pure economism. But he knows as 
well as I do that in the history of the 
Russian Social Democratic Labour 
Party, as it was then called Lenin was 
waging an ideological struggle against 
those people who were advocating that 
the working class and its trade unions 
should have nothing to do with poli
ties, that they should confine them
selves purely and simply to immediate 
economic demands. And it* was in this 
context that he wrote What is to be 
done?, it was in this context that he 
mercilessly criticised those people and 
said, ‘If you want to change the social 
and economic order, if you want to 
replace the system of capitalism by a 
System of socialism, then the working 
class and its organisations cannot 
confine themselves only to economic 
demands and economism, but must 
concern themselves very much with 
political issues and take a political 
stand. What has that got to do with 
this context in which wc« are debating 
this bonus issue?

In this country, some people from 
the other side complain that the 
unions in this country arc too much 
politicalised. He is talking now about 
workers and unions being sunk in eco
nomism. but what about the general 
complaint and propaganda made by 
so many people in this country ths** 
every political party hns got a separate 
trade union organisation of its own, 
which is also a fact—an.} a fact whi^b 
I deplore very much9 It is a fact, a 
historical fact; we cannot overlook it 
Therefore, each political party is pro
pagating the politics of its own through 
its respective trade union among the 
workers. So people are complaining, 
and some people demand sometimes 
that trade unions should be forced to 
give up politics, and confine themselves 
only to the question of their living and 
working conditions. But if they did 
that, then they would precisely be 
guilty of that very economism which 
he is trying to denounce and using 
Lenin’s same for it Also.

t o
B om t i f

PtttpMttt of BMra* 
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So please do not' take things out of 
their context, Mr. Raghunatha Reddy. 
Let those two old men, one at High- 
gate and the other in Red Square, 
sleep peacefully. They have 4on» 
whatever they had to do. Do not dis
turb them like this.

AN HON. MEMBER- You are dis
turbing them now.

SHRI INDRAJIT GUPTA: As far as 
populism is concerned. I do not like to 
say this, I did not say it in my 
specch yesterday; but since he is mak
ing so much out of this claim of his 
party that it does not want to go 
in for populist slogans. I would just 
remind him of the timing when this 
announcement of 8 33 per cent was 
made. When a new decision was 
taken to raise +he minimum bonus 
from 4 per cent 1o 8.33 per cent, that 
was done precisely for populist con
siderations

THE PRIME MINISTER. MINISTER 
OF PLANNING, MINISTER OF ATO
MIC ENERGY, MINISTER OF ELEC
TRONICS AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI)- That 
is wrong

SHRI INDRAJIT GUPTA: That was 
done in 1971 on the eve of the general 
elections, and it was done as a populist 
slogan to get the voles of the working 
class. Now because an eme; goncy has 
come, the elections are being postpon
ed and the rest cf it, under the cover 
of this emergency that 8 33 per cent 
and even 4 per cent minimum bonus 
are being done away with. When it 
suits you, you take to populist slogans: 
when it is not necessary, you talk 
against populism.

Now, I do not want to take much 
time. The point is that he has made 
some remarkable statements. One 
was on the issue bonus shares, that 
because it means capitalising of the 
reserves, it contributes to the stability 
of the corporate sector and also gene
rates funds for social investment. And 
he asked us this question: would you
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prefer stability of the corporate sector 
or would you prefer instability, which 
will lead to political chaos? What is 
tiits corporate sector which you are 
talking about? You did not say a 
word about that. Mr. Raghunatha 
Reddy, as to who are the masters of 
fais corporate sector. You gave only 
ofte or two examples from the public 
sector. But the companies which are 
floating these bonus shares, as I quoted 
yesterday, and which have been per
mitted to issue bonus shares up to the 
extent of their paid up capital ar*» all 
private sector firms, big firms of tne&e 
monopoly tycoons. Are th*» Govern
ment prepared to give a guarantee 
that the bonus shares which are float
ed by them and the amounts of money, 
huge amounts of money, which they 
take out from the reserves in order 
to make them into capital, are really 
being invested for productive, socially 
productive, purposes? What is being 
done is that a greater amount of appro
priations of these companies will be 
pal'd out as dividends to the share
holders who will get bonus shares. Sc 
dividend payment will go up. but in 
your present economy, what steps have 
Government concretely taken to ensure 
that this money is utilise! for produc
tive purposes’  At lea't, that is not 
what Mr T A. Pai says I do not 
know whether Mr Pai is a big Marxist 
or Leninist, or what he is —I ao not 
know. Perhaps he is not so familiar 
with Marxism or Leninism as my 
friend, Mr. Raghunatha Reddy, is But 
1 was glad to see thac Mr Pai at least 
in a forthright manner, has in one or 
two recent meetings, been compelled 
to castigate those big owners of the 
private sector precisely for this, that 
they are not using these funds for ex
panding production; they axe keeping 
50 per cent of their installed capacity 
idle deliberately; they want to create 
an artificial shortage to boost up prices 
and keep their profit rate up He has 
said to them: ‘You go on asking for 
concessions from Government, and 
Government have given you many con
cessions. But in spite c f  that, you are 
seeing to it that production does net 
expand. ’ These are the people
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are issuing bonus shares and then 
Mr. Raghunatha Reddy gives them a 
compliment by saying that these bonu* 
shares will strengthen the stability o f  
the corporate sector.

You want to have a big, real debate 
about all these questions? I cannot go 
into it on this question of the bonus 
Bill. I would welcome such a debajbe. 
Sometime or other, this Parhameet 
should concern itself with these fuifc* 
damental, basic, economic questions 
Unfortunately, in recent years, we have 
given up debating these questions; 
there is very little opportunity to 
debate these things.

Then he gave an example. If the 
National Textile Corporation Mills 
have to pay a minimum bonus every 
year, they will have to close down, 
which would you prefer— would you 
prefer the mills functioning without 
paying bonus or do you insist on bonus 
and force unemployment on the worK- 
ers9 But why should I answer this 
question* Am I responsible for the 
mismanagement and bungling of these 
mills which had to Ik? taken over by 
NTC? He knows very well that 
these mills have heen ruined and made 
bankrupt by their previous owners 
They stole all the money of those mil.s 
and ran away, brought Ihe mills to 
the verge of closure ard Government 
were compelled lo s*ep in and tnke 
over tho^e mills. Naturally they are- 
in a rotten shape But am I lo blame 
for that* And because these mills 
have been mismanaged by their pre
vious owners the entire working cl«»ss 
of the country must be made to give 
up its bonus'—I d-> not understand 
this logic and argument at all

Anyway, now >no or two otner points 
and 1 will have done. Quite a lot was 
said yesterday, today also the Minis
ter has implied it; yesterday it was 
said openly by some members like 
Shri Nathu Ram Mirdha who was very 
much eloquent about the fact, accord
ing to him. that people in the cities, 
t>articularly the working class in the 
industrial cities and towns and the
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.people who run their trade unions, are 
suffering from a kind ol narrow and 
sectarian outlook; they do not see the 
villages, they do not bee the miserable 
conditions of the masses of the villages 
and so on and that we must learn to 
jfciave a wide vision, a broad vision like 
he has and so on. 1 am surprised that 
a person like Mr. Mirdha forgot that 
Ihe  overwhelming  majority of  our 
working  class in  this  country still 
comes from the villages arid has very 
close contact  with the  villages.  He 
should know it.  Thêe people  come 
from the ̂poverty stricken villages  of 
Eastern  U.P,  Northern  Bihar and 
tOrissa

SHRI  NATHU  RAM  MIRDHA 
'{Nagaur): But  the  same  man with 
ihammer in the factory is railed worker. 
If that man with a spade works in the 
'village farm, he is called mazdoor.

SHRI INDRAJIT GUPTA  You did 
not understand that the man with the 
hammer gets some  bonus  and that 
bulk of the bonus goes by money order 
to the village.  This you don’t remem
ber.  I have not got those f'gures with 
me now  But the Labour Department 
of the West Bengal Government  has 
compiled statistics to show how many 
crores of rupees go out by money order 
from the city of Calcutta to UP, Bihar, 
•Orissa and even to Rajasthan because 
all the Rajasthanis f 1 Calcutta are not 
Birlas. Singhanias and Jaipurias. There 
are other working class people  also 
from Rajasthan and the money orders 
are going out to all these villages a,id 
the families in Bihar and Orissa  who 
are surviving because of these money 
orders which they got from their rela
tives who are employed as u ( rkers in 
the mills and  iactones  in Calcutta 
Where does the bonus gj to9  Is it not 
helping the people in the villages’

In Maharashtra,  in  the industrial 
complex of Bombay, you will find that 
the people working there are fiom the 
most backward, the most under-deve
loped districts, and the most poverty 
stricken areas of the States.  Thss*

people are compelled to go and work 
in the mills and factories of Bpmbf$g 
city.  About six  lakh  people alonp 
from the Ratnagiri district, which 
one of the most backward areas,  arp 
employed  in  Bombay.  If they 
some money as bonus and transmit jk 
bulk of it by money order to  their 
families who are depending on them 
in the villages, is that supposed to be 
a big crime?  The hon. Member  sayg 
that we are not thinking of the sociaf 
responsibility  and  the  money  Is
swallowed by  the  people  sitting in 
towns and cities.  Who are those peo
ple sitting in towns and cities?  Our 
workers have not yet developed  as £i 
modem working class as in the West
ern countries who have nothing to do 
with  the  rural  country-side.  Our 
working class people are not like that. 
The people working in the coal-mines 
and big steel piojerts are all recruited 
from round about the country-side and 
from some other States also  So, this 
is not the way to argue  It is  the 
wrong way  of  drguing.  l̂am sorry 
that this argument i*» being put for
ward in a more sophisticated way  The 
Labour Minister is talking about  the 
social investment and soc ial services 
being  generated  This  money,  the 
bulk of it,  is  trickling bark to  the 
families and dependents of workers in 
those villages. You go and talk to the 
jute workers in Calcutta who are send
ing money every month, every year to 
Monghyr district,  to  DarV>hanga, to 
Muz7aflarpur, to Balia and to all  the 
Eastern districts of UP  He does not 
consider himself to be a full-fledged 
worker with his base in West Bengal. 
He has always considered himself as 
an outsider who has come from UP., 
Orissa or Bihar or somewhere  All his 
ties are  with  his  village.  What is 
wrong with it if he earns and sends 
money to his family?  Is he not per
forming a social service?  This is a 
very distorted way of arguing, 1 mast 
■ay.

Sir, I am net satisfied with the repfr 
he has given because be says that pro
vided tfce«e  is  an  allocable sutphifc
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bonus will be payable to workers 
to future also. The point I was 
arguing yesterday was that the exist* 
lag bonus formula is such that in the 
majority of cases, no allocable surplus 
will accrue. Therefore, they will cot 
««* any bonus from the next year. And 
the Majoor Mahajan Sangh of Ahme- 
dabad to which I referred yesterday 
ha$ sent a letter addressed to 
Shri Raghunatha Reddy, by the Tex
tile Labour Association, Ahmedabao 
The letter reads Jitce this:

**We have our apprehensions that 
the fact that in the accounting year 
1974, the employees of 61 mills in 
Ahmedabad were paid minimum 
bonus. The profits of the account
ing year 1975,’ even though remain
ing the same as that of 1974, the 
employees of only four mills will get 
bonus and the rest of the 61 textile 
mills’ workers will not get' any bonus 
on the ensuing Diwali ht.lidavs.” 

"W e have our apprehensions that 
the Payment of Bonus (Amendment) 
Ordinance will act adversely against 
the interests of production, which is 
the prime need of the d a y .. ’*

The profits remaining the same or 
even increasing, under thr> new dispen
sation, no allocable surplus will be got 
and a majority of workers will not get 
any bonus. That is the total effect of 
this Bill and that is why I said that 
the doing away with the minimum 
bonus irrespective of profit1 or loss is 
not the only mischief oi this Bill. In 
a majority of -ases, no bonus will be 
payable in future That is why we 
are so strongly opposed to it.

Some valuable points have been rais
ed by many other members who spoke, 
including friends on the other side- I 
would make an appeal to the Govern
ment—the Prime Minister is here also. 
You are going to pass this Bill: we 
cannot stop it. Having passed it, are 
you prepared even now to sit down and 
talk to the central trade unions on this 
question, whom you have completely 
bypassed earlier? Questions have 
been raised, for example, about bal
ance sheets. Have the workers not 
80t the right to have some mechanism
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to safeguard against the fraudulence 
of a balance sheet, because you are 
asking us to depend on some allocable 
surplus which may flow from the audit
ed and published balance sheets. Yes. 
terday I explained how the balance 
sheets are cooked up. Everybody 
knows it. The Chairman of the PAC 
sitting on my left presented a report 
only last week to this House, which- 
has enough evidence to show how even 
a big foreign bank like the Grindlays 
cooks up its accounts. Even your tax 
assessors could not catch hold of it 
and you have lost a huge amount of' 
taxes because they are sole to mani
pulate their accounts. This is jusi one- 
example. This is being done every
where. Therefore, this question was 
raised by many memoers here support
ing the Bill. Should there not be 
some mechanism whereby the veracity 
of the balance sheets can be properly 
checked? Long ago we had raised ihe 
demand about nationalising audit. 
That also you are not willing to accept. 
You say that the auditing system as it 
is existing is okay. But the cases, in 
which fraudulent balance sheets are 
detected are also audited balance 
sheets. Another point raised is, ycu 
should havp effective workers’ partici
pation. That is, the workers' repre
sentatives in those ccmmittees should 
also have the right to go into the 
accounting system of those companies. 
This is a demand which every trade 
union has made, irrespective of its po
litics, including the INTUC. When the- 
Labour Ministry produced its. $pheme 
of workers.' participation in manage
ment. we were expecting that we would 
get some satisfaction But under that 
scheme, the workers' representatives 
are to concern themr.elves only wilhr 
production. How the company buys 
its raw materials, wher** it buys them, 
what is the pricing policy, what is the 
costing policy what i» the inventoiy 
policy, how it is dealing with private 
contractors—all these matters will not 
be within the competence o f that com
mittee to discuss, under that scheme- 
Then, where 1$ the check going to 
come from? Then do not talk aWut 
workers’ participation. This is one of
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[Shri Indrajit Gupta] 
the points of the 20-Point Programme. 
You are sayirig that it is not a populist 
thing.  If that be so, then do st*ne> 
thing more about it.  You do not allow 
that; you do not allow nationalisation 
•of audit and you want us to depend 
on these audited balance-sheets  and 
when no allocable surplus comes out, 
■no bonus will be given.  I do not know 
whether you can satisfy the workers 
by reading passages from Karl Marx 
and Lenin to them.  You can tiy it- if 
you like but you should have your feet 
on the ground also-  But that way, I 
do  not  think,  vou  will be able to 
improve  the  industrial  relation’s 
•atmosphere very much.  I heartily re
commend reading Marx and Lenin, no
thing better, but with your feet  on 
the ground and not up in the air.
Sir, these points, are there to whuh 

no  satisfactory  reply  is  given.  I 
"would say that rnce you have passed 
this Bill despite our opposition, it is 
your responsibility and the responsibi
lity of this  Government to sit ctcwn 
"with the central Irade union organisa
tion# and have a discussion in depth 
with them as to how even within the 
ambit of this Bill, it will be possible 
or it may be possible for the workers 
■at least to claim a bonus wheie it is 
their due on the basis of the prolit 
made.

Why do you tell me about the Na
tional Textile Corporation when I am 
telling you about the Shipping Corpo
ration of India which has made reccrd 
profit?  For the past three years, they 
iiave been paying 20  per cent bonus 
And this year having made a  reccrd 
profit, the bonus is to be not more 
than 4 per  cent  The Chairman  is 
running round m circles and says- “I 
■cannot face my employees; what  am 
I going to tell them'’”  Is this the way 
of  improving  industrial  relations? 
They have got enough money, enough 
resources and they can pay.  I do not 
know why this did not occur to the 
Prime Minister.  If you are afraid of 
inflation, you could have said and you 

ori earlier  occasions in another 
context, that all right, if this minimum

bonus of 8.33 was given, only 4 per 
cent out of it would be paid in cdflli 
and the remaining part of it would be 
credited to your provident fund  Ac
counts and then the fear of bogey of 
inflation would not be there.  You did 
it in the Compulsory Deposit Scheme; 
you did that with the Central Govern
ment employees -whom you were owing 
five instalments of dearness allowance 
and after protracted negotiations, you 
came to an agreement that you {would 
pay to them not in cash but it Would 
be credited to their  provident  £und 
accounts. Why do not you deal with 
this bonus in that way and take unions 
into confidence and some to some kind 
of an agreement?  Why do not you 
take the workers into confidence?  We 
are  not  insisting  that  everything 
should be paid in cash just now  A 
part oi it may be credited and a part 
of it may be paid. But that is not 
your philosophy. Your philosophy ii 
what  is  being  expounded  by  Mr. 
Raghunatha Reddy—-stability  of  the 
Corporate scctor which means  Tata, 
Birla and  Company must be  given 
stability.  That is the whole trouble* I 
do  not  mind,  in  a  period  of 
emergency  if  you  talk of all-round 
discipline for everybody.  Very good; 
try to live up to it. Discipline for the 
workers, discipline for the employers; 
do it and enforce it with even-handed 
justice, let me see

Now after six or seven months  of 
emergency,  belatedly after so much 
howling and shrieking by us, you are 
bringing forward a limited Bill to say 
that you cannot close down a factory, 
you cannot retrench the workers, you 
cannot lay-off the workers unless Gov
ernment gives its approval. They have 
created havoc for the last six months- 
Did you deal with them the way you 
dealt with the workers?  Your  first 
thought  was to attack the  workers 
rights. This way you cannot mobilise 
popular enthusiasm. And when you are 
talking  about  discipline,  discipline 
should be for everybody. Discipline £«r 
the workers, discipline for  the stu
dents, discipline for the  Parliament,
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all is being done, but no discipline for 
the big tycoons uf the monopoly sec
tor.

I  hope  the  Prime  Minister,  at 
some suitable  time and occasion—I 
leave it to her—will also react, pub
licly, to  this kind ot  insufferable, 
insolent propositions which are being 
made by these American organizations 
and business-men who have come to 
our country to talk with our people in 
this Indo-U S. Business Council. They 
are not satisfied  with all this  They 
want  something  more,  they  are 
demanding  that  we should  give up 
all our national sovereignty. You read 
Mr. Orwell Freeman’s spee *h. He says 
that multi-national corporations must 
be allowed to peneti ate  everywhere. 
We aie already bowed down under the 
load of our own Tatas and Birlas.  If 
on top of that, multi-national corpo- 
xations also  come m. then I do  not 
know what will be left of us,  cr of 
anybody in this country  So, I urge 
upon the Government, I appeal 1o the 
Government—there  i?  nothirg  more 
that I can do—that even alter getting 
this bill passed, don't treat this bonus 
as a dosed chapter Every year, Duiga 
Puja, Diwali, Id. Pongal und every
thing will come round These are also 
customs in our country,  o\cr which 
you cannot  ride roughshod  in the 
space of a few month<-  There  are 
soual and religious tradition* m our 
country  These  religious  festivals 
have got some meaning in the social 
life of the people and the workers  It 
has become customary for them and 
their families to indulge themselves » 
little bit during the&e festivals  and 
they used to do this with the help of 
the customary bonus: Don’t treat the 
chapter as closed. Tins pioblem  will 
crop up every year; in the  workers’ 
minds at least it will crop up Pass the 
bill by all your majority and every
thing. Then take the unions into con
fidence.  sit  down  with  them,—*he 
1NTUC, AITUC. CITU and everybody. 
(Interruptions') Why not? Even CITU. 
Evexv party has its union. So, you are 
talking about economism.  Let us sit 
down, talk and see that within its am-

of Bonus (Amdt.) Ord. 4k 
Payment of Bonus 
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bit at least, some concrete steps and 
measures  are taken to see that  the 
workers are not cheated and defraud
ed of what is their due. I realize that 
the concept of minimum bonus irres
pective of profit! and loss has been de
molished and burled by you You are 
the grave-digger of that minimum bo
nus.  In history, you will be written 
down as the grave-digger of this con
cept of minimum bonus.

(Inteiruptions)  All right; it  does 
not matter. I do not also bother, pro
vided I get my due bonus on the pro
fits made, because what I am appre
hensive  of,  is  that  gradually,  by 
stages, the worker.., will be forced into 
a position where ther» will be no bo
nus linked with profits; and tfcftey will 
be told that it will only be linked with 
production and productivity That is a 
dillerent  type of bonus;  production- 
linked and incentive-linked  bonuses 
are not something new in this country. 
It exists in many companies and con
cerns, he knows it In all our  engi
neering industries,  there are various 
schemes.of production bonus and in
centive bonus. But that is a different 
thing.  Don’t try to replac* or sup
plant this bonus on profits by that. It 
is linked with whatever I produce— 
as much production as I give,  I will 
get some bonus on it. It is a different 
matter. But what about the huge pro
fit which I am helping to create  by 
my toil and my sweat?  I must not be 
defrauded of my share in it. And if 
this bill is left where it is now, It is 
going to deprive me altogether.  That 
is why wc are opposed to it, because 
we are not given any assurance what
soever by the Governiasnt that  they 
will take any practicrl step to safe
guard the position of the workers. We 
see it in the kinds of workers’ parti
cipation srheme that they have evolv
ed  We see  it'  in  their refusal  to 
nationali?e audit; we see it in  their 
encouragement to the issue of bonus 
shares recklessly by these companies. 
That is why  we  are  apprehensive. 
Therefore, I see no reason whatsoever 
why I should withdraw my Resolution
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[Shri Indrajit Gupta]
W« are totally dissatisfied with what 
Ihe Government has done and said. 
Therefore, I commend my Resolution 
to the House.

MR. SPEAKER: The question is:
“This House disapproves of the 

Payment of Bonus (Amendment) 
Ordinance, 1975 (Ordinance No. 11 
of 1975) promulgated by the Presi
dent on the 25th September, 1975 ”

The Lok Sabha divided:

Division No. 211 r f i .01 hr s.

A Y E S  
Badal, Shri Gurdas Singh 
Bade, Shri R. V.
Banerjec,' Shri S. M.
Bhargavi Thankappan, Shrimati 
Bhattacharyya. Shri Dinim 
Bhattacharyya, Shri S. P.
Chandra Shekhar Singh, Shri 
Chandrappan, Shri C K.
Chattcrioe, Shri Somnalh 
Chaudhuri, Shri Tridib 
Chowhan. Shri Bharat Singh 
Dutta, Shri Biren 
Gupta. Shri Indrant 
Haider, Shri Krishna Chandra 
Hazra, Shri Manoranian 
Horo, Shri N E 
Jharkhande Rai, Shn 

- Kamble. Shri N. S 
Kathamuthu, Shri M. 
Lakshmikanthamma, Shrimati T 

* • Mavalankar, Shri P G.
Modak, Shri Bijoy 
Mohammad Ismail. Shri 
Mohanty, Shri Surendra
Mukherjee, Shri Samar\
Mukherjee, Shri Saroj 
Muruganantham, Shri S. A.

Nair, Shri Sceekantan 
Pandey, Shri Sarjoo 
Parmar, Shri Bhaljibhai 
Patel, Kumari Maniben 
Ram Hedaoo, Shri 
Reddy, Shri B. N.
Saha, Shri Ajifc' Kumar 
Sen, Dr. Ranen 
Sequeira, Shri Erasmo de 
Shastri, Shri Ramavatar 
Shastri. Shri Shiv Kumai

N O E S

Achal Singh. Shri 
Aga. Shri Sved Ahmed 
Ahirwar, Shri Nathu Ram 
Alagesan. Shri O.. V.
Ankineedu. Shri Maganti
Arvind Netam. Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, 'Shri
Aziz Imam. Shri
Babunath Singh, Shri
Balakrifchniah, Shri T.»
Banamali Babu Shri 
Bancrjee, Shrimati Mukul 
Barua. Shri Debabra<a 
Basumatari, Shri D.
Bhagat, Shri II K. L
Bhargav a, Shri Basheshw.ir Na4.li
Bhdti.i Shri Raghunandan La]
BhaUacharyyia. Shri Chapnlendu
Bheeshmadev, Shri
Bhuvart han, Shri G.
Bibt, Shri Narendra Singh 
Brahmanandji, Shri Swarai 
Brij Raj Singh-Kotah, Shri 
Chakleshwar Singh, Shri 
Chandra Gowda, Shri D. -B 
Chandrashekharappa Veerabasapp< 

Shri T. V.
Chaturvedi, Shri Rohan Lai
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Cbaudhurl, Kiri Amarsiah 

Cbaudhary, Shri Nitiraj Singh 

Chavan, Shrimati Premalabai 

Chavan, Shri Yeshwantrao 

Chhotey Lai, Shri 

Chhutten Lai, Shri 

Chikkalingalah, Shri K.

Dalblr Singh, Shri 

Darbara Singh, Shri 

Das, Shri Anadi Charon 

Daschowdhury, Shri B. K.

Deo, Shri S. N. Singh 

Desai, Shri D. D.

Dhillon, Dr. G. S.

Dhusia, Shri Anant Prasad 

Dinesh Singh, Shri 

Dixit, Shri Jagdi&h Chandra 

Doda, Shri Hiralal 

Dube, Shri J. P 

Dwivedi, Shri Nageshwar 

E'ngti, Shri Biren 

Gaekwad  Shri Fatosinghrao 

Grnc’hi, Shrimati Indira 

Gangadeb, Shri P.

Gavit, Shri T. H.

Gill, Shri Mohinc'.er Singh 

Giri, Shri S. B.

Godara. Shri Mani Bam 

Gokhale, Shri H H.

Gomango, Shri Giridhar

Gopal, Shri -K.

Goswami, Shri Dinesh Chandra 

Gotkhinde, Shri Annasaheb 

Gowda, Shri Pampan 

Hansda, Shri Subodh 

Hanumanthaiya, Shri K.

Hari Singh, Shri 

Ishaque, Shri A. K M. 

Jamilurrahman, Shri Md. 

•Teyalakshmi, Shrimati V.

Payment of Bonus 
(Amdt.) Bill

Jha, Shri Chiranjib'

Kadam, Shri J. G.

Kadannappalli, Shri Ramachandran

Kader, Shri S. A.

Kailas, Dr.

Kakodkar, Shri Purushottam 

Kakoti, Shri Robin 

Kale, Shri

Kamakshaiah. Shn D.

Kamble, Shri T. D 

Karan Singh, Dr.

Kasture, Shri A. S.

Kaul, Shrimati Sheila 

Khadiikar, Shri K. K 

Kisku, Shri A K 

Kotoki, Shri Liladhar 

Kotrashelti, Shri A. K.

Krishnan, Shri G Y.

Lakkappa, Shri K.

Laskar, Shri Nihar 

Lutfal Ilaque, Shri 

Mahajan, Shri Vikram 

Majhi, Shn Gajadhar 

Mallanna, Shri K.

Mandal, Shri Jagdish Narain 

Mandal, Shri Yamuna Prasad 

Manhar, Shri Bhagatrara 

Maurya, Shri B. P.

Mirdha. Shri Nathu Ram 

Mishra, Shri Bibhuti 

Mishra, Shri G. S.

Mishra. Shri Jaganneth 

Modi, Shri Shrikishan 

Mohammad Tahir, Shri
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Mohammad Yusut, Seal 
Mohan Swarup, Shri 

Mohsin, Shri F. TL 
Munsi, Shri Priya Hanjan Das 

Nahata, Shri AmtiJ 
Naik, Shri B. V.
Negi, Shri Pratap Singh 

Oraon, Shri Tuna 
Painuli, Shri ParipoornanuMl 
Palodkar, Shri Manikrao 
Pandey, Shri DamodBr 
Pandey, Shri Narsingh Narain 

Pandey, Shri R. S.
Pandey, Shri Tarkeshwar 
Pandit, Shri S. T.

Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Naraio Chand
Patel, Shri Arvind M.
Patel, Shri Prabhudas 
Patel, Shri R R.
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patil, Shri S. B.
Peje, Shri S. L.
Pradhan, Shri Dhan Shah 
Raghu Ramaiah, Shri K.
Rai, Shri S. K.

Rai, Shrimati Sahodrabai 
Raju, Shri P. V. G.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Ramji Ram, Shri 

Ramshekhar Prasad Singh, Shri

Rao, Shrimati B. Radhtabai A. 
Rao, Shri Jagannath 

Rao, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 

Rao, Shri Nageswara -
Rao, Shri Pattabhi Rama 
Raut, Shri Bhola 
Reddy, Shri K. Kodanda Rami 
Reddy, Shri M. Ram Gopai 

Reddy, Shri P. Narasimha 
Reddy, Shri P. V.
Reddy, Shri Sidram 
Rohatgi, Shrimati Sushila 
Saini, Shri Mulki Raj 
Samanta, Shri S. C.
Sankata Prasad, Dr.
Sathe, Shri Vasant 
Satpathy, Shri Devendra 
Satyanarayana, Shri B 
Savant, Shri Shankerrao 
Savitri Shy am, Shrimati 
Shailani, Shri Chandra 
Shankaranand, Shri B. 
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri R. R.

Sharma, Dr. Shanker Dayal 
Shashi Bhushan, Shri 

Shastri, Shri Blswanarayan 
Shastri, Shri Sheopujan 
Shivappa, Shri N.
Shivnath Singh, Shri 
Shukla, Shri B. R.
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Si^dayya, Skd  & 14. 
flfagh, Shri Vishwanafth Pratap 
Stnha, Shri Nawal Kiahore 
Sinha, Shri R. K 
Soban Lai, Shri T.
Sekhi, Stated ar Swaran Singh 
Stephen, Shri C. M.
Sudassanatn, Shxi M.
Sunder Lai, Shri 
Suryanarayana, Shri K.
Tayyab Hussain, Shri 
Thakre, Shri S. B.
Tombi Singh, Shri W,

TuUiewn, Shri V.
XJlkey, Shri M. G.

VenftHtasubbaiah, Shri P. 
Vidyalankar, Shri Amarnath 
Vikal, Shri Ram Chandra 
Yadav, Shed Karan Sinpn 
Yadav, Shri R. P 
Zulfiquar Ali Khan, Shri

MR. SPEAKER The, result o f the 
division is: Ayes: 38, Noes: 191.

The motion was negatived.

MR SPEAKER I shall now put 
Amendment No. 1 moved by Shri C. K  
Chandrappan to the vote of the 
House.

The questions is:

“That the Bill further to amend 
the 'Payment of Bonus Act, 1065, 
"be referred to a Select Committee 
consisting of 14 Members, namely:—

Shri S. M. Banerjee,
Shri Dinen Bhattacharyya,
Smt. Roza Vidyadhar Deshpande. 
Shri K. R. Gaaesh,

St. Res. T9 &
&

JFoffpnffot o f  Bonus 
(A m 4U  BUI 

Shri Indrajit Gupta,
Shri Krishnan Manoharan,
Shri Saroj Mukherjee,
Shri Vayalar Ravi.
Shri K V. Raghufuftfata Reddy,
Shri Vasantr Sathe,
Shri Shashi Bhushan,
Shri R&mavatar Shastri,
Shri K. P. Unnikrishaan, and

Shri C. K. Chandrappan with instruc. 
ttaas to report by  the 1st April,
1976" (1)

The motion was negatived.

MR. SPEAKER: I shall now put
amendment No. 2 moved by Shri Dinen 
Bhattacharya to the vote o f the House.

The question is:

“That the Bill further to amend 
the Payment of Bonus Act, 1985, be 
referred to a Select Committee con
sisting of 14 members, namely:—

Shri S M. Banerjee,
Shri Tridib Chaudhuti,
Shri M C Daga,
Shri Dinesh Joarder,

Shri Hukam Chand Kachwai,
Shri Madhu Limaye,
Shri Prasannbhai Mehta,
Shri Mohammad IsmaSJ,
Shri H. N. Mukerjee,
Shri Noorul Huda,
Shri Era Sezhiyan,
Shri Digvijaya Narain Singh,
Shri K V Raghunatha Reddy, and

Shri Dinen Bhattacharyya with ins* 
tractions to report by the 5th April, 
1970” (2)

The motion was negatived.
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MR. SPEAKER: The question is:

‘That the Bill further to amend 
the Payment o f Bonus Act, 1965, as 
passed by Rajya Sabha, be taken 
into consideration.”

The motion tcxus adopted.

MR. SPEAKER: We shall now take 
up clause 2.

Clause 2— (Amendment of long title)

SHRI DINEN BHATTACHARYYA:
I beg to move:

Page 1, line 11,—
for "on the basis of profits”  sub

stitute—"irrespective of profits” 
(23)
Page 1, lines 11 and 12,—

for “on the basis of production or 
productivity” substitute “loss” (24)

My amendment concerns line 11 on 
page 1. There it has been stated as 
follows:

“An act to provide for t-he pay
ment of bonus to persons employed 
in certain establishments on the 
basis of profits or on the basis of 
production or productivity.”

I have suggested for “on the basis 
o f profits” substitute “irrespective of 
profits” .

In amendment No. 24, I have asked 
for  “on the basis of production of 
productivity”  substitute “ loss” . So, 
the contention of the amendment is 
very clear in respect of the minium 
bonus that was there, which the 
workers got not at the mercy of 
Mr. Raghunatha Reddy or his boss the 
Prime Minister.

The workers had to fight long long 
battles to get this minimum bonus. It 
is now being snatched away from 
than. So, I have moved this amend* 
ment.

Now, you have linked bonus with* 
production. My hon. friend, Shri 
Indrajit Gupta, has stated very ably 
that perhaps Mr. Raghunatha Reddy 
does not know what is the produc
tion bonus, how our factories are run 
on piece-rate basis, how the workers 
get production bonus or the incentive. 
You must go to a jute mill or any other 
factory which is producing engineer
ing goods. There the workers are paid 
on the basis of results, not on daily- 
wage basis. There are hundreds of 
factorir s where there is the production 
bonus system.

On the contrary, you are putting a 
ceiling on the maximum production 
bonus that a worker is entitled to get 
if he exceeds the target. Yesterday, 
the hon. Member, Mr. Damodar Pandey 
very eloquently stated how in the coal 
mines, they exceeded the laiget. But 
Mr. Raghunatha Reddy is putting an 
axe on the maximum limit, that the 
workers will not get morte than 20 
per cent. I hope, even at this stage, 
the hon. Minister will not commit the 
sin. As Mr. Indrajit Gupta rightly 
described it, he is even taking away 
the minimum bonus that the workers 
are entitled to. I would request him 
to please reconsider his views and 
accept my amendment.

SHRI RAGHUNATHA REDDY- No, 
Sir

MR SPEAKER: Now, I put amend
ment Nos. 23 and 24 to the vote of the 
House.
Amendments Nos. 23 and 24 were put 

and negatived.

MR. SPEAKER; There is no amend
ment to Clause 3 also. So, I put 
Clause 2 and 3 together to the vote 
of the House.

The question is:
“That Clauses 2 and 3 stand part

of the Bill."
The motion was adopted. 

Clauses 2 and 3 were added to the BiJh
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Clause 4—(Amendment 0/ section 2)

SHRI S. M. BANERJEE (Kanpur): 
'I beg to move:
Page 2,—

omit lines 32 to 36. (8)

SHRI N.  SREEKANTAN NAIR:  I
'want to move my amendment No. 18.

MR. SPEAKER: It is the same  as 
!No. 8.

SHRI N. SREEKANTAN NAIR: The 
intention of my amendment is to bring 
in the banking companies also  As 3 
pointed out  yesterday, there is  no 
rhyme  or reason in keeping out  the 
banking companies specially when th-' 
Government is offering for the nation
alised sector upto 10 per cent.  There 
is no reason why the foreign banks 
shoud be  completely exempted.  I 
suggest that banking comapnies may 
also be brought within the purview of 
this Bill.  I would request the hon. 
Minister  to  consider  to  biing  in 
ioreign-owned banks also.

SHRI S. M.  BANERJEE: I  have 
moved my amendment No. 8.  I want 
the hon. Minister to tell the House 
as to why this amendment is going to 
be rejected by him.

SHRI RAGHUNATHA REDDY:  The 
Supreme Court has already struck it 
nown  This is in order to  make the 
low clear.

MR  SPEAKER: I put Amendment 
No. 8 to the vote of the House.

Amendment No. 8 toas put and 
negatived.

MR. SPEAKER: There are no amend
ment to clauses 5 and 6 also.  So, I 
put clauses 4. 5 and 6 together to the 
vote of the House.

The question Is:

of Bonus (Amdt.) Ord. & 
Payment of Bonus 
(Amdt.) Bill

The motion was adopted.

Clauses 4. 5 and 6 were added to the 
Bill.

Clause 7—(Substitution of new section 
for section 10)

SHRI ERASMO DE SEQUEIRA: I beg
to move:

Page 3, line 11,—

after “year” insert—

“or  any set-on  carried  forward 
from the previous year” (8)

Page 8, lines 18 and 19,—

omit “subject to a maximum of 
twenty  per  cent of such salary or 
wage’* (4)

Page 3,—

omit lines 20 and 23. (5)

SHRI S. M. BANERJEE: I beg to 
move:

Page 3,—

for linos 10 to 19, substitute—

“10. (1) Every employer in  any 
accounting year shall be bound to 
pay  every employee In respect  of 
that  accounting year a  minimum 
bonus which shall not be less than 
8.33 per cent of the salary or wage 
earned by the employee during that 
ar counting year  or  one  hundred 
rupees whichever is higher”. (9)

Page M. line 27,—

for "lour per cent" substitute—

“8 3.'v per cent" (10)

SHRI N. SREEKANTAN NAIR:  I
want to move amendments 19 and 20.

MR. SPEAKER: They are the same 
as 9 and 10.

“That  Clauses 4. 5 and 6 stand 
ipart of the Bill”

SHRI N. SREEKANTAN NAIR:  We 
want our names also on record.
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MR. SPEAKER: All right.

SHRI DINEN BHATTACHARYYA: 
I want to move amendments 25, 26, 27,
28 and %9.

MR. SPEAKER: Amendment No. 27 
is the same as amendment No. 4. He 
can move the rest o f the amendments.

SHRI DINEN BHATTACHARYYA: 
I beg to move;

Page 5, line 13,—for ‘four’ sub
stitute 'ten’ (25)

Page 8, lines 14 and 15.—for ‘one 
hundred rupees’ substitute ‘two 
hundred an^ fifty rupees’. (26)
Page 3, line 23,—for 'sixty-’ substi
tute ‘one hundred and twenty-five’ 
(2 R'>
Page 3,— omit lines 31 to 35. (29')
SHRI RAMAVATAR SHASTRI: I

beg to move:
Page 3,-—
for lines 10 to 19 substitute—

"10 (1) Every employer in any 
accounting year shall be bound 
according to this Act to pay every 
employee in respect of that account
ing year a minimum bonus which 
shall not be less than 8.33 p cent 
on any pretext of the salary o’ 
wage earned by the employer dur
ing that accounting year or one hun
dred rupees whichever is higher”. 
(33)
SHRI ERASMO DE SEQUEIRA: My 

amendments deal with the question, 
firstly, of when bonus should be paid 
and, secondly, how much should be 
paid. On the question rA when bonus 
should be paid, I would like to make 
5t very clear that even If it is set-on 
from the previous year, bonus should 
be paid. I would like to draw atten
tion to p. 4 on the top, ■sub-secHop 3 
which says:

"(3) for the purposes of this sec
tion, the allocable surplus shall be

ftai(We** 4? Sonus 
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computed taking Into account the 
amount set on or off in the three 
immediately preceding accounting 
years and in the accounting year in 
respect of which the bonus is pay
able. .

What I am going to suggest to the 
Minister is that if the' Government’s 
intention is that—it says that it is— 
bonus should be linked with producti
vity, then the loss of the previous 
year should not be allowed to be 
carried on for the purpose of allo
cable surplus where the minimum is 
to .be determined because if a company 
which, in previous years has made a 
loss, in a suncceeding year makes a 
profit, then the allocable surplus 
should, in the first instance, be deter
mined only with reference to that year 
because if, having made a toss, it 
begins to make a profit, it can only 
mean that the workers have become 
more productive. If you don’t provide 
this, you are not linking bonus with 
productivity.

Mv second amendment deals with 
the upper limit of 20 per cent which, 
to my mind, is completely contrary to 
the concept that bonus is linked with 
production or productivity because 
how can you have a Imtî  on produc
tion or productivity. Listening to the 
Minister, his argument was, while 
replying! to what Mr. Gupta and I 
had said about the original motion, 
that if you allow such a thing, the 
management and the union can, in 
collusion, diddle a company out of its 
profits and even out of its capital 
What I would say is that since the 
Bonus Act came into force, it has not 
been possible for anybody to do that 
and neither was there any such 
attempt. In any case here Mr. Raghu
natha Reddy, a Minister of this Gov
ernment said, talking about populist 
slogans, that there should not be popu
list slogans—which ig like hearing 
some fallen angels quoting the scrip
tures. I would suggest that unless be
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removes this 20 per c«nt restriction— 
and X want to remind him that what 
we are talking of is 20 per cent of 
the wage bill and not 20 per cent of 
the profits—he can never say that he 
has jinked his bonus with either pio- 
duetion or with productivity.

SHRI S. M. BANERJEE: My amend
ment No. 9 is that I want to substitute 
lines 10 to 19 with other lines.  Now, 
lines 10 to 19 are:

“Subject to the other provisions of 
this Act where an employer has any 
allocable surplus in any accounting 
year, then, he shall be bound to pay 
to ©very employee in respect of that 
accounting year a minimuh  bonus 
which shall not be less than  four 
per cent of the salary or wage earn
ed by the  employee during  the 
accounting year  or  one  hundred 
rupees whichever is higher.”

Now, my amendment is that should be 
substituted by:

"Every employer in any account
ing year shall I e bound to pay every 
employee in respect of that account
ing year a minimum bonus  whxch 
shall not be less than 8.33 per cent 
of the salai y or wa«i* earned by the 
employee  during that  accounting 
year or one hundred r'lp'v's ’vhich- 
ever is higher”.

The hon. Minister, while replying to 
the debate, has spoken about the limit 
of bonus; he has said thrt he  would 
link the whole thing with production 
or  productivity.  In  many  units, 
whether in the public sector or in the 
private sector, the workers are gett
ing production bonus separately.  That 
has nothing to do with the  annual 
bonus.  Production bonus is paid in 
the public sector undertakings, special
ly in departmental undertakings like 
ordnance factories and also in private 
undertaking like TISCO.  In that case, 
does he want to apply this limit of 
3® per cant In that?  I would like to 
know from him whet his argument Is,

mr (SAKA)  Str Jtec. rtf 4*
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whether he  wants te see theft*  the 
annual bonus is replaced by produc
tion bonus or whether he wants  tite 
annual bonus to be continued.  The 
workers in ordnance  factories  and 
other private undertakings are entitl
ed to profits and also to production 
bonus.  When production bonus  was 
introduced in Bhilai, I know,  it  «as 
objected to by many people, saying 
that it would affect the annual bonus.
It was agreed than that it had noth
ing to do with the annual bonus.  1 
would request the Minister to clarify 
these points before  he  rejects  the 
amendment  Let him not reject this 
without realising the implications of 
it or without understanding the mean
ing of it.  Let him reject after giving 
some convincing arguments.

My other amendment is, for  four 
per cent, S.33 per cent may be substi
tuted.
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SHRI DINEN BHATTACHARYYA 
Sir, I would like to say a word about 
amendment No 29  I will request the 
Labour Minister kindly to reply to this. 
The other day  you passed the Bill, 
Equal Remuneration Bill, kindly look 
into its provisions. Those workers v'ho 
have not yet attained the age of fifteen 
will get less bonus though they will 
do the same job like an adult or those 
who are above fifteen.  These workers 
are doubly exploited.  There is a law 
that you cannot give employment to 
a child who is below fifteen  You are 
giving sanction to an employer to em
ploy a boy below fifteen and at the 
same time, he will get less bonus than 
an adult.  What is the pMkuophy in
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this matter? Is there any such thing 
in the Marxism that you quoted?

SHRI RAGHUNATHA REDDY; The 
Equal Remuneration Bill was meant 
lor equal remuneration between men 
■and women and not between persons 
below fifteen and  grown-up people. 
The question that has been raised by 
my friend, Shri Sequeira, which is a 
relevant question, I would like to an
swer that, and the rest of the questions 
that have been debated since morning,
I do not think, I need reply them.

Clause 19 says that notwithstanding 
anything contained in this law, if an 
agreement or settlement is entered into 
between the parties concerned, then 
the rest of the provisions of the Bonus 
Act will not apply. The basic principles 
on which the entire law  sought to 
be placed is, on one side, profit and 
on the other, production and produc
tivity.  This clause deals with produc
tion and productivity.  Whether 1he 
concern makes profit or no*, it  has 
nothing to do with it.  This is purely 
based on production and productivity.

I think the hou Member's question 
has been answered

SHRI ERASMO  de  SEQUEIRA; I 
would like to draw his attention T;o one 
thing.  That is a fact that there is a 
■clause in this Bill which says that if 
any employer pays more thar. what is 
provided, then, in that case, he shall 
not be allowed a deduction under in
come-tax.

SHRI  RAGHUNATHA  REDDY: 
There are two questions to it.  One is 
whether an undertaking makes any 
profit or not.  If it comes under clause 
19, then he is bound to pay according 
to the agreement entered into or the 
settlement arrived at, regarding bonus. 
But the limit is 20 per cent and beyond 
that even the agreement cannot pres
cribe bonus.

SHRI ERASMO  de SEQUEIRA: I 
suggesting that it can make that

1897 (SAKA)  St. Res. re Payment 50 
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agreement tout he will not get a de
duction under income tax agreement 
or no agreement.

SHRI INDRAJIT GUPTA: With re
gard to production and productivity 
bonus, there are many instances at 
present  where  productivity  schemes 
are in force where people are earning 
already on the basis of production and 
productivity more than 20 per cent, and 
if this Bill comes into force, is he sug
gesting that the extra money will have 
to be refunded by them or abolished 
or what?

SHRI  RAGHUNATHA  REDDY: 
What has been paid already, need not 
be refunded.

SHRI INDRAJIT GUPTA- Suppose 
on the basis of 50 per cent increase in 
productivity, I have been getting a cei- 
tain quantum of productivity bonus in 
a paitK’ulai concern, now you put a 
ceiling 011 that, that I cannot get more 
than 20 per cent.  Then am I also en
titled to reduce my productivity to that 
extent?  What is the implication7

SHRI DINEN  BHATTACHARYYA : 
H'1 cannot understand.

SHRI RAGHUNATHA REDDY: Thf. 
question  is  very simple  The  law 
lavs down that beyond 20 per  cent. 
tv>ore cannot be any agreement enter
ed into

MR. SPEAKER. I will put amend
ment No. 9 of Shri S. M. Banerjee to 
\ ote

The Amendment No. 9 vws put and
negatived.

MR. SPEAKER : Now, I will put all 
other amendments to clause 7 viz., 3,
4  aud 5 by Mr  Sequevia,  10 by 
Shri S. M. Banerjee and 25, 26. 28 and 
29 by Shri Dinen Bhattacharyya and 
33 by Shri Ramavatar Shastri—34 is 
the same as an earlier one—to the vote 

of the House.
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[M r Speaker]
Amendments Not. 3 to 5, 10, 25, 26, 28,
29 and 33 were put and negatived.

MR. SPEAKER: Now, the question 
is:

4<That clause 7 stand part of the 
BUI.”

The motion was adopted

Clause 7 was added to the Bill.

Clause 8— (Omission of Section 11)
SHRI INDRAJIT GUPTA; I beg to 

m ove;

Page 4,—
for clause 8, substitute—
“8. In section 11 of the Principal 

Act, sub-section (2) shall be 
omitted.” 11)

MR. SPEAKER: Now, I will put 
Amendment No. 11 of Shri Indrajit 
Gupta to the vote of the House

Amendment No. 11 was put and 
negatived.

MR. SPEAKER : Now, the question 
is :

"That clause 8 stand part of the 
Bill.”

The motion was adopted.
Clause 8 was added to the Bill

Clause 9 and 10 were added to the 
Bill

Clause 11— (Substitution of new 
section for Section 15)

SHRI ERASMO ds SEQUIRA: I 
beg to m ove:

Page 4, lines 18 to 21—
Omit “subject to a limit of twenty 

per cent, o f the total salary or 
wnge of the employees employed

«# B m m  iAmdL) A 
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Bill

in the establishment in that ac
counting year, b* curated for
ward for being set on the suc
ceeding accounting year laid so
on, to”  <6)

Page 4, line 31,—
omit “set on and”  (7)
SHRI INDRAJIT GUPTA. I beg to

tove:

Page 4,—

for lines 16 to 30, substitute—
“ 15 (1) where for any accounting 

year, the allocable surplus ex
ceeds the amount of maximum 
bonus payable to the emplo
yees in the establishment under 
section 11, then the excess 
shall subject to a limit of 
twenty per cent, of the total 
salary or wage of the emplo
yees employed in the estab
lishment in that accounting 
year be carried forward for 
being set on in the succeeding 
accounting year and so on up 
to and including the fourth ac
counting Year to be utilised 
for the purpose of payment of 
bonus.

(2) Where for any accounting 
year, there is no avail able al
locable surplus or the alloc
able surplus falls short of the 
minimum bonus payable to 
the employees In the establish
ment under section 10, md 
there is no amount or sufficient 
amount carried forward and 
set on under sub-section (I) 
which could be utilised for 
the purpose of payment of the 
minimum bonus, then such 
minimum amount or the deffl 
ciency, as the case may be, f 
shall be carried forward f°r ] 
being set off in the succeeding 
accounting year and so on up 
to and inclusive of the fourth 
accounting year." (12)'
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(Qailoft); I beg to move:

Page 4,—

after line 22 insert:—

“(1A) The excess amount that is 
carried  forward  for  set on 
under sub-section (1) shall be 
maintained as a separate bank
ing account, which cannot be 
utilised by the employer for 
any purpose, other than set on 
for bonus in future years, and 
utilising it for any other pur
pose shall be treated as mis
appropriation  and  shall  be 
punishable under the Indian 
Penal Code;

Provided that is the majority 01 
the employees agree by secret 
ballot to utilise a portion of 
the accoumulated amount for 
welfare measures for the em
ployees, it shall be utilised in 
that manner.” (21)

SHRI ERASMO DE SEQUEIRA : This 
amendment also is dealing with the 
actual amount that should be paid lo 
the workers.  Here again I am sug
gesting that the limitation of 20 per 
cent, be removed.

When he was replying to the debate, 
the hon Minister put forth as justifi
cation for the retention of the limit of 
20 per cent the fact that in the na
tional interests money should not be 
distributed for consumption.  If I mav 
s?y so, ths explanation he has put for
ward. to use a kind word, is rather 
puerile because, what is the guarantee, 
what is the legislative guarantee that 
this government can give us that if 
this money is retained by the employ
ers, it will not be used for something 
even more undesirable than direct dis
tribution to the workers?  If you **re 
not looking after the common man of 
this country, the working man, then 
whom are you trying to protect as a 
Government, I ask.  When  the  hon. 
Minister comes with faadle explana

tions like quoting Marx and T<enin to 
Mr. luderjit Gupta even our voting 
machine refuses to work.  Thank you.

SHRI S. M. BANERJEE: We have 
already moved our amendments I re
quest the Minister to accept it.  This 
is what I said:

‘15 (1) there for any accounting 
year, the allocable surplus ex
ceeds the amount of maximum 
bonus payable to the emplo
yees in the establiment under 
section 11,  then  the  excess 
shall, subject to a limit of 
twenty per cent, of the total 
salary or wage of the  em
ployees employed in the esta
blishment in that accounting 
year be carried forward for 
being set on in the succeeding 
accounting year and so on upto 
and including the fourth ac
counting year to be utilised for 
the purpose of  payment  of 
bonus/

Now, Sir, the Minister said, if there 
is any surplus, then that means, every 
worker has a chance to get bonus, as 
if that is the welcome feature of the 
Bill.  I say that this can be carried 
forward for being set off in the suc
ceeding accounting year upto and in
clusive of the fourth accounting year 
for the purposes of the payment of 
bonus.  Then I say this :

‘Where for any accounting year 
there is no available allocable sur
plus or the allocable surplus falls 
short of the minimum bonus payable 
to the employees in the establish
ment under section 10, and there is 
no amount or sufficient amount car
ried forward and set 0*1 under sub
section (1) which could be utilised 
for the purpose of payment of the 
minimum bonus, then, such minimum 
amount or the deficiency, as the case 
may be, shall be carried forward for 
being set off in the succeeding  ac
counting year and so on upto and in
clusive of  the  fourth  accounting 
year.’



FEBRUARY *  NSTt. #«« re. jPairment . 5$ 
0/ Bottttr (Amdt) Ord. & 

Payment of Bonus 
(Amdt.) Bill

t5S Ito. r». Payment
0/ Bonut (Amdt:) Ord. & 
Payment of Bonus 
(Amdt,) Bill

'[Shri S. M. Banerjee]

'This is in substitution of that parti* 
cular portion.  Let the hon. Minister 
accept this.  If he is not accepting, 
may I know what are the specific ob
jections to this?  He is always very 
logical and reasonable and I request 
him to accept this.

SHRI N. SREEKANTAN NAIR: Sir, 
-although my amendment is slightly 
'different it is very important and this 
■is in case of companies which make 
profits and continue to make profits. 
In such cases there is  a solution. 
Under Section  15(1), the additional 
■amount is set on but, if that is set on 
for some time, and, if at a particular 
time, the employer becomes bankrupt, 
then the workers lose everything.  It 
is through his efforts that the employer 
has made the profits.  That becomes 
an allocable surplus for the set on 
after three or four years and if the 
workers want it and by 51 per cent, 
majority they decide that that should 
be utilised for some aminities, that 
should be allowed.  That is one point.

The additional amount that is set 
on must be kept in a separate banking 
account so that the employe is would 
not be able to get away with that 
amount. Shri Reddv ruling the Labour 
Department must be aware of this fact 
that over Rs. 30 crores ot money was 
misappropriated  and no action was 
taken against these responsible m ‘he 
Provident Fundi Account.  It is the 
me icy of the workers. The employers 
should have come forward to give that 
legitimate amount of Rs. HD crores. 
Why should that be allowed to be mis
appropriated .by the employers’  What
ever be the surpluses after giving them 
-the bonus, let that be kept in a sepa
rate bank account.  I shall therefore 
read my amendment.  My amendment 
is:

“That after 15(1), add new section 
15(1) (A).”

‘The excess amount that is carried 
forward for set on under sub-sec

tion (1) shall be maintained as a 
separate broking account which can- 
not be utilised by the employer for 
any other purpose.”

Suppose the set on for bonus in future 
years is utilised for any other pur
pose.  Then, it shall be treated as mis
appropriation and the. employer shall 
be punishable under the Indian Penal 
Code.

“Provided that if the majority of 
the employees agree by secret ballot 
utilise a portion or the whole amount 
for welfare measures for the em
ployees, it shall be utilised in that 
manner”.

Here is a very limited protection given 
to the  profits  accumulated  by  the 
workers’ own eftorts.  And such pro
fit*! are accumulated by the emplovrr. 
Why should not the workers gel Ih' 
benefit of the profit and whv  >uld 
the employer be allowed to misappro
priate that?  Let that .b«* kept in j 
separate bank account  If ht» touchcs 
that let him be prosecuted under the 
Indian Penal Code.  After three or 
four years if there is accumulated 
money and if workers by ballot decide 
that they must utilise il for wplfare 
purpose—for the welfare  scheme  <f 
workers—let that be utilised.  That is 
my other point

SHRI RAGHUNATHA REDDY: Sir, 
I explained the  concept of alloc able 
.sui pluses yesterday and this morning 
nntf I do not think need to go into the 
question again.  The entire concept of 
allocable surplus is now put on r< II 
on basis.  There may be a ’css in one 
year and profit in another  That is 
how the concept of allocable surplus 
is based on  the  principle of roll-on 
basis.

SHRI N SREEKANTAN NAIR: As 
in the Provident Fund, suppose there 
is sufficient money and it is eaten away 
by the employer what will you do? 
That is why I say that let this be kept 
in a separate account.
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SHRI RAGHUNATHA REDDY: Eat
ing away of money is Quite a different 
transaction. What we are concerned 
with here is the allocable surplus.

MR. SPEAKER: I shall put the 
amendment Nos. 6 and 7 moved by 
Shri Erasmo de Sequeira to the vote 
of the House.

Amendments Nos. 6 and 7 were put 
and negatived. *

MR. SPEAKER: Now I shall put
amendment Nos. 12 and 21 moved by 
Shri Indrajit Gupta and Shri Sreekan- 
tan Nair to the vote o f tha House.

Amendments Nos. 12 and 21 were put 
and negatii'ed.

MR SPEAKER- I shall take up 
clauses 11 and 12 to 18 together. There 
are no amendments to clauses 12 to 
18. I shall put them all to the vote.

The question is:
“That Clauses 11 and 12 to 18 

stand part of the Bill”
The motion was adopted.

Clauses 11 and 12 to 18 were added to 
the Bill.

(Clause 1ft) — (Insertion of new 
Section 31(A)

STIRI INDRAJIT GUPTA: I beg to 
move

Page 6, lines 38 and 39,
o nit ‘linked with production or 

productivity in lieu of bonus based 
on profits payable under this Act."
( 13)
Paije 7.— 

omit lines 1 to 3. (14)

SHRI DINEN BHATTACHARYYA: 
I beg to m ove:

Page 6, lines 38 and 39,—
omit “ production or productivity 

in lieu of bonus based on”  (30)

MR. SPEAKER: 31 is the same as 
14, so also amendment No. 35 of Shri. 
Ram Singh Bhai.

tt*? *rr# (n fta) . w m  
*rfT^r, grflT fa* %,
afcm W5PT TT5T*T ^  f  • S f c  sffaTT
srra'̂ H  aft^r,

i ?rrarft srm
*nfr3r?T % o t r  Sf srsft f  i arr# w  

qpr cftetfV #  srer fen  & i

irnr t  tfk
*raY srrar 11
^  wr 5f<TT =«rrfwtr j

srrsw r  ^  f t  *tt, srrswsr 
% fntf t r  (snrr

anm fc tfrc :■ ^nfjr^
m wrm x T̂tr % fair 75R- W  fsziT 
3TRU ? | £*T facRT SnSif̂ FT $

^stfarsr :3c^ft ?n£t I  \ wr*trn: 
fsFRT VHWW T̂V̂ fT **fwr 3T<T?TT 

m̂?TT *f5T F̂T & T̂KT 
i f  % \ W Ntt tn? f^rrr ^ r t  *rr t^t

& f r  f^f^fsnr frTrf^s *r *r?fW *nrrf 
antr, mfa srm  ft$nr fanrr
3TT \ TO W T WTTT ST t?T f,

HTfJTFT TJ feTT
5TT t^t jfT ̂  iTHT f  I

7 t t  *pt *«pqfHST fc sm: smmnr
4 tt  iTT?TT «TT I Kg »WT f«P

*3T5T fVlT, eft
«rfim spt meagre fan  i 
«rar srrswr 9 z*  ^  t  *
ftfvfrm fafasft ^ % ipr
% «f?5T | fsp if i tv
sn?m % «rraT | f̂r ftRPnr ?rjff
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12.58 hrs.

[1Mb. Deputy-Spkakxr in the Chair.}
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SHRI S. M. BANERJEE (Kanpur): 
I am speaking on amendment No. 13 
which seeks th? omission of lines 38 
and 39, “Jinked with production  or 
productivity in lieu of bonus based on 
profits payable under this Act.”  An
other  amendment  of  ours. No. 14, 
seeks the omission of lines 1 to 3 on 
page 7.  I really  support  what my 
hon. friend,  an  experienced  trade 
unionist, Ram Singh Bhai, has  said. 
There is production bonus, there  is

•of atom* (Amitt Art* * 
JteyiMwt <af flwwi
4jt«ifefr mi

attendance bonus.  There are various 
incentives in kind also. Some rewards 
are also given for good production. By 
bringing in this clause and Unking it 
up with productivity and production, 
a gross folly is being committed by 
the govern merit; they do not realise 
the implications.  1  have been with 
the workers all my life and I  have 
served them for 16 years, except for a 
brief period-  I know what it is; there 
are piece workers; there are supervi
sors who have  actually to supervise 
that.  I know how the workers feel if 
there is no incentive.  If the govern
ment is not accepting our amendment, 
No. 13, let them  accept the amend
ment of Shri Ram Singh Bhai; we shall 
be satisfied with that; though it does 
not serve our purpose fully, still we 
shall be happy  to  accept even that 
amendment.  I only request him not 
to withdraw that amendment but to 
press it to a division to show that he 
is a staunch trade unionist who could 
not be influenced by the government 
or the Labour Minister.  Lines 1 to 3 
of page 7 say: “Provided that  such 
employees shall not be entitled to  be 
paid such bonus in excess of twenty 
per cent of the salary or wage earned 
by them during the relevant account
ing  year.”  These lines have to  be 
omitted and there should be no limit 
If by agreement we could get 22 to 23 
per cent, what is the harm In it?  I<? 
it not a fact that even after the issue 
of the ordinance, there was a settle
ment with Kulkarni’s union in  the 
ONGC for 18 per cent?  It could be 
20 or 22 per cent  There should  be 
no restriction.  Let  not the govern
ment defend the employers to that ex
tent that if the employers want to pay 
or want to enter  into  an agreement 
with  the  bargaining  agents orif the 
trade union in excess of the stipulated 
limit, let them not ban it on behalf of 
the government.  That is why we want 
to omit those lines.

SHRI DINEN BHATTACHARYYA- 
I have got only one sentence to add 
and that is my request to Shri Raghu
natha Reddy at least to understand



4* St. Ufa*: re. Paymci* MAGHA i&, iW t (SAKA) S t Xe». re F om ent &  
o f  dorms (Amdt.) &r& A of Bonus (Amdt.) Ord, &

Patrnrnt t/f Boims Feym ent o f Bonus
(Amdt.) BiU (Amdt.) BiU

what Is production bonus, what is pro* 
ductivity bonus and what Is the annual 
bonus. They are jumbling up the 
whole issue. The question is one of 
annual bonus which you have dealt 
with while referring to profit. Now 
you ere linking up bonus with produc
tion and productivity. It has been 
stated here again and again that there 
Is a system of production bonus and 
incentive. Are you going to take all 
the other bonus benefits and give only 
one bonus that is to be linked both to 
profit as well as production? Suppose 
there is a factory where due to the 
maximum effort of the workers, there 
is maximum production but because of 
some circumstances created by the 
•employer the company gets a loss, will 
you say to the workers: even if you 
have given maximum production, 
you are not entitled to any bonus? 
I urge upon him to kindly under
stand what is incentive bonus, 
what is production bonus and what 
is annual bonus? How can you link 
it up with profit as well as producti
vity. He should consider these points.

SHRI RAGHUNATHA REDDY: I 
have been explaining this since yester
day evening. I do not mind even if  I 
further take the trouble of explaining 
this to Mr. Dinen Bhattacharyya that 
as far as incentive schemes are con
cerned, they are not affected by this 
law- The incentive schemes continue 
Under this clause, the profits are dis- 
tinguised. the profit scheme is distin
guished from the productivity and pro
duction. The profit is on the basis of 
production or productivity. The only 
thing is that the maximum limit of 
Siving bonus is 2o per cent, once there 
is an agreement between the parties 
concerned that they could not have a 
profit-sharing scheme on the basis of 
production and productivity, then they 
can enter into agreement. They can 
work out their own norms. The trade 
unions should be in a position to work 
out norms for determining the bonus 
°n the basis of production or produo 
tivity. This is the situation as far as 
this dam e is concerned. The law is

very clear and I do not think that he 
requires any further elaboration on 
that.

MR. DEPUTY-SPEAKER: I shall
now put all the amendments to clau&e 
19 to the vote of the House.
Amendments Nos. IS, 14 and 30 were 

put and negatived.

MR DEPUTY-SPEAKER- The ques
tion is-

“That clause 19 stand part of the
BiU”

The motion was adopted. 
urx?

Clause 19 were added to the Bill.
Clause 20— (Amendment of Section 

32)
SHRI INDRAJIT GUPTA: I beg to 

move*
Page 7,—

omit lines 9 to 14 (15)
MR DEPUTY-SPEAKER: I shall 

now put the amendment to the vote 
of the House.

Amendment No. 15 was put and 
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 20 stand part of the
Bill” .

The motion was adopted.

Clause 20 to as added to the Bill.

Clause 21 was added to the Bill.

Clause 22— (Substitution of neto 
section for section 34)

SHRI INDRAJIT GUPTA. I beg to 
move:

Page 7,—
for lines 18 to 21, substitute—

“34. Nothing contained in this Act 
shall be construed to preclude
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[Shri Indrajit Gupta] 
employers  employed  in  any
establishment or class of estab
lishments from  entering  into 
agreement with their employer 
for granting them an amount of 
bonus under a formula which 
is different from that under this 
Act.” (16)

Sir, I have already explained  the 
position on  this  point.  I  want to 
emphasise again that this Government 
has no right whatsoever to prevent the 
solution of bonus disputes by means 
of collective bargaining  There is no 
other tried and tested method by which 
these disputes can be amicably  re
solved and he knows, very well that 
over the years, a large number of such 
agreements have been entered into and 
wherever those agreements have been 
entered, there has been no kind of un
rest or agitation or anything  on  this 
bonus issue  The matter was amicably 
settled.  He put  forward an absurd 
example, a hypothetical example say
ing that if you leave employer  and 
employee to come to  an  agreement, 
they will agree on such a quantum of 
bonus that the whole capital base of 
the company will be ero k”1  Wei1 of 
course, this is not a very high compli
ment he is paying to  these manage
ments.  Of  course there are no such 
foolish people that they will agree to 
bonus which will finish all the capital 
base of the company  But does  he 
know a single such instance7  Such 
agreements have be*>n entered into for 
several years and now there are many 
subsisting agreements also  Can  he 
tell me  a  single  case  where the 
employee entered into an agreement of 
which the effect was that the capital 
base of the concern was eroded’  It 
is an absured thing.  Therefore, in my 
opinion it is a vital issue.  Subject to 
the other  provisions of the Bill my 
amendment reads as follows.

“34. Nothing  contained in this Act 
shall be construed to preclude 
employees  emploved  in  any 
establishment or class of estab
lishments from  entering  into

agreement with their employer 
for granting them an amount of 
bonus under a formula which is 
different from that under this 
Act.”

This  was  there  in the original Act. 
It was unanimously agreed to by all 
the parties to this legislation, including 
the Bonus Commission.  The represen
tatives of the employees, the govern
ment, the trade unions, etc. were  all 
there-  They came to an agreement. 
It is a salutary arrangement.  Even 
now many employers are really upset 
over the fact that this thing is being 
taken away because it will bind their 
hands even in cases where they  have 
more than adequate resources to pay. 
They apprehend in the long run this 
will have a deleterious, effort on indus
trial relations  Therefore, I am press
ing this amendment.

SHRI S M BANERJEE- Sir, I wish 
to remind the minister of his promise. 
What will happen to those agreements 
which were entered into between the 
employees and corporations in the pub
lic  sector7  The  agreement was for 
four years  I am specifically mention
ing the agreement in which the Minis
ter himseli played a very vital role in 
1974 when the employees of the LIC 
—all the unions including my union, 
i.e., All India Insurance  Employees 
Federation—started  negotiations with 
the LIC Chairman, Mr Puri, who is 
now the  Governor  of the Reserve 
Bank.  Afttr 2 months of negotiations, 
the amount which was Rs 4 crores in 
the beginning  was  raised to Rs 6 5 
crores  The agreement was a sort of 
package deal in which the bonus was 
fixed at 16 per cent  What happens 
to that7  At that time. we wanted  it 
only for 2 years, but the management 
wanted to bind the unions and they 
said, it- should be for 4 years  This 
can be checked from the records  It 
was the desire of the management of 
LIC and the  then  Finance Minister, 
Shri Y B. Chavan that it should be 
for four  years  and  we reluctantly 
agreed-  The allocable  surplus  rod
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everything was considered by the Cor
poration, including; the total business 
upto 1978. What happens to that 
agreement? W« went to a court of 
law and the High Court has issued a 
stay order. The case may come up 
on 3rd March. What happens to such 
agreements? What happens to the 
Indian Oxygen agreement? In HMT, 
Pinjore, in 1973-74 when the profit was 
only Rs. 78 lakhs, they got 20 per cent 
bonus. But when the profit is more 
than Rs 2 crores 38 lakhs, they are 
offered 4 per cent. Is it not a sad 
commentary on the industrial rela
tions? I would like to know what 
happens to such aggreements.

SHRI RAGHUNATHA REDDY: Sir, 
If Mr Indrajit Gupta’s amendment is 
accepted, there is no necessity at all 
for the provisions of this Bill. 
Mr Banerjee has raised the issue 
about LIC. The provisions of this 
Bill or even the Act do not attract the 
LIC

SHRI S M. BANERJEE: Then why 
are they trying to recover the amount?

SHRI RAGHUNATHA REDDY: 
Whatever happens outside has nothing 
to do with the Bill Whether the agree
ment is validor not must be deter
mined under some other law. I 
certainly believe that a wise man like 
Mr Banerjee would not like the LIC 
to be brought under the provisions of 
this Bill.

MR DEPUTY-SPEAKER: I am told 
tile machine is out of order. Slips 
will have to be collected and that will 
take some time. I am told the lobbies 
have been cleared. Now, the rules do 
not permit show of hands. Members 
will have to rise'in foefr seats and they 
will have to be counted.

MR. DEPUTY-SPEAKER: The ques
tion is:

Page 7,—
for Hnes 18 to 21, substitute—

14 Nothing contained in this Act 
shall be construed to preclude 

, 2560 L.S.—3.

employees employed in any 
establishment or class of estab
lishments from entering into 
agreement with their employer 
for granting them an amount of 
bonus under a formula which is 
different from that under this 
Act.” (16)

Let the Lobby be cleared.

The Lobby has been cleared. The 
rules do not permit the show of hands. 
Members will have to rise in their 
seats and they will be counted. The 
rule says'

“ he may ask the members who 
are for ‘Aye’ and those for ‘No’ res
pectively to rise in their places and, 
on a count being taken, he may 
declare the determination of the 
House. In such a case, the names 
of the voters, shall not be recorded”

Now, the “Ayes” may stand In their 
seats—

Now, the “Noes” may stand in their 
seats—I think the “Noes”  have it.

SHRI P. G. MAVALANKAR
(Ahmedabad) - Mr. Deputy-Speaker,
Sir, I have a point of order. You 
quoted from the rules, saying that the 
determination can be done only by 
rising in the seats Wfe had to rise in 
our seats because the machine is not 
working

MR. DEPUTY-SPEAKER It comes 
to the same thing.

SHRI P. G. MAVALANKAR: No, Sir. 
my point is that if the machine were 
working it would have recorded as to 
who voted for and who voted against. 
Now, merely asking us to stand up 
and your giving the total, does not re
flect and record the true intention and 
decision of the House.

MR DEPUTY-SPEAKER: How *et 
us have an easy way out. (Interrup
tions) Let me dispose of this. To
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have an easy  way  out, we will dis
tribute these sUps  You all put yiur 
names there

The Lok Sabha divvied. 

Division No 22]  113.17 hrs.

AYES

Banerjee, Shri S M 

Bhattacharyya, Shn Dmen 

Bhattacharyya, Shri S P 

Chandrappan, Shn C K 

Chatterjee, Shn Somnath 

Gupta, Shri Indrajit 

Haider, Shri Knshna Chandra 

Joarder, Shn Dinesh 

Kathamuthu, Shri M 

Krishnan, Shri £ R 

Lakshmikanthamma, Shrimati T 

Mavalankar, Shn P G 

Mayathevar Shn K 

Modak, Shn Bijoy 

Mohanty, Shn Surendra 

Mukerjee, Shri H N 

Mukherjee, Shn Samar 

Mukherjee, Shri Saroj 

Muruganantham, Shri S A 

Pandey, Shri Sarjoo 

Parmar, Shri Bhaljibhai 

Saha, Shn Ajit Kumar 

Saha Shn Gadadhar 

Sen, Dr Ranen 

Shastri, Shn Ramavatar 

Shastri, Shri Shiv Kumar 

Sher Singh, Prof 

Singh, Shri D N

NOES

Aga, Shri Syed Ahmed 

Agrawal, Shri Shrikrishna 

AhirWAr, Shri N̂thu Ram

Alagesan, Shri O. V,

Arabesh, Shii

Ankineedu, Shri Maganti

Ansari, Shri Ziaur Rahman

Appalamudu, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shi I

Aziz Imam, Shri

Babunath Singh, Shvi

Banerjee, Shrimati Mukul

Barua, Shn Bedabrate

Basappa, Shri K

Bhagat, Shri H K L

Bhargava, Shri Basheshwar Nath

Bhattacharyyia, Shri Chapalendu

Bhuvarahan, Shri G

Brahmanandji Shri Swaml

Bnj Raj Singh-Kotah. Shn

Chakleshwar Singh, Shn

Chandra Gowda, Shn D B

Chaturvedi, Shri Rohan Lai

Chaudhari, Shn Amarsinh

Chaudhary, Shn Nitiraj Singh

Chavan, Shrimati Premalabai

Chhotey Lai, Shn

Chhutten Lai, Shn

Chikkalmgaiah, Shn K

Daga, Shri M C

Dalbir Singh, Shn

Darbara Singh, Shri

Daschowdhury, Shn B K

Dhillon, Dr G S

Dhusia Shri Anant Prasad

Dixit, Shri G 'C

Dixit, Shn Jagdishr Chandra

Doda, Shri Hlralal

Dube, Shri J P

Dwivedi, Shri Nageshwar

Engti, Shri Biren

Gangadeh, Shri P

Gavit, Shri T. H

Gill, Shri Mofclnd«r Singh
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Godara, Shri Mani Ram 
Gogol, Shri Tanin 
Gokhale, Shri H. R.
Gomango, Shri Giridhar 
Gopal. Shri K.
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 
Gowda, Shri Pampan 
Hansda, Shri Subodh 
Hari Singh, Shri 
Jadeja, Shri D. P 
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Joshi, Shri Popatlal M 
Joshi, Shrimati Subhadra 
Kadara, Shri J G 
Kadannappalli, Shri Ramachandran 
Kader, Shri S 'A.
Kahandole, Shri Z -M.
Kailas, Dr.
Kale, Shri
Kamakshaiah, Shn D 
Kamala Prasad, Shri 
Kamble, Shri T D  
Xamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr 
Kaul, Shrimati Sheila 
Khadilkar, Shri R. K.
Kisku, Shri A. K.
Kotoki, Shri Liladhar 
Krishnappa, Shri M. V 
Kureel, Shri B„ N.
Laskar, Shri Nihar 
Lutfal Hague, Shri 
Mahajan, Shri Vikram 
Majbi, Shri Gajadhar 
Majhi, Shri Kumar 
Mandal, Shri Jagdish Narain 
Mfcndai, Shri Yamuna Prasad 
Dlanhar, JShri Bhagatraro

{SAKA) St Res. ra. Payment 
of Bwma (Am dt) Qrd. A 

Payment o f ftattus 
(Amdt.) Bill

Maurya, Shri B. P.
Melkote, Dr. G. S.
Mirdha, Shri Nathu Ram 
Mishra, Shri G. S 
Mishra, Shri Jagannath 
Modi, Shri Shrikisban 
Mohammad Tahir, Shri 
Mohammad Yusui, Shri 
Nahata, Shri Amrit 
Naik, Shri B. V.
Negi, Shri Pratap Singh 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paripoornanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandey, Shri Tarkeshwar 
Pandit, Shri S. T.
Pant, Shri K C 
Paokai Haokip, Shn 
Parashar, Prof. Narain Chand 
Patel, Shri Arvind M.
Patel, Shxi Natwarlal 
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patil, Shri S. S  
Patnaik, Shri J. B.
Peje, Shri S. L.
Prabodh Chandra, Shri 
Pradhan, Shri Dhan Shah 
Raghu Ramaiah, Shri K.
Rai, Shri S K.
Rai Shrimati Sahodrabai 
Raj Bahadur, Shri 
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Rao, Shrimati B. Radhabai A. 
Rao, Shri Jagannath
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Rao, Shri M S Sanjeevt
Rao, Shri M Satyanarayan

Rao, Shri Nageshwara
Rao, Shri P  Anktneedtt Prasarta
Rao, Shri Patt&bhi Rama
Rathia, Shri Umed Singh
Raut, Shri Bhofe
Reddy, Shri K Kodanda Rami
Reddy, Shri P V
Reddy Shri Sidrara
Rohatgi, Shrimati Sushjla
Saini Shri Mulki Haj
Salve, Shri N K P
Samanta, Shri S C
Sankata Prasad, Dr
Sant Bux Singh Shri
Sarkar, Shri Sakti Kumar
Sathe Shri Vasaijt
Satpathy, Shri Devendra
Satyanarayana Shri B
Savant, Shri Shankerrao
Shailam, Shri Chandra
Shambhu Nath, Shm
Shankaranand, Shri B
Sharma, Shri A  P
Sharma, Dr H P
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Dr Shanker Dayal
Shashi BhusRan, Shri
Shastn, Shri Biswanarayan
Shastri, Shn Sheopujan
Shivnath Singh, Shri
Shukla, Shri B R
Siddayya, Shri S M
Singh, Shri VishwaOath Pratap
Sinha, Shri Nawal Kishore
Sinha Shri R K
Sohan Lai, Shri T
Sokhi, Stordar Swaran Singh
Stephen. Shri C. M-

Sudarsanam, Shri M 
Sunder Lai, Shri 
Swamy, Shri Sidramephwar 
Swaran Singh, Shri 
Tayyab Hussain, Shri 
Thakre, Shri S -B 
Tombi Singh, Shri N 
Tulsiram Shn V 
Uikey, Shn M G 
Unmknshnan Shri K P 
Vekana, Shn 
Venkatasubbaiah, Shn P.
Vikal, Shn Ram Chandra 
Yadav Shri Chandra jit 
Yadav Shn Karan Singh 
Yadav Shn R P
MR DEPUTY-SPEAKER The result 

of the division is Ayes 28, Jtfoes 186 
The amendment is lost

The motion was negatived

MR DEPUTY-SPEAKER The ques
tion is

“That Clauses 22 to 28 stand part of 
the Bill ”

The motion was adopted

Clauses 22 to 28 were added to the 
Bill

Clause 29— (Amendment of section 
36 of the Inome-tax A ct)

MR DEPUTY-SPEAKER; Now 
Clause 29 Mr lndrajit Gupta Co you 
move the amendment’

SHRI INDRAJIT GUPTA. Yes, Sir. 
I beg to move

Page 9 line 24,—
add at the end—

“or under any agreement or settle
ment between the employees and 
their employer under a formula 
which is different from that under 
this A ct" <17>
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-SHJU XRASMO DX SEQUEIRA: Sir,
14t»ve a point of order on this. Please
look at Clause 39 «t line 19 of page 9. 
(interruptions)

ICR.  DEPUTY-SPEAKER:  Order
please.  I am bearing a point of order. 
I am not able to hear it.  Members 
who want to  go  may do so Quietly 
please.  Order.

tSHRI ERASMO DE SEQUEIRA: This 
clause as you will  see. Introduces a 
provision fat the Income-tax Act, viz.-

“Provided that the  deduction in 
respect of bonus paid to an employee 
-employed in a factory or other estab
lishment to which the provisions  of 
the Payment of  Bonus  Act, 1965 
apply shall not exceed the amount 
of bonus “payable under that Act.”

What  this  clause is saying is that if 
an employer pays to Ids worker more 
than what the Act  provides for, he 
shall not be allowed to deduct whafr* 
ever he has paid In excess, from  his 
income-tax return.  The effect of this 
is that an Income which, before  this 
clause, would not be taxable, becomes, 
by the introduction of this clause, tax
able.  And, therefore, I submit that 
this is a measure of taxation.  Please 
refer to Article 117 of the Constitution. 
It reads:

*(1) A Bill or amendment making 
provision for any of the matters 
specified in sub-clauses (a) to 
(f) of clause (1) of article 110 
shall not be introduced or mov
ed except on the recommenda
tion of the President....

If you refer to Article 110, you will 
find that 1(a) of it says as under:

“(a) the imposition, abolition,  re
mission, alteration or regulation 
of any tax;”

I  have  submitted  to  you that the 
effect of the introduction of this pro
vision is to tax an income Which, be
fore'this clausa, would not be taxable.

Therefore, this Clause seeks to intro
duce a tax.  This,  Sir, is prohibited 
from consideration in this House with
out (he recommendaAbn of the Presi
dent.  I, therefore, submit that unless 
this clause 29 is  removed from this 
bill, the consideration of this bill must 
stop at this very moment. This is mar 
point of order.

SHRI  RAGHUNATHA  REDDY: 
Clause 29 of the  Payment of Bonus 
Bill, 1976 seeks to add the following 
proviso to  section  36(1) (2) of the 
Income-tax Act, 1961:

“Provided that  the deduction in 
respect of bonus paid to an employee 
employed in a factory or other estab
lishment to which the provisions  of 
the Payment of  Bonus  Act.  1965 
apply shall not exceed the amount 
of bonus payable under that Act."

The proviso  has  been proposed  to 
be added by way oF abundant caution 
and is essentially of a declaratory na
ture.  Under the proviso the deduction 
under section 36(1) of the Income-tax 
Act in respect  of  sums  paid to an 
employee as bonus shall not exceed the 
amount payable as bonus under  the 
Payment of Bonus 'Act, 1965 in rela
tion to an employee employed in a fac
tory or other establishment to which 
the Bonus Act applies.  Obviously, the 
amount deductible cannot exceed  the 
amount of bonus payable under  the 
law, being the Bonus Act.  Hence, the 
proviso cannot be regarded as purport
ing to alter or regulate the income-tax 
within the meaning of article 110(1) (a) 
of the Constitution, or imposing  or 
varying the  income-tax  within the 
meaning of article 274(1) of the Con
stitution and, as such, recommendation 
of the President  is  necessary under 
article 117(1) or article 274  of  the 
Constitution.

MR. DEPUTY-SPEAKER; My diffi
culty is that Ministers come and just 
read out a prepared statement, with* 
out answering the points indeed by th* 
hon. Member.  I am not able to follow
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I t  There «te  turn or three questions 
tb*t have been ^raised. You would 
have to help me. Otherwise, how can 
I gfoae a decision? The first Question 
is whether this particular clause 
snakes i aaty deduction or payment in 
excess of the specified limit to the 
workers taxable. That should be
made clear. If it is made taxable 
under $ie Income-tax Act, does it mean 
a variation of taxation which will 
attract article 110 of the Constitution?^ 
These are the points I would like him’ 
to meet, and then only I will be able 
to give a decision

SHRt RAGHUNATHA REDDY- Arti
cle 110 of the Constitution can be at
tracted only if it falls within the sub
ject-matter which is covered by the 
Income-tax Act. It is my submission 
that it is purely of a clariflcatory 
nature and whether this provision is 
here or not, unless a deduction is 
covered by the provisions of the Bonus 
Act, it cannot be deducted under the 
Income-tax Act Therefore, it is pure
ly of a clariflcatory nature and it does 
not fall within the purview, within the 
ambit, of article 110 If it is a greed  
that it does not fall under article 110, 
then the question of application of the 
provisions of article 117 or 274 does 
not arise.

qaartiaaittr *  iste

(A lfa tf& k '
“Provided1 that “the tefaetiah H» 

respect o f  bonus jrtdd to an ewpleyw* 
employed in a factory or elthe* estab
lishment to which the turdvisidns &  
the Payment trf Bonus Act, 1965 
apply shall not eatceea W t  amount 
of bonus payable under that Act."

This will come as a proviso to sub
section l  of Section 36.

Section 36 of the Income-tax Act Is 
the section which deals with various 
deductions in the coiaputatiett o f what 
is known as business income for ariiv- 
ing at the total income So, this is 
entirely a deduction under a section, 
section 36 of the Income-tax Act, which 
is sought to be amended If this is a 
section wfiich deals entirely with the 
deductions to be allowed in the com
putation of the total income and statu
torily you determine a certain ceiling 
for achieving certain social objeftfves, 
then I submit such an amendment 
would only impinge on the question 
of what ought to be the total income 
of an assessee, and it has nothing to 
do with what might falT within the pur
view of the term “tax”

If something is not to fall within the 
purview of “tax” , the question of impo
sition, remission, alteration, regulation 
e tc , are utterly irrelevant

SHRI N. K. P, SALVE: The terms 
‘'tax”  and “ total income”  have been 
defined in the Income-tax Act. I have 
sent for the Income-tax Act. As soon 
as that is received, I w ill read it out 
to you. The two are conceptually 
different entirely. The total income is 
not tax and tax is not total income. 
On a very careful reading this pro
viso, let us see whether it impinges 
either on what has been defined as 
“tax”  or it gets into the ‘‘total income”. 
If it comes on the periphery of the 
total income then, of course, article 110 
is not applicable; but if  it falls within 
the postulates at what is described m  
"tax", then, trf course, he will have to 
deal with it. The provision reads:

Firstly, it has to be established that 
what Is sought to be modified or alter
ed falls within the purview of the tax 
itself Section 36 is not a charging 
section It is the chargng section 
which deals with the levy of tax and 
there are other sections which create1 
an artificial charge. Section 36 does- 
not in any way create any artificial 
charge also. It deals only whh deduc
tion in the computation of the total 
income and as such I submit that this 
provision is not at all hit by article 
110 in any manner whatsoever.

SHRI SOMNATH CKATTERJEE 
(Burdwan): The hon. Minister himself 
said that the amendment was o f »
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SHRI SOMNATH CHATTERJEE" Ifclaxiflca,tt>ry nktUre with regard to tax. 
ulr Salve does not agree with him, end 
he has made the case worse, if I may 
say so rtith respect. On the bon. Min* 
Ister’s own admission, and I ftnd that 
he Is in good company now,

Srffcl HAGHUNATHA REDDY It is 
purely a matter of abundant caution.

SHRI  SOMNATH  CHATTERJEE: 
You said that it was clariflcatory with 
regard to tax

SHRI HAGHUNATHA REDDY  Not 
clariflcatory with regard to tax  The 
caution is clariflcatory

SHRI SOMNATH CHATTERJEE He 
is going back, he should make up his 
mind

MR DEPUTY-SPEAKER If you pre 
too cautious, you run into di faculties 
You should be a little adventurous.

SHRI  SOMNATH  CHATTERJEE: 
Mr. Salve says that there is a distinc
tion between tax and total income and 
that because this  matter  relates to 
computation of the total income, it has 
nothing to do with tax, and <.bat there
fore it does not come under article 110. 
But without ascertaining the total in- 
come, there is no question of assess
ment of tax  For computing the total 
amount of tax payable, computation 
of total income has to be made  In 
any event,. Mr. Salve has not read sub- 
clause (g) of  article  110(1) which 
<ayi:

“any matter incidental to any of
the matters specified in sub-clauses
(a) to (f) ”

A matter which is incidental will be 
sufficient for the purpose  of bringing 
it within the term “Money Bill”.

SHRI N. K. P. SALVE (Betul): Is 
ha arguing that it does not cortie under 
<a) but falls within (g)?

it relates even incidentally to matters 
regarding tax or imposition of tax, It 
comes under Money Bill.  Therefore, t 
submit that on their own showing, on 
the basis of both Mr. Reddy’s state
ment and Mr. Salve’s statement, this 
is  intrinsically  connected  with  the 
question of tax and therefore it comes 
within Money Bill

MR DEPUTY-SPEAKER. I find my
self in a very difficult situation  In the 
first place, I Tiad not anticipated  this 
question to arise, although I do make 
efforts, before coming to thp Chair, td 
read all the Bills  I am not a lawyer, 
but I try to apply my common sense 
and understanding  I hope the House 
will agree that it is too much for any 
person, even if he is a tax expert, off
hand to grasp everything of the sub
missions that the Members have made 
and then come to a conclusion.  In any 
case, it is not for the Chair to decide* 
whether this is constitutional or nek 
constitutional ....

SHRI S. M  8ANERJEE* Allow us 
to move a motion for adjournment ..

MR. DEPUTY-SPEAKER  1 am not 
here to give a judgment whether this 
attracts this part of the Constitution 
or not. If it attracts this part of the 
Constitution, then certain things follow 
from that If it does not—I think, it 
is too complicated a question to be de
cided ofl-hand in this manner. There
fore, I have  only two  alternatives 
open to me I will do that with the 
consent of the House. I think, in life 
one has to learn that if is often dis
cretion which is the better part  of 
valour. Either the House cooperate by 
having a look into this clause a little 
more  closely—the rules provide  for 
that, there is rule 80, they can always 
come back tomorrow, let no 
be committed, it is up to you—or, If 
you do not want that, if the «nnpf»
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decides,  X will put this to the House. 
Then, of course, it is for the courts to 
decide. If somebody goes to the court 
later <m, that this is unconstitutional

SHBI S. M. BANERJEE: The House 
cannot decide it.

8HRI  SOMNATH  CHATTERJEE: 
You have to decide about the point of 
order.

MR. DEPUTY-SPEAKER: I am just 
putting the two alternatives  before 
the House. The House is supreme  It 
will decide. My ruling will be, either 
one of the two alternatives

SHRI S. M. BANERJEE Sir, a point 
of order  has been  raised  by Mr. 
Sequeira which has been supported by 
my hon, friend Shn Somnath Chatter- 
jee. According to our submissions, this 
Bill by any stretch of imagination, even 
if you want to stretch it to any extent, 
falls within the definition of money 
Bill. In that case, certain requirements 
are necessary Mr. Salve has argued 
the case. There is apparently  some 
difference  between the argument  of 
Mr. Salve and that of Mr. Raghunatha 
Reddy. The Law Minister chooses to 
remain silent  He has not applied his 
mind or mouth.  It is agreed sign. I 
hope, he understands the implications 
of it.

THE MINISTER OF WORKS  AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU 
RAMAIAH):  The  Law  Minister  is 
ready to speak.

SHRI S. M. BANERJEE  I always 
know he can speak

The question is, you have to give 
a ruling on the point of order raised 
The point of order cannot be decided 
by this honourable  House,  however 
supreme and sovereign it may be. You 
say, the legal matters cannot be decid
ed by  you.  As a Member  of  the 
House—I am here since 1957, rightly 
or wrongly—I am unable to take a

decision. You. have to give a ruling on 
the point of order. We appeal to you, 
to your sense of Justice, fairness and 
impartiality, to give your own judg
ment. Let them come back tomorrow 
before the House.

MR. DEPUTY-SPEAKER: I am not 
giving a ruling. What I was saying 
Is that* I have my grave doubts. 1 am 
not able to digesf all these legal argu
ments within this short time. There Js 
a saying in Latin: In dubio pro com»- 
tate which means when you  are in 
doubt, act on behalf of the community 
This  is  the  community  here 
I have my grave  doubts because  of 
the  very  constitutional issues  that 
have been raised. I have got to study 
them myself, even if I am to give a 
ruling which can be considered  fair 
Therefore I would say that rather than 
give a ruling when I am in doubt, 1 
will act on Kehalf of the community 
by putting it to the House.

SHRI  TRIDIB  CHAUDHURJ 
(Berhampore):  It  has  been the
practice and procedure in this House 
that when the Speaker Is in doubt or 
the House or a section of the House 
is in doubY about the constitutionality 
of a proposed Bill, then only the mat. 
ter is brought  to  the whole  House. 
Otherwise, on a point of order,  the 
Chair gives the ruling But, anyway, 
when  you yourself are in doubt,  it 
means that you require some time to 
consider this thing  The best course 
would have been, I submit, for  you 
to take some time I would appeal to 
the majority  Party— they can  ride 
rough-shod over everything but,  still, 
I would appeal to their sense of fair* 
play not to press upon deciding this by 
majority  vote.  This is a legislative 
measure; let us take some time No
thing is lost and the Heavens  win 
not fall if you pass this Bill  one or 
two days later

SHRI K RAGHU  RAMAIAH:  We 
accept your ruling.  Your  suggestion 
was that when you are in a doubt of 
this nature, you should ascertain  the 
community's feeling.
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My friend just now said that il it is 
« constitutional issue, then the  Chair 
lias no jurisdiction—or  whatever  it 
is—but on a point of order, the Chair 
lias to decide.  But supposing a point 
•of  order  involves  constitutional 
issues?

MB.  DEPUTY-SPEAKER:  Your
Itands speak more than your mouth!

SHRI ERASMO DE SEQUEIRA: My 
-submission is that you are acting on 
a wrong premise that this is a money 
Bill. It is my submission that it is not 
•a money Bill. If our thinking is cor- 
Tect, we say that it is a flnanc&l Bill.

Mr. Salve said that the concept of 
tax and the concept of income are se
parate things. I would like to bring to 
%Js attention 110(a) which I had Qout- 
which says  ‘anything that  falls 

'under that section which is exemption, 
abolition, remission or alteration’ and 
I think  there is no doubt that  the 
introduction of this proviso in  the 
Income-tax Act will result in the alter
ation of the tax as it exists today be
cause this was not taxable before but 
now it is become taxable Income and 
'therefore the tax rate is affected.

1 would also like to submit, regard
ing what you said about putting it to 
the community, that when a point of 
'order is raised, since you are looking 
for a way out, it is for the Minister 
"Of Law to find  out a way;  I don’t 
'think it will take long but, if he has 
not found a way out, in a sense of 
fairness from the Opposition to  the 
■Government, I would like to suggest 
'a way out  The way is  presumably 
under the Article which makes  this a 
financial Bill. All that it requires fg 
the President's sanction. Let him ob
tain it from the President and come 
torward to the House tomorrow and 
then we will deal with it.

SHRI N. K. P. SALVE: The problem 
will become very much simpler  if I 
"*ead out the concept of tax.  'Tax’ is

18S7 (SAKAJ 91 %es, re payment 82, 
0/ Bonus (Amdt.) Ord. & 
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defined in the Income-tax Act; I am 
reading section 2(48):

“Tax in relation to the assessment 
rear commencing on the first  day 
of April. 196S and any subsequent 
assessment year means income-tax 
chargeable under the provisions of 
this Act and in relation to any other 
assessment year,  income-tax  and 
super-tax chargeable under the pro
visions  of this  Act prior to  the 
aforesaid date.”

Does it, in any manner, impinge  on 
the question of income-tax or super
tax payable under this Act? Total in
come’ has been defined. ‘Total income’ 
means “the total amount of income re
ferred to in section 5 computed in the 
manner laid down under this  Act”. 
This is computation of total income; 
section 36. a section which is in Chap
ter IV of the Income-tax Act dealing 
with computation of the business in
come. reads as follows:—

“The deductions provided  for in 
the following clauses shall be allow
ed in respect of matters dealt with 
therein in computing the income re
ferred to in section 28.”

And  section 28 deals with  business 
income.

Therefore, I submit that, so far as 
tax is concerned, there can be no doubt 
left now that ‘tax’ means income-tax 
and super-tax payable under the pro
visions of this Act. Therefore, I sub
mit that this particular proviso, in no 
way whatsoever, impinges on the ques
tion of income-tax and super-tax pay
able under the provisions of this Act.
It is only relatable to total income.

THE MINISTER OP LAW, JUSTICE 
AND COMPANY AFFAIRS <SHRI H.
R. GOKHALE):  The issue is simple,
according to me, and has a very nar
row compass. The hon. Membfer  has 
rightly referred to article 117. If  I 
may read only the relevant portion of 
that:
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“A Bill  or  amendment  making 
provision for any bt toe matters spe
cified in sub-clauses (a) 1b  (f> of 
clause (1) of article 10....'*

A reference  was made to sub-clause 
(*). (g) is not included in this.

“ ..Jn sub-clauses (a) to (V>  of 
Clause (1) of article 110 shall not be 
introduced or moved except on the 
recommendation of the President .

That fs the relevant portion. This now 
takes us to the other relevant article, 
which is in fart more relevant, but is 
related to article 117, that is, article 
110 If you see article 110—we are re
ally concerned with sub-clause (a)  of 
Clause (1) of article 110 for the pre
sent purpose—you will find this:

“(1) For  the  purposes  of  this 
chapter, a BUI shall be deemed to 
be a Money Bill if it contains only 
provisions dealing with all or any of 
the following matters, namely,

(a) the imposition, abolition,  re
mission  alteration or regula
tion of any tax;"

Therefore, in order that the scope of 
sub-clause (a) of Clause (1) of article 
110 is attracted, it should be imposi
tion of tax or abolition of tax or re
mission of tax or alteration of tax or 
regulation of tax. Unless it falls under 
any one of these, the Clause will not 
be attracted.

So far as the proviso is concerned, 
it only says:

'“Provided that the deduction in 
respect of bonus paid to an em
ployee.  . .  . shall not exceed the
amount of bonus payable under that 
Act”

It really reiterates the existing posi
tion, in my submission. That is why, 
my colleague, the Labour  Minister, 
has said that it Is by way of abundant 
caution. Even under the existing Act,

such deductions can only be in ins
pect of bonus tfhich is legally payable. 
Therefore, it 1$ nbt as If Anything new 
has been added by the proviso. lfc"hast 
rightly been said that It is-  an ex* 
planation, something which he said 1* 
by way of abundant caution. What «&» 
ally the proviso does is, assuming that 
the proviso  does for tbs first  time, 
—on that point, I support my hon. 
friend, Shri Salve—that really the tax 
is the tax which is detertnlned  <da 
the computation of the total income 
and it is a process in the computation 
of the total income that certain deduc
tions are permitted under the Act. Th* 
bonus is only a deduction, it Is not 
the remission of a tax, it is not the 
alteration of a tax, or the imposition 
or a tax Wheif you compute the total 
income, you will not take into account 
the quantum of bonus which  is not 
permitted under the Act

14 hrs.

SHRI INDRAJIT GUPTA* It is a re
gulation

SHRI H R. GOKHALE: It is not » 
regulation, because the tax payable as- 
it is under the Act is in respect of a 
valid legal  deduction permissible  1 
would submit that in view of this pro
vision, there is no question of clause 
(a) of Article 110 being attracted and 
I would submit with all respect to the- 
hon. friend, who has raised an objec
tion, that it is not a valid objection .- 
(Interruptions)

MR. DEPUTY-SPEAKER-  We have- 
had enough discussion and as far as: 
I am concerned, I have stated the posi
tion, I will act according to the col
lective  wisdom  of  the  House  and 
about  constitutionality or unconstitu
tionality, the courts will take care  of 
that later on

SHRI ERASMO DE SEQUEIRA: The 
procedure has not been followed.

MR. DEPUTY-SPEAKER:  If I ate
clear in my mind that this is a flnan* 
dal Bill, of course, I Would ask tbertu
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to obtain the . President's recc;,mmen
dation, but I am not clear aqout it. I 

· say that the best thing is to leave it to 
the House and I am going to do that, 
and it is upto you to throw it out .or 
to accept it. The arguments ·are there, 
everybody has heard; the House will 
apply its mind. 

MR. DEPUTY-SPEAKER: Now I 
shall put amendment No. 17 to clause 
29 moved by Shri Indrajit Gupta to 
the vote of t� House. 

Amendment No. 17 was put and 

naga'tived. 

MR. DEPUTY-SPEAKER: 'l'he ques
tion is: 

"That clause 29 stand part of the 
Bill" 

The motion was adopted. 

Clause 29 was added to the Bill. 

Clauses 30 and 31 were added to the 
Bill. 

Clause !-(Short title and com
mencement) 

SHRI RAMAVATAR SHASTRI: I 
beg to move:-

I Page 1, lines 11 and 12,-
1 

Omit "On the basis of profits or 
on the basis of production or pro
ductivity and for matters connect
ed therewith." (32) 

�lT;�&t q�)<flf : <f� ;:;n 91� �c� 
i11 �B" � �'f.t « � cf.� ;:p:fr 11fiF1 if � 

" for� ij- W[fq,;r fol:fT i ;;,) �':f '!:i"ofin: �: 

"An Act to provide _for the pay
ment of bonus to persons employed 
in certain establishments on the 
basis of profits or on the basis o:t 
production or productivity and for 
matters connected therewith" 

ll:U �!IT)&;, � fcfi � l!.fffG<>\Ql
lt� cf>, fo� � '*n 

"An Act to provide for the· pay-· 
ment of bonus to persons employed{. 
in certain establishments" 

� 'ITT c'f>'� � ,� �� ;,rr,:rr' 
:;;nf�q; %fh �B' �- � � ;;,) �� �- �,f. 
'!1\G�t cfi'T f� � 'i:fTf�q: , m �irrru.r· 
cfiT ;i;i·� ?icfrff @' t I �IJ t zj'� if 
'91�cfT i fq; ;;i-) �rffl:fi cfi'T .rrcr cfi@ •I� �1 

;;,) ���., cfi'T o1rn cfi@' � � 1 m � · 

�lfm 'ifiT .rrcr �1 ,rt t �r1· i'l'T"i'T crrrrr of>T 
l:f� �B' f-a.v. i:i' �� cfT �B ;,'@ � I 
if� �cf �CF.Tt i m� cfi� ;;rr '"!cfi'T 
fcii 'l'.f;;r��"'f cfiT ci);:,13 ,ifrllfo� . ;i;i-fuofin: 
t q� f-i:r�rlT 'q� I �.:fcfiT � ofi'f 
iJ:cf. f� ;;rm <:�ITT ! mfucfi) � � 
f�'t iq;i �;;r 'lfT � 'IJ. 

1 
� �q

i:j- r.f� mrIT m.:f1 'cfrf� ;i;i-'k � .rrcr cf>T 
m.:r� � m it � �m1u.:r f� � Ffi' 
mit i:f; �1 cfiT f.,� fo-m ;jffi)", � · 
"��f��rc:" i m� t

1 
i'l''llT � 

lf;jf�T � �T cfi'T fi:{f.T;;J,:f � IJcf.lT 
�r <:fl ;i;i-'<ft mf�t <-!ft � q� 1 cnn._m;r
�n:1 cfi'T +I'm q-.: �r 1&T�r£1 �€:l" � 

f� fq; �t:R aZ� ITT:� t rl'1'+i' � 1Jcfi'Tl::f 
� f�T ��1 ;i;i-1� �T<Tt cfi1 �.r 

��;:t ll fq11m� !, 'jj'T � ;il" <:r�r it 
!fT � i:r �;:a- focf.fucf �T S:IJ � 
f<l""Qr.fIB �: cf.�€t"1 '3''1'f.T �cfilITTf +rcRT�. 
�1 t f<li llf� snft:fic � fm;r r 
<Tf� itfl' <1T<TT 'ifiT mtr �arff �T ef� 
� �-'ll al' 'lA'r-'&T � �Tm I f�'.l,�rf 
i:i- {;;rrc1T� a:r1; �� t, cf� �r 
rsr�1 it mfucF �'ta ;;rr � ?.' ;i;i-'h +fsif�� 
aa:� �T � � , s:�fmi; ilu f;:,�� � 
P1'i �tt1 c:%.fc:<1 i:r S:<:frff @ u� ;i;i-R 
�1 im it ;'!' ;;ran:rr t � '9fie� of>T 
frfef.T� �)f;;rq: I 

SHRI RAGHUNATHA REDDY: Thisr 
question was debated since yesterday· 
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.afternoon and I do not think I am in 
a position to accept the amendment.

MR. DEPUTY-SPEAKER: I will now 
put  amendment  No.  32  of  Shri 
Ramavatar Shastri to vote.

Amendment No. 32 was put and 
negatived.

MR. DEPUTY -SPEAKER: 
'question is:

Now, the

'‘That clause 1 stcnd part of  the 
Bill.”

The motion was adopted.

Clause 1 was added to the Bill

'The Enacting Formula and the Title 
were added to the Bill. \y

SHRI RAGHUNATHA 
‘beg to move:

REDDY:  I

“That the Bill be passed.1

MR.
moved:

DEPUTY-SPEAKER:  Motion

“That the Bill be passed'
n/

Now, why so many  names again? 
We have had so much discussion on 
"this.

Shri  Ramavatar  Shastri—you just 
made your speech.  Then, Shri Dinen 
Bhattacharyya.  Shri D. D. Desai

Shri Somnath Chatterjee. Whenever 
I see your name....

SHRI  DINEN  BHATTACHARYA: 
You get nervous.

MR. DEPUTY-SPEAKER- He as so 
much in the mind of everybody. Then, 
Shri B. V. Naik's name is there Why 
so many? you will kindly realise that 
we are running  much behind time 
Not more than five minutes each I 
can give.

‘Shri Somnath Chatterjee.

the mxnxstbr or works and 
sDKiswa parliamentary 
AFFAIRS  (SHRI K Wtip RAM- 
AIAH): five minutes eed» will mean 
ope how.  We are alre*to much be
hind  schedule. One or two minutes 
should J* enough.

MR  DEPUTY-SPEAKER:  I know." 
Hon Members will be as brief as pos
sible.

SHRI SOMNATH CHATTERJEE: 
cannot be dictated like this.

MR.  DEPUTY-SPEAKER:  No, no.
There is no question of dictation. He 
is only appealing.  He is  expressing 
his difficulties.

Shri Somnath Chatterjee.

SHRI  SOMNATH  CHATTERJEE 
(BURDWAN): This is nothing but an 
anti-labour Bill.  The tragedy is that 
Shri Raghunatha Reddy is presiding 
over it and taking away  the  very 
minimal right of the working class in 
this country which one of his prede
cessors has  condescended to  accept 
after a good deal of struggle by the 
working class in this country.

Since emergency I have seen that 
two bonuses have been granted by this- 
government.  One is by means  of 
voluntary  disclosures of  concealed 
income by which only Rs. 750 croreŝ 
have been whitened and these admit
ted  cheats,  admitted  income-tax 
dodgers have got the benefit of this 
Government’s  wonderful  socialistic 
policy by which they have avoided all 
prosecution,  they have  avoided 
penalty under the Income Tax Act and 
the Wealth Tax Act  Now, they are 
having a large bonanza of  Rs. 750 
crores in their hands, to do whatever 
they want and the working class must 
suffer. Kindly remember. In that Bill 
you did not make any provision bow 
that extra money which has now got 
your  blessing and which has n0<̂ 
been purified will be utilised wen for
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-industrial. production ip the  country. 
QNow you «r« -accusing  the  working 
class of econoaiism and you want to 
take away  the very  jniaimal bonus 
that ttay were setting after a good 
daal of struggle. That you want to 
take away.

Now, what is this bonus? How many 
thousands of rupees are granted  by 
way of bonus?

At the end of the year if they want 
to  purchase some clothes for  the 
children, if  they want to  purchase 
Some necessities of life, If they want 
to pay off their debts which have ac
cumulated in the course of the year, 
due to  rising cost of living, all that 
cannot be done, all this is taken away. 
They have taken away the minimum 
right even which the  working  class 
have been enjoying for the last few 
years.  This is my submission.  The 
Ministry and the Minister have carried 
out researches for which there is not 
even  slightest  justification, in  the 
theeory propounded from the decision 
of the Supreme Court. It is being quot
ed day in and day out as if they have 
found out the real ratio of determing- 
mg the bonus system.  What is pay
ment of bonus and what is it that they 
say’  It must be connected with pro
duction or  productivity  Now, that 
was a case where the Birlas and big 
moneybosses  were trying to get in
creased prices for their cars.  And in 
considering this aspect, the Supreme 
Court, in  fixing the ceiling price of 
"the car,  made certain  observation 
about bonus.  But that is now .being 
taken out of context and this Govern
ment  becomes enamoured  of or ad
mirers of the Supreme Court sudden
ly, and quoting this In and out of the 
House it wants to build up a facade for 
thig obnoxious Bill* Ypu are just tak
ing the people for a ride and you know 
fully well that there is no justification 
at all.  The Grindlayg Bank employees 
for Instance are taken out of the pur
view of the Bonus Act.  Mr. Gupta’s 
Union is controlling it.  Before this

I
Ordinance  came into  being,  they 
entered into agreement With manage
ment for payment of bonus of 20 per 
cent.  Now alter this ordinance came 
into exlstance, the Management said, 
we are not bouxid at all.  Setcion 31A 
was shown to them and it was said 
that this «as outside the purview of 
the  Act  What is this  wonderful 
thing, I do not know.  The manage
ment is willing to pay but the Reserve 
Bank has issued a circular asking the 
Bank not to pay.  Management  does 
not oppose but the Government does 
not allow payment to be made. This 
is the position.  This only shows the 
true character of this Government We 
have got a completely rotten economic 
position  of the  corporate  sector. 
There is completely rotten economics. 
There is no control over them, their 
diversion of funds, the way money is 
being accumulated in the blackmarket, 
companies' directors living in luxury 
and so on.  All these things are not 
affected but they are increasing day 
by day and they  are not  suffering. 
When it comes to workers they are 
being made the targets of your attack.
I submit that this is only an attempt 
to take away even the minimum rights 
of the working class In this country. 
You have declered a war on the work
ing class of this couuntry. You want 
to teach them a lesson  because the 
working class are your enemy.  Thi* 
Is the true  picture of this Govern
ment

DE. RANEN SEN  (Barasat): Sir, 
4th  February, 1976 is the 'Blackest 
Day’ for the working classes of India.

I say, the working class will re
member this as the ‘blackest day* in. 
their lives.  Yesterday and today Mr. 
Indrajit Gupta has rebutted all the 
arguments Mr. Reddy could mobilise 
in support of the Bill which cannot 
be  supported by any hottest  man. 
Whether he is connected witii any trafie 
union  movement or 'nô no honest 
man would support such a BILL
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Sir, Shri Keddy was making a su{ 
mission tbat if the management an 
the trade utiion enter Into a eaaspN 
to pay extravagant battue, then wfaa 
would happen?  The -whole fflrm m« 
be  liquidated.  The  Company  may 
lose everything.  Mr. Reddy was for
merly the Minister of Company Law 
Affairs.  Shri Indrajit Gupta had ask
ed him to cite one example where this 
has heen dohe.  After all he knows 
that all these things are  determined 
by the Director  Board.  There  aw 
examples of Government's and workers 
money  having been eaten up.  You 
are a former Minister of the Company 
Law Affairs. I do not think there has 
not been any agreement being enter
ed into by the management with th| 
works just to  liquidate  everything

iAmdtyQrd. & 
of Sonne 

CAmdfi) BiU
[Dr. Raqen Sen}

That takes away the existing right. 
?&r, I am not a lawyer.  But, I can 
recall that there have been court cases 
and judgments too  and there have 
-also been Government instructions to 
the effect that the existing rights en
joyed by the workers cannot be erod
ed.  That is the existing right.  And, 
as all Members have said, the workers 
got that right after  several years of 
fighting.

Therefore, I say that this is a very 
black day for the working class.  It 
is not a question what would be the 
'effect of this Bill.  The effect is that 
the bonus is linked  up with produc
tion.  What is  going to happen?  I 
want to highlight that point  So much 
has been said about increase in pro
duction  which the  workers should 
give to the nation.  Already the pro
duction position is very bad. Take for 
example the jute industry employing 
more than 2 lakhs of workers. Owners 
are telling that they propose to cur
tail the production still more.  And 
what would be the effect of this Bill 
>on the workers.  Even if they want to 
produce  more they  won’t get any 
scope.  That scope is being completely 
blocked by the employer. Take also the 
case of textiles.  I can quote another 
example. Take Jay Engineering works. 
The workers get the production bonus 
over and above their  wages.  Now, 
there the production has come down 
gradually-—to a very low level.  The 
workers have now lost their produc
tion bonus.  The  linking of  annual 
bonus to  production  would really 
affect the total income of the workers 
and they are going to lose in all sec
tors of industry.  This is what would 
happen  everywhere in almost every 
industry.  I have cited one example. 
Take the Hindustan Motors—a very big 
company  employing  thousands  of 
workers.  There these  things are 
happening.  Production bonus is  al
ready exgftlBf there and production is 
being cut and now you are linking 

that up wtth production.

My last point is this  because yot 
have already rung the bell.  Even 
day, the far-sighted  employers  ar< 
prepared to enter into an agreement, 
in many cases, with the trade unloni 
and the  working-class.  And  there 
are employers who  are farsighted in 
the sense that they want better in- 
dustrial relations.  But, this Bill will 
only  create an atmosphere in  oui 
country  that  it  will  only hampei 
that industrial relation by and large 
I can  visualise that day when  the 
workers might react.  This year they, 
have not reacted .because they were 
taken by surprise.  They have racted 
to some extent. But, next year or  ̂
year after that, the working class are 
not going to tolerate this.  They are 
going to hit back and go on strike 
And Government will be held respon
sible for the bad industrial relations 
Government is speaking about produc
tion being hampered.  If there is no 
proper industrial relation, the national 
production wiU be hampered.

Therefore, I say this is ft piece  of 
legislation which d̂isturbing.  Our 
Party  ChairmAn, Shri S. A. Dauge, 
has said that this is a bonus to the 
employers, to industrialists and to big 

business.
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MR. DEPUTY-SPEAKER: As I paid, 
we are hard  pressed  for  time. If 
Shri Desai and Shri Naik would forgo 
their right to speak, it will be a great 
help. You axe going to support the 
Bill. The Minister can defend it. We 
have had enough discussion.

SHRI  D. D.  DESAI (Kaira):  I
think I will forgo it.

SHRI B. V. NAIK  (Kanara)-  You 
•are not calling me?

MR. DEPUTY-SPEAKER: I said  if 
•Shri Desai and Shri Naik forgo their 
right to speak, it would be a great 
lielp.

SHRI  B. V. NAIK: If  you would
bear with me, I am not going to make 
a speech.  I would  just  ask a few
'Questions  of the hon. Minister.

SHRI RAGHUNATHA REDDY;  He 
can discuss them with me.

MR. DEPUTY-SPEAKER:  He  says
you can discuss with him.

SHRI B. V. NAIK: I am asking a 
few questions.  If you give me one 
minute, that  would be  more than 
enough.

MR. DEPUTY-SPEAKER: I  will 
give you one minute because I see 
your beautiful face after such a long 
time.  But may I remind you that in 
third reading, either you support the 
Bill or oppose it.  You do not esk 
questions.

SHRI B. V. NAIK: I make a very 
simple  observation.  Yesterday,  the 
lion.  Minister was good enough  to 
-state that it is a question of high cost 
-economy.  I am not a lawyer, nor a 
trade unionist; I have just read some 
-elementary  economics.  When  he 
'said it is a question of a high cost 
"economy, la he aware that tin labour 
cost, the labour factor, in this country 
is considered to be one of the cheapest

in the whole world, including China? 
In that situation, bdw is that any re
muneration that has been given over 
to labour, whether it is in the form of 
dividend or in the form of wages, is 
going to contribute to a high cost eco
nomy, taking also into consideration 
your cost of inefficiency?

' MR. DEPUTY-SPEAKER: One minute 
is over.

SHRI RAGHUNATHA REDDY: This 
debate has been going on since yester
day afternoon.  Most of the questions 
raised today have been raised during 
the course of the debate.  I must re
iterate that Government have abundant 
faith in the patriotism  and  capacity 
for sacrifice of the  working  class 
(Interruptions).

SHRI  SOMNATH  CHATTERJEE: 
Mr. Raghu Ramaiah is  applauding. 
Has he heard what he said?

SHRI RAGHUNATHA REDDY: The 
working  class in this  country  has 
stood solidly behind the Government 
in our fight against the forces of right 
reaction,  forces which are of  the 
darkest  character in our  phase  of 
history.  It is not with a very easy 
conscience that we came forward here 
with this Bill.  Having taken into con. 
sideration the  economic  factors  and 
various other considerations, the war 
in international  economics that the 
forces of right  reaction  are  waging, 
both inside and outside the  country, 
the way the international forces ope
rate, and  with  the  idea  that  this 
country  must become  economically 
self-sufficient and  economically Inde
pendent,  both  psychologically  and 
otherwise, taking all theae considera
tions into account, this Bill has been 
moved.

I have no doubt that the working 
class and the leaders of the working 
class would  deeply  a9£teclafte  the 
understanding of Government in this 
respect and extend their co-Qperatioa.
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Some Of the questions that my hofc. 

friend, Shri Indrajit Gupta, bad raised 
with regard to balance sheet and all 
that, are certainly matters that would 
be looked into by the Department of 
Company Affairs under the guidance 
of Shri Gokhale.

SHRI INDRAJIT GUPTA: 
the buck.

Passing

SHRI RAGHUNATHA REDDY; I do 
hope that in course of time, after 
consulting my colleague, Shri Gokhale, 
we should .be able to find some method, 
aud have a dissussion___

SHRI SOMNATH CHATTERJEE' 
Now loot will go on. You wiU find 
a method later on.

SHRI RAGHUNATHA REDDY: 
Therefore, we will find out ways and 
methods of dealing with this question.
I can again assure my hon. friends 
that we will do our best to stand by 
the working class and give them our 
best with regard to socipl welfare 
measures, housing schemes and vari
ous other measures which would 
compensate them.

MR. DEPUTY-SPEAKER: The ques
tion is

“That the Bill be passed.”

The Lok Sabha divided: 
Division No. 23] 14.25 hrs
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Ram Surat Prasad, Shri
R: m Swarup, Shri
Ramji Ram. Shri
Rao, Shrimati B. Radhabai A
Rao, Shri J. Rameshwar
Rao, Shri Jagannath
Rao, Shri K. Narayana
Rao, Shri M. S. S njeevi
Rao, Shri M. Sat> ^narayao
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasad*
Rathiu. Shri Umed Singh
Raut, Shri Bhola
Ravi, Shri Vay alar
Reddy, Shri K  Kodanda Rsrtl
Reddy, Shri P. Narasimha
Re,My, Shri P. V.
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Reddy, Shri Sidram 
Rohatgi, Shrimstt Sushila 
Sainl, Shri Mulki Raj 
Samanta, Shri S. S.
Sangliana, Shri 
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sathe, Shri VasA&t 
Satpathy, Shri Devend*a 
Shalee, Shri A.
Shailani, Shri Chandra 
Shambhu Nath, Shxi 
Shankaranand, Shri R  
Sharma, Shn A P.
Sharma. Dr. H. 'P.
Sharma, Shri Madl?orani 
Sharma, Shri Nawal Ktshore 
Sharma, Dr. Shanker Dayal 
Shashi Bhushan, Shri 
Shastn, Shri Biswanarayan 
Shastri. Shri Sheopujan 
Shenoy, Shri P. B.
Shetty, Shri K K 
Shivnath Singh, Shri 
Shukla, Shri B. R.
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri R. K.
Sohan Lai, Shri T.
Sokhi, Sardar Swaran Singh 
Stephen, Shri C. M 
Sunder Lai, Shri 
Suryancrayana, Shn K 
Swamy, Sh?f Sidrameshwai 
Swaran Singh, Shri 
Thakre, Shri S. B.
Thakur, Shri Knshnarao 
TombI Singh, Shri N.
Tulsiram, Shri ~W.
Uikey, Shri M O. 
Unnikrishnaxi, Shri, K. P.

Payment Boms 
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Vekaria, Shxi 
Venkatasubbaiah. Shri P.
Vikal, Shri Ram Chandra 
Yadav, Shri Chandrajit 
Yadav, Shri Kanan Singh 
Yadav, Shri R. P. ^

N O E S

Banerjee, Shri S. M.
Bhargavi Thankappan, Shrimati 
Bhattacharyya, Shn Dinen 
Bhattacharyya, Shn S. P. 
Chandra Shekhar Singh, Shri 
Chandrappan, Shri C. K.
Chatterjee. Shn Somnath 
Das, Shn R P.
Deb, Shn Dasaratha 
Deo. Shn P. K.
Dutta, Shri Buen 
Gupta Shn Indrajit 
Haider. Shn Krishna Chandra 
Harra, Shn Manoranjan 
Horo, Shri N. E 
Jharkhande Rai. Shri 
Joarder, Shri Dme&h 
Kathamuthu, Shn M.
Kiruttinan, Shri Tha- 
Knshnan, Shri E R» 
Mavalankar, Shn P. G.
Modak, Shri Bijoy 
Mohbnty, Shri Surendra 
Mukerjee. Shri H. N.
Mukherjee, Shn Samar 
Mukherjee, Shn Saroj 
Muruganantham, Shn S. A. 
Panda, Shri D. K.
Parmar, Shri Bhaljibhai 
Roy, Dr. Saradish 
Saha, Shri Ajit Kumar 
Saha, Shri Gadadhar
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fiambhali, Shri Ishaque 
Sea, Dr Ranen 
Sequelra Shri Erasmo d«
Shastn, Shrx Ramavatar 
Sher Sm gi, Prof.
Singh, Shri D N.

MR DEPUTY SPEAKER The re
sult o f the division is A jes— 183, Noes 
38

The m otion was adopted

SHRI DINEN BflATlACH ARYYA 
As a mark o f protest, we walk out 
from the House

SHRI INDRAJIT GUPTA As a max k 
o f  protest, we withdraw from the 
House
Shrx Indrajit Gupta, Shri Dinen Bhat- 
tacharyya and som e other hon M em

ber? then left the House

14 30 hrs

BUSINESS OF THE HOUSE
THE MINISTER OP WORKS AND 

HOUSING AImD PARLIAMENTARY 
AFFAIRS (SHRI K  RAGHU RAM- 
AIAH) Mr Deputy-Speaker a few 
days ago I mentioned about the pos
sibility of a sitting on the 6th, when 
we vi ere disussmg the question of fin
ding time tor discussion on sugar cane 
puce, and I said that if we were to sit 
on the 6th we shall try to do govern
ment work and complete the discussion 
left over but that there will be no non- 
official work I fctand here to confirm 
that we do sit on Friday the 6th and 
that there will be no non-official busi
ness that day and that we will do gov
ernment work and if the discussion on 
that resolution is not over, complete 
the discussion also

14 82 hrs

ARREST OF MEMBERS
MR. DEPUTY-SPEAKER I have to 

Inform the House that the Speaker has 
r e c e iv e  the following tw o telegrams 
dated the 3rd February, 1976 from the

Additional Inspector General and Com
missioner o f Police, "Madras'—

(1) “Thiru P  A Sarrunathan, 
M P , son o f Thiru Arumuga 
Mudaliar Coimbatore District, 
was arrested in front o f Anna 
Samadhi Kamaraj Salai Mad
ras, by sub-Inspectpr of Police 
PerUjmanathur Police Station 
Coimbatore District, at 1100 
hours today 3-2-1076 and deten
tion order issued toy the Col
lector of Coimbatore m  CMP 
No 10/76 dated 1-2-76 was 
served on him The detenu 
is being taken under escort to 
Coimbatore by Sub-Inspector 
o f Police for being lodged in 
Central Prison, Coimbatore

(2) "I  have the honour to inform 
you that I have found it my 
duty that in excercise Of pow
ers conferred under Section 
32/C read with Section 31A(2) 
o f MISA, 1971, that Shn Mur- 
a soli Maran M P  be detamed. 
Shn Murasoll Maran, M P 
was accordingly served with 
detention order at 1400 hours 
on 3-2-1976 and lodged in  
Central Prison Madras at 
14 45 hours 0»i 3-2-1976 ”

14 35 hrs
HOUSE OF THE PEOPLE (EXTEN

SION OF DURATION) BILL 
THE MINISTER OF LAW, JUSTIC* 

AND COMPANY AFFAIRS (SHRI H. 
R  GOKHALE) Mr Deputy-Speaker, 
Sir I beg to move

That the Bill to provide for the 
extension of the duration o f the pret 
sent House of the People be taken 
into consideration**
After the General Elections held 

1971, the first meeting of the existing 
House of the People was held on 19tb 
March, 1971 Therefore, according to 
clause 2 o f article 83 of the Constitl^r 
tion, the duration o f the House of the 
People will expire on 18th March, 1976. 
In the normal course ofi things, a «e*»» 
rai eletion would have been necessary 
for the purpose, of constituting a Utm -



[Shri **. ft. Gokljal«3 
House pf the People before the afore
said date.

Ohder the proviso to clause 2 of 
cnrticle 83, the duration o f the House 
of '4he People may, while a Proclama
tion o f  emergency is in operation, be 
extended by Parliament by law for a 
period not exceeding one year at a 
time and not exceeding in any case 
beyond a peried o f six months after 
the Proclamation has ceased to operate.

As the House is aware, the country 
*ms been passing through a critical 
period. The Proclamation of Emer
gency issued on the 3rd December,
1971 on account of external aggression 
and the Proclamation of Emergency 
issued on 25th June 1975 on account 
o f  internal disturbance are both in 
(Operation. The country was faced with 
a grave crisis at the time of the Pro
clamation of Emergency in 1975. The 
determined measures that have since 
been  taken by the government under 
tbe leadership of our Prime Minister 
have taken people out of despondency 

restored confidence among them.
The 20 point programme announced by 
the Prime Minister is being implemen
ted vigorously and this and the other 
economic measures taken by the Gov
ernment have led to marked improve
ment in the economic situation of the 
country. Law and order situation has 
also improved. There is also consider
able improvement in discipline in all 
spheres of national life. We cannot 
yet afford to relax in our efforts. The 
gains achieved by the natioa have to 
be consolidated and preserved. For 
thip purpose, it is necessary to avail 
o f the powers under the proviso to 
article 83(2) o f the Constitution and 
extend the life of the present House 
o f  the People by one year, so that all
round stability and continued progress 
is ensured. This is what the Bill seeks 
to do.

I commend the Bill for the conside
ration of the (House.

MR. DEPUTY-SPEAKER: Motion
moved.

log  House of the Peopl« ’ ItfBRtfARY
(Extn, of Duration) Bill
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“That the Bill to provide for th*
extension of the duration of the fpft*
sent House of the people, be take?}
into consideration.”

SHRI SOMNATH CHATTERJEE. 
(Burdwan) : Sir, this is another glar- 
ing instance of misuse of constitutional 
provisions and is nothing but an out
rage on the Constitution and also on  
the people of the country. The state* 
ment of objects and reasons is nothiag 
but a joke. The real purpose of the 
statement of objects and reasons is to 
indicate the sope and necessity o f a 
Bill. But what has happened here is, 
the necessity itself is given as the rea
son for the necessity of the BilL In 
his speech, the minister has relied upon 
the so-called proclamations of emer
gency, which we say are nothing but 
hoax and trumped up. The Constitu
tion no doubt provides for extension 
of the term of the Lok Sabha, but this- 
should be treated as an exceptional 
provision, like the emergency provi
sions of the Constitution. But this 
Government has made the emergency 
provisions in the Constitution the nor
mal provisions for the governance o f 
the country. This Government cannot 
function under the ordinary laws o f 
the land. The Constitution which is 
the organic law of the people, which 
the people o f this country have given 
unto themselves, is now being treated 
as a mere plaything .by the ruling 
party. I am sure the framers of the 
Constitution had never dreamt that 
there could be such abuses of the Con
stitution itself. The emergency pro
visions which shoud be taken recourse 
to only in exceptional circumstances 
are now being used for their political 
ends.

When this clause in the draft cons
titution was being discussed in the 
Constituent Assembly, Dr. Ambedkar 
moved an amendment to clause 68(2), 
which corresponds to the present arti
cle 83(2}. In the draft Constitution, 
it was left to the President to extant 
the term o f the House. It was sub*~ 
tituted by “Parliament by law” . But 
even then Dr. Ambedkar said, this was
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rftttbidg but «tf ifevaftkftt o f  the ordinary 
•OtoStttuttottal fWOvlfcionB, which means 
thte should ‘be taken recourse to only 
Ia exceptional and extraordinary cir
cumstances. By this Bill, what Dr. 
Ambedkar had apprehended has actu
ally happened, namely, there is an in
vasion of the constitutional provisions 
of this country. At the same time, the 
riffttts of the common people o f the 
cOuntTy are being invaded by a power 
.hungry executive and a power-hungry 
ruling party. Their hunger for power 
is installable and its latest manifesta
tions are this Sill and what was done 
recently in Tamil Nadu, with the con
sequences which you have just now 
reported to the House.

It is clear to the people that the 
whole object of this Bill is nothing but 
to  bars perpetuate the status quo be
cause it suits their political interests. 
Having muffled the voice of the people, 
having taken away their right o f  per
sonal liberty, having banned all meet
ings and processions, having gagged 
the press, freedom of expression and 
speech, having kept Members of Parlia
ment m detention for an indefinite 
duration without telling them the cha
rges they are supposedly guilty oi hav
ing taken away, with the active sup
port, I shudder to think of Mr. Gokhale 
also, all the people’s fundamental 
rights, what the ruling party wants is 
to continue with a rubber-stamp Par
liament to suit its own political ends. 
It is the tragedy of this country, I say, 
that this is all sought to be done in the 
name of the people of this country, 
when the people are the real targets 
of this attack.. I submit that this 
B ill is an obnoxious attempt and a 
crude attempt to justify a 
non-fact, I call it a non-fact because 
it is the so-called emergency Just now 
the hon. Minister said that everything 
is peaceful in the country, there is no 
trouble, law and order is restored, pro
duction has increased and the sense 
o f  despondency has gone away from 
the minds o f the people. But you do 
not want to face the people This is 
the situation in this country.

The people have been made ineffec

tive in the nfemct o f  maintaining 'demo
cracy, and this Government has shown, 
complete antipatby towards all sections 
o f the people which do not belong to 
their hue, or is not their ally, who do 
not listen to their voice. They do not 
want to listen to either constructive 
criticism or practical suggestions and 
they do not wish to enter into a dia
logue with the people o f this country. 
That is why I say that this Bill is not 
a bona fide measure and is not in the 
public interest. Will this Government 
continue to deny and deprive a large 
number of people o f their fundamental 
and basic rights?

They say that the people are with 
them, they say that the people are not 
with the opposition parties; they say 
that the vast multitude of people in 
this country are behind one individual 
who is the leader of the political party 
which is in power. By mere propa
ganda they want to create an impres
sion that they alone represent the pub
lic views and public sentiments. But 
how do they ascertain the views of the 
people in this country? What is the 
mandate o f the people? The mandate 
given to this House is going to expire 
shortly. How do the people express 
their views when all meetings have 
been .banned all meetings except their 
own? The other day I told this House-*- 
how meetings in West Bengal, called 
by the leftist parties have been banned 
one after another, since the proclama
tion o f the emergency. Even a condo
lence meeting called in the memory of 
Mr. Chou En-lai, the Chinese Prime 
Minister, was stopped by issuing an 
order under the Defence o f India rules. 
We wanted to take out a procession, a 
silent procession, m memory of those 
persons who have beeti killed in Chas- 
nala. That was not permitted and that 
was stopped. Then how do the people 
express their views’  You have ban
ned all meetings, you have banned all 
the discussions, you have banned alf 
processions and you have banned all 
publications. You have imposed ruth
lessly the censorship regulations and 
yet you say the people are supposedly 
With yott.
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what the people really think About you 
and what the people really want. Now 
they want to seek to project that the 
people are with them by officially spon
sored demonstrations. Official agencies, 
like the DTC buses in Delhi, are sham
elessly used, you organise the people, 
you create a hullabaloo and then you 
say that the people are with you. The 
mass media are shamelessly used for 
your own purposes. But you do not 
want to And out what the people think 
about you. The public or the people 
have not been given the right to ex
press their views freely and fairly by 
means of an election, through the bal
lot paper.

Have the people o f this country been 
given the right of recall? They have 
no right to recall their representatives, 
even if they have proved unworthy of 
their trust. How do the electorate con
trol their representatives? They have 
chosen us as representatives for a term 
of five years and we are now trying to 
extend it without consulting them. Sup
pose the 20-point programme requires 
the continuation of this House* why do 
you not approach the people and ascer
tain their views?

I say that though this is being done 
in the name of exercising constitutional 
power, this is committing rape on the 
constitution by flagrant and motivated 
abuse, reducing the constitutional 
scheme of this country to a mere moc
kery. Abuses we have seen. Article 
392 of the Constitution has become 
very handy for the ruling party and 
article 356 of the Constitution is used 
to achieve party ends.

The other day the Tamil Nadu was 
brought under President’s rule under 
article 356. We feel that if the DMK 
Ministry did not justify the faith re
posed in them by the people of the 
State, then the people of the State 
should have been given an opportunity 
within a few weeks to express their 
views, and if they wanted, they could 
have thrown out the Ministry and the 
party into the dust bin of history. Why

Coats* fa#|ejwwae at 
stage and get a convenient ad
a convenient time from the Governor 
and impose President’s rule under art**
cle 356?

The DMK was the party with which 
the ruling party co-operated openly 
only five years ago, in 1971. You gave 
up the right to contest even «  single 
Assembly seat. You were so much en
amoured of them because that suited 
your political purpose and you wanted 
some candidates to be returned to Par
liament from Tamil Nadu. Now you 
do not want them because you have 
got the emergency and the Constitu
tion is being abused and misused foe 
your party purposes. Under the garb 
of emergency you can do anything 
in this country. This is what is hap
pening.

I am not holding any brief for the 
DMK Ministry as such, but see the way 
this Government behaves and misuses 
the constitutional provisions. You en
gineered the charges to be made against 
the Ministry and then you assume the 
role of prosecutor and then Judge. On 
these charges framed by yourself, you 
issue the order of President’s rule. 
This is the way the people’s verdict is 
being respected by this Government.

The Tamil Nadu people have voted 
them to power for five years with the 
greatest majority known there. You 
cannot wait for another six or ten 
weeks for the purpose of giving them 
an opportunity for giving their views 
again,

The Governors in this country, I am 
very sorry to say, are behaving as 
clerks, and they are defiling the Con
stitution by their abject surrender to 
the vested interests which are mono
polising the Centre.

Even before the so-called emergency 
in June, 1875, do we not know how 
many by-elections have been kept pen-, 
ding. For what reasons? Why wa& 
not the Parliamentary by-election from 
Trivandrum held? Why was it cancel
led at the last moment? Why are so 
many seats kept vacant in Bihar, Wtfst
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gftt throughout the country? No 
MO^^nation has been given. It is be- 
eauw it does not suit them, because 
they found that the wind was not in 
their favour. What with Jabalpur and 
other places, they felt that they could 
not face the people.

I charge that this Bill has been con
ceived by this Government, by the rul
ing party, as a means to avoid facing 
the people because they want to run 
away from the people. It is a product 
of nervousness and cowardice, and that 
is why it is being given as a lollypop 
to their party MPs., along with the 
bonanza of a tax-free allowance, so 
that they would keep quite. They be
lieve that they have never had it so 
good in the country in the past, and 
they want to perpetuate their hege
mony by rampant abuse o f the Consti
tution. One should have thought that 
it was wholly immaterial whether, “A” 
or “B” remained in Parliament or not 
We do not believe in, nor do we 
preach the indispensability ol any 
body o f persons or individuals.

They think they are indispensable; 
they think their indispensability is be
cause of the indispensability o f their 
leader and that is why they want to 
perpetuate themselves as the only 
arbiters of the fate of the people of 
this country. But they forget thereby 
they are expressing lack of confidence 
in themselves

Today the stark reality is that they 
want the people to remain enslaved 
with no manner ot freedom, whatso
ever. They want a committed and in
effective judickry and they want a 
majority in Parliament consisting of 
their yes-men with their conscience 
mortgaged and tongue-tied.

The attitude of this Ruling Party is 
that the people are no longer the mas
ters but they are the masters of the 
people. It is no longer a democracy 
of the people by the people or for the 
people. This democracy in spite of 
the people, because that only suits 
them. That is why they do not care to 
Seek the verdict o f the people. What

justification they have to continue this 
Parliament without placing their bal
ance-sheet before the people of this 
country and getting their sanction for 
their continuance?

This duplicate emergency is being 
utilised as a ruse to continue in power. 
On 3rd December, 1971, an emergency 
was declared when there were really 
some dangers to the security of the 
country by foreign aggression. But 
our Jawans won a great victory with
in 13 days and Bangla Desh was libe
rated. Everybody hailed that. We 
applauded the victory of the Jawans 
although the credit was sought to be 
arrogated by one single individual for 
that great victory. Even after that, 
when the country had been threatened 
with foreign aggression and even the 
external aggression was continuing, 
elections were held in so many States, 
including the border State o f West 
Bengal, which was of course nothing 
but a farce, as we saw there the fine 
though sickening example of rigging 
and manipulation. But even then you 
did not take recourse to the emergency 
for the purpose of avoiding the people 
of this country

What is the justification for not hold
ing the elections now’  They say with 
the implementation of the 1975 procla
mation of emergency, now it is milk 
and honey that is flowing in this coun
try Everybody is going to the office 
in time. Trains are running on time. 
Every body wants that trains should 
run in time. Everybody wants 
that people should work in the 
offices. Therefore, so long as trains 
are running m time, there should 
be no elections; so long as ofllce- 
goers report to the office at 10 O’clock, 
there should be no elections’ Accord
ing to them the emergency must con
tinue. If trains are to run on time, 
emergency must continue. If the coun* 
try is peaceful, if they are achieving 
what they wanted by this emergency, 
if there is no internal disturbance 
which was sought to be the justification 
for issuing the second proclamation ol 
emergency, then how can you utilise 
this emergency for the purpose of not 
facing the people of this country?
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During the last 26 years of our Re
public, we have had to live with emer
gency for more than ten years. Like 
poverty, emergency is supposed to re
main for ever with the people of this 
:Country_ Under the Congress Rule, 
emergency provisions have come to be 
regarded as part of normal state of 
.affairs in this country, giving rise to 
what Mr. Setalvad described as "Con
stituti.onal dictatorship." 

Mr. Gajendragadkar has said: 

"The continuous use of such unfet
tered powers (it happened in 1965-
66) may ultimately pose a serious 
threat to the basic values on which 
the democratic way of life in this 
country is founded." 

What he had said has proved to be 
true within a decade from when he 
said that. 34 eminent· persons in this 
country like Chief Justice Mahaja:1, 
Chief Justice S. R. Das, Chief Justice 
Sinha,-they are noi belonging to any 
political party or the Opposition Party 
for that matter said on 27th February 
1966 as follows: 

"A grave emergency lasting over 
three years ;:-.nd ,·ssulting in the 
·exercise of art:i'.TarJ ;: Jwers by the 
Executive for �Th a long period has 
not been known in a democratic 
country." 

.'lut v.:e had another ten years since 
then. 

15.00 hrs. 

The situation is this. They are now 
tTying to write a new definition of 
democracy under the leadership of cne 
individual because they have equated 
an individual with the country and the 
country with an individual. Now, 
democracy is of 'X', for 'X' -1nd by 
"X'. 

We oppose this Bill. 

MR. DEPUTY-SPEAKER: Now, four 
"hours were allotted for this Bill. We 
took up this Bill at 2.40 P.M. If you 
add four hours to that, we should con-

elude by 6.40 P.M. Let us fix up the 
time when the Minister shonld reply. 

AN HON. MEMBER: Are \Ve sitting 
beyond 6 O'clock? 

MR. DEPUTY-SPEAKER: I, js ap to 
you. 

SHRI INDRAJIT GUPTA: The Min
ist-er can reply tomorrow. 

AN HON. MEMBER: We do r,ot want 
to sit beyond 6 O'clock. 

SHRI K. RAGHU RAMAIAH: I sug
gest that the Minister may be called 
at 5.30 P.M. There are other stages 
of the Bill also, the clause-by-rlause 
consideration of the Bill and the third 
reading. 

SHRI ERASMO DE SEQUEIRA: This 
is an important Bill. 

SHRI K. RAGHU RAMAIAH: The 
Business Advisory Committee has aE·Jt
ted four hours. This will give you 
three hours for the first- stage. 

MR. DEPUTY-SPEAKER: If that is 
agreed, the Minister will be called at 
5.30 P.l\lI. 

Shri Dinesh Chandra Goswi'>mi. 

SHRI DINESH CHANDRA GOS
WAMI (Gauhati): Mr. Deputy-Speaker, 
Sir, in politics we are accustomed to 
see stTange spectacles. Today. we have 
seen another such strange spectacle 
when the party on this side of the 
House which will have no difficulty in 
winning the elections at 1bi!" time cf 

the year is asking for postcJonement 
of the elections for one year ..... . 

SHRII\IIATI T. LAKSH;J/IIKAN-
THAMMA (Khamman): How do you 
know? 

SHRI DINESH CHANDRA GOS
W AMI: .. and Members on the 
other side of the House who by and 
large have no chance of coming !Jack 
or gaining the confidence of the people 
at this time of the year are asking for 

7 
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3wtidii& elections and iim am «ppos- 
Jttg this BUI. I  know, if the Prim* 
Minister would have called for elec
tions in due time* Mr. Somnath Chat- 
terjee would have been the first per
son to oppose it on the ground that we 
are trying to reap political advantage 
■of emergency and, if we would have 
won the elections, he would have said 
that the elections  were  rigged and 
manipulated.

This has been  their  argument all 
throughout and, today, I would  very 
humbly appeal to my hon. friends of 
the opposition who feel that the con
tinuance of this House beyond 18th 
March will be illegal or unconstitu
tional to act according  to their con
science and resign membership so thnt 
to the country at  large they (.an say 
that they not only advocate that one 
should follow conscience but act accord
ing to it.

Then, my hon. friends opposite have 
said that we have taken some extra 
allowance.  I would like to know from 
my hon friends of the Opposition, in
cluding Mrs. Lakshmikanthamma, whe
ther they have not taken this extra 
allowance or not.  Ii they have drawn 
it. have they got a right to oppose it? 
(Interruptions) It is not your money; 
it is not my money.

AN HON MEMBER: It is jn a bed 
taste.

SHRI  DINESH  CHANDRA  GOS- 
WAMIr'It is not  a  question of bad 
taste.  When you say that the  con
science demands something, you should 
follow it not only by making speeches 
but by your actions too  I hope, my 
hon. friends of the opposition who say 
that this House has no right to stay be
yond 18th March will follow the dic
tates of conscience and act accordingly.

Again, my hon. friends of the oppo
sition are asking: Have you taken the 
opinion of the people?  If my  hon. 
friends on the opposite have not been 
able to realise the opinion of the peo
ple today which is prevalent in  the

country, I would say, they do not have 
the* eyes and the ears.  Not oejy the 
entice situation today in the country 
justifies Emergency but even  in  the 
panchayat elections  in  Gujarat and 
other elections, it has been clearly and 
conclusively  proved  that the people 
have supported Emergency.  1 do not 
think w« should go back to discuss it 
because this House has debated it a 
number of times and this House, by 
an overwhelming majority has given 
its credence to the  Proclamation  of 
Emergency.

My hon. friend, Shri Somnath Chat
terjee. like a devil quoting scriptures, 
talked about Constitution and demo
cracy.  May I remind him, if anybody 
really put the Constitution into 1 dust
bin, it was his CPI(M) party d'jring 
the Marxist regime in West Bengal.

<15.05 hrs.

[Shri Ishaque Sambhau in the Chair.]

Sir, if self-interest had dictated it 
or if a self-interest would have been 
the guiding force in giving our own 
preferences to this Bill today, 1 my> 
self would have voted against this Bill; 
bccause today, it I go to the polls. I 
have no doubt that, personally speak
ing, myself and, may be with an ex
ception or two here and there, almost 
all Members of the House on this side 
would come back; and I have nc doubt 
that all the Members of the oth*r side, 
barring a few exceptions, of the House 
who are opposing this resolution would 
have been thrown out by the people. 
But there are moments, when in the 
interest of a national cause we should 
subject our self-interest to il—and we 
should not forget that that is exactly 
what we did four years back when 
this Party, in spffe of the fact* that it 
had another year's lease, did not  for 
a moment hesitate or our leader did 
not for a moment hesitate to dissolve 
this Parliament and seek the mandate 
of the people.  The leader of the coun
try, our Prime Minister, has at least 
shown one thing to this world.  She 
has shown that she |s capable of taking 
risks and. in moments when the inter
ests of the Party and the interest of
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the country  are at  conflict, slut has 
always Chosen to accept such a decision 
as would be in the interest of  this 
country.

We have seen this  in  the case of 
Kashmir, for example.  We nave seen 
that when our Party was in power and 
when our Party was asked to go out 
of power because it  was our opinion 
that the solution of the problem was 
to hand over power to Sheikh Abdullah 
and  without  hesitation  we aid it. 
Therefore, to say that we have brought 
this Bill only for the sake of personal 
interest and also for political aims is 
not only a completely misleading pro- 
position but, I think, it is almost ignor
ing the facts of life as they exist today.

It is not that trains are running on 
-time or that the offices are working 
properly that is the gain of emergency 
The gain of emergency is that a sense 
of discipline has come into this coun
try today and nobody can ignore it 
the gain of emergency is that the pro
ductive and distributive forces of this 
country are working at  much better 
capacity.

(Interruptions)

Nobody can deny that a sense of dis
cipline is coming into this country and 
nobody can deny that the eftort of the 
Opposition to frustrate or to lead to 
the collapse of the distributive machi
nery and the productive machinery was 
itself frustrated  I know your anger 
because if the  benefits  that we are 
reaping today of emergency continue 
for long, obviously the people of India 
will realise that what you were doing 
in this Country so long is something 
nobody can « ’P'-1" \ ir 1 the continu
ance of emergency will only ccnfirm 
that fact.  You know in your heart of 
hearts that the people today *ave fully 
realised that the type of politics  you 
are running here—which most of the 
extreme Rightist and Leftist Parties 
are running—is not for the good of the 
country and that is why today, in spite

(Atfw. of Qmttiton) Jf

of the fact   t certain essential
basic right*  of  individuals «f< thlff 
country have been curtailed—nobody 
denies it and I do not deny that  the 
proclamation of emergency has taken 
away certain rights of the individuals— 
yet, the common man has not protest
ed. Why have  they  not protested? 
Please try to search your own hearts 
and you will find the answer  They 
have  not  protested  because, at no 
point of time have you been interested 
in giving the individuals or the com
mon man of this country an oppor
tunity by creating a situation in which 
they can exercise these rights.

You are talking about the fundamen
tal right of speech  How many peo
ple of this country can exercise that 
right?  You  are talking  about  the 
right to go to courts how many peo
ple of this country can go to courts to 
exercise this right. You are all along 
pursuing such a policy of negalivism 
that you don’t allow this country  to 
create an atmosphere where the com
mon man can  feel  that these rights 
exist for him. Even when these rights 
are curtailed, the common man  has 
found that an atmosphere has come in 
which he can express himself  much 
better than in the atmosphere which 
was prevailing before Emergency.  To
day if we go for elections, there is no 
doubt that we will come back to power. 
But what will happen is that there is 
the risk of losing the gains of Emer
gency.  We want to consolidate  the 
gain's of Emergency.  What is  more 
important than elections at the  pre
sent moment is that the economic pro
grammes, which the  Prime Minister 
has given to this country, must  be 
implementecl  and  translated  into 
action  I know that Government, by 
pbstponing the elections for one year, 
has taken a risk, in the sense that, if 
we go to the people without translat
ing  the  economic  programmes into 
action, the people will undoubtedly say 
that all this was done in order to pro
tect our interests. Government has 
taken this risk the Prime Minister has 
taken this risk,  because she has felt 
that, instead of going for elections and 
trying to come back to power, whit
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is  Important is to  tfivw a new orlenta- 
ffiyv our way of life and to bring 
a  new economic order, to this country. 
Emergency has created such conditions 
In this country, and that Is why we 
have asked for postponement of the 
elections. I have no doubt that, the 
choice of the people to the auestion 
whether they would like to have elec
tions and along with that take the risk 
o f losing the entire gains of Emergency 
or to postpone the elections by a year 
and create an atmosphere whereby we 
could have a new economic order, is 
for the latter, and there are visible 
expressions of it That is why, even 
though I know; full well that, if I go 
for elections now, I would be returned, 
I support this measure because this 
measure is for the benefit of this coun
try. That is why, I support this Bill 
and I have no doubt that the whole 
House will support this.

MR. CHAIRMAN: Mr. H. N.
Mukerjee.

SHRI JNDRAJIT GUPTA (Alipore): 
When such an important Bill which 
relates to the extension of the life of 
this House is being discussed, should 
not the Leader of the House be pre
sent?

SHRI K. RAGHU RAMAIAH- The 
Leader of the House will be present 
whenever her presence is required

SHRI INDRAJIT GUPTA: This is 
not an ordinary Bill.

SHRI K. RAGHU RAMAIAH: She
will be present whenever her presence 
is required She cannot sit here all the 
24 hours. Also both the Houses are 
sitting.

SHRI INDRAJIT GUPTA: But that 
House is not discussing this BilJ. Be 
serious. Show some dignity and res
pect to this House.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): I am very glad, Mr. Chair
man, that Shri Indrajit Gupta has rais
ed this point about the habit of Gov
ernment—which has been growing for

quite some time now—o f ignoring the 
House o f the People and of not offer
ing to it the respect that it commands 
because the Ministers are responsible 
to this House. And with all respect 
to the other House, I would say 
that the Members of this House are 
hurt; I have no doubt, irrespective of 
party affiliations* Members of the 
House of the people are hurt when, on 
pointing out that neither the Leader 
of the House nor the eminent Cabinet 
Ministers responsible to this House are 
sufficiently respectful, we are told that 
they have business to do in the other 
House and business elsewhere also, 
perhaps, in this very building where 
Ministers are meeting hordes of sup
plicants and collecting testimonials 
about their popularity. It is more 
than usually depressing On a day 
when, a little while earlier, so many 
of us who wish to be with Government 
in this hour of trial for the country, 
we had to go out ot the House in order 
to register our utter dissatisfaction 
with the way in which Government is 
proceeding, I certainly expected the 
Law Minister to make a speech before 
the House which would have been 
conveyed to the country. There is no 
ban, I suppose, on reporting this Or, 
is it there? Our speeches would never 
get known as far as the people are 
concerned, but the Ministers’ pro
nouncements would be conveyed over 
the radio and television and every 
other electronic device. He did not 
choose to take the House and the coun
try into confidence. He should know 
that this House represents the country, 
and if he wishes to say something to 
the country, he should say it in the 
House. He did not choose to make 
anything but a dull re-reading of the 
Statement of Objects and Reason? 
which we have had for the last couple 
of days or so, quoting the Article in 
the Constitution which was relevant 
and telling us, well, we are extending 
the life of the House of the People. 
Does not Government have the ccm- 
monsense to understand that the peo
ple of the country would like to know 
more precisely and substantially 
the reasons why the tenure of those 
whom they had elected to be Members
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of the Lok Sabha is to be extended. 

.Sir, you, I or anyboay on that side 
might be personally a little plea,ed 
that we are now exempted from the 
·trouble and anxiety of fighting an elec
-tion, but it is neither here nor there. 
Whatever the personal predilections of 
.X, Y or Z, this country has t'O bke a 
principled judgement on thi;; kind of 

·issue, and even if we are not· unwilling 
to understand some of the arguments 

.at the back of your mind, Government 
does not have the guts to come forward 
and tell the people all about it Why 
is it that Government does not say 
.that these are the exa_ct reasons why 
they wish the life of Lok Sabha to be 
prolonged. On the face of it, exten
sion cf the tenure of Parliament is an 
extraordinary proposition. You are 
invoking an extraordinary power in
vested in you by the Constitution. 
Normally, nobody would like the idea 
that the :life of the House of the Peo
ple, which is an elective House-this 
is the reason why they are proud of 
Jt�should be extended. If it is extend
.ed, some very special reasons have to 
be given, there is no doubt about it. 
Long time ago, Charles the First, who 
had many reasons to be dissatisfied 
with his Parliament said: The Parlia
ments are of the nature ,Jf cats; they 
grow accursed with age; Parliament 
which lasts too long ' is a catty cus
tomer. Normally, the Parliament 

-should not run longer than the i:enure 
·for which it was elect�. There might 
be reasons, extraordinary reasons, 
which might be here for Lhe moment, 
which would justify the proposition, 
but why on earth does Government 

imagine that they are under no obliga
tion to take the people info confidence 
and tell them authoritatively the rea..: 
sons why they wish a certain course 
of action to be taken. 

I do not agree with the point of view 
basically on which rny friend. 
Shri Chatterjee based his arguments, 
because I believe that the crisis which 
led to the Emergency being declared 
last year, is not yet over. Whether we 
like it or not, there was a crisis and 
I am sure, my friend Shri Chatterjee 
has realir.ed by this time that being 

dragooned into a bad company, they 
burnt their fingers and now they are, 
trying to nurse the injury to their fin
gers and do not' quite know wi:1at to do· 
with their political activities. It is a 
fact that last year, a situatior: had 
developed about' whic;h some of us 
might not ha\·e had a compreht.::nsion· 
for very understandable reasou5. but 
a crisis did develop last year. which 
required promulgation of an Emer� 
gency. But when an Eme:·gency is 
proclaimed, certain steps are also call
ed for and we are ready and \\'liling 
to conceive that the E'mergenr::; which 
had to be declr1red last year i,. yet 
not over, ancl. therefore, we have al
ready agreed to the extensi-Jn c,: the 
period of Emergency, but we wa.:1t to 
be satisfied by Government en this 
score that Emergency notwith=-tand 
the elections should not be held n; this 
particular time; if the elections were 
held we were ready to take pan with 
what:ever rl'�uit�. we would ha\'e left 
it to our people. but for some rea:sons, 
elections cannot be held; I c,rn under
stand it, but Government c:loes no" say 
that; Government in repeate,: pro
nouncement made it clear tha', 1hc fact 
of the Emergency being there is nc bar 
to the holding of elections. Tha1 is a 
perfectly warrantable proceediw•. ln 
that case, how is it that this Bill 
comes before us? It can o'1L· rome 
and we can justify it: only on the hypo
thesis that Government says th:c.t we 
have to have "omething lik� an yea:
whieh is tb period of time fo1 which 
the life of Lok S;1bha is t-o be ex1ended, 
to go ahead really and truly witl1 those 
plans for national reconstruct.ion wnkh 
have to be accomplished if our !Jeo
ple's objectives are to be r2aliseJ. If 
the Government: could tell us that the 
20-point programme or whate:ve·;- you 
have, has got to be implemented ;;eri-. 
ously and earnestly and for that pur
pose 'we ar going in for this kirc of 
programme'. I can understand it. But 
the government says nothing c,f !hat 
sort because, it cannot say anythin;; of 
that sort. 

Postponement of the elections, there, 
fore, as I said, can be justified by the 
need to concentrate nation:.il energies 
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tm  waving the probigm# which consti
tuted the crisis which has led to the 
emergency. This is the basic point of 
vie^t >v)iich has not been expounded 
by the Minister and I do not know— 
perhaps, only one oar two Cabinet 
Ministers ar© here ev«« to listen to 
what is being said in the Lo'c Sabha 
on a matter of this description.

Now, the implementation of the Gov
ernment's own programme, the 20-point 
programme and the task of fighting the 
reactionary forces seriously has to go 
on an<; the government has to come 
forwa t <-) to tell us how they are curb
ing th« bureaucracy which is playing 
such nn ugly role today. The bureau
cracy stands in the way of actual 
implementation. essentially, of the 
20-point programme of the Prime Min
ister vhich is being bellowed to the 
skies imd when the results are infinite* 
simal. And. today, the bonus given 
to the < apitalusts and the bonus taken 
away +rom the workers was sympto
matic of what the Government has 
alwsy-. been trying to do. As I speak 
here. I got the information that in the 
ChindiA ara coal mines, 1000 workers 
were jrrested on account of a dispute 
over the management’s unilateral 
changing of the shift system. Is this 
the v v  of winning over the working 
class’  My friend Shri Chandrajit 
Yada\ is here or perhaps like 
Shri Paghunatha Reddy he would fling 
bark it us charges of populism and 
econor ism* They are becoming ex
perts MUT

SHRI INDRAJIT GUPTA: It is not
under ni -n. It is under Mr. Pant.

SHRI II N MUKERJEE: After all, 
they shaie the same baby. They have 
to be at' 'werable to the people Any
how, in the coal-mines, one thousand 
workers were arrested on account of a 
dispute over the shift system and the 
management is having its own way. 
Thousands of peaceful hunger-strikers 
cm the bonus issue have been arrested 
in various States and in Bhilai we find 
that the District Collector has started 
proceedings under DIR against the 
Press which had printed a simple an

nouncement Where the hunger strike 
on the issue of bonus has been adver
tised.

There are so many other instances 
to which I will not make any reference 
because, after all it is quite unneces
sary, which shows how we find that 
in the implementation of what is the 
programme, nothing actually is being 
done. What exactly is therefor; th» 
Government's answer <o the people? 
How exactly are the Government going 
to justify the House of the People and 
itself before the people? How are we, 
as representatives of the people, going 
to explain the position to our own con
stituents when they twist us for hav
ing added another year to our innings 
in Parliament? What do we tell them? 
We must be in a position to say that 
the Government is seriously trying to 
pursue this programme of activity, but, 
we hear, on the contrary, only a re
ference to the ‘illustrious leadership c f  
the Prime Minister’ ‘We do not mind 
the ‘illustrious leadership* I perso
nally do not grudge nor my Party cer
tainly do grudge the Prime Minister 
the historic role which she has hap
pened to achieve in our country But,
I am sometimes a little sick about this 
repeated adulation in a manner which- 
goes against the grain of democratic 
decency And I recall what happened 
in the 5th Century B.C. in Athena 
which was run by direct democracy 
where there was a very important per
son called Aristides who had got the- 
reputation of being the ‘Justice Man 
in Greece’ and he was described by 
everybody at every time ns ‘Aristides 
the Just' and this ultimately annoyed 
the citizens of Athens to such an ex
tent that by exercising their ri^ht of 
what they called, egjracis-n, sent that 
very good man into exile because they 
got fed no with this reocan^l descrip
tion of the man as ‘Aristides! the Just’.
I do not grudse. my Party certainly 
do not grudge the Prime Minister the 
position she has won. We act on prin* 
ciples and we render the assistance 
that we do only because we consider 
that at this point of time, she has come 

, forward to fight the menace of neo- 
fascism. We do not mind at all the*

MW (SAKA) House of the People
(Stxtn. of Dttrdtion) Bill
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tributes that are paid to her, but a 
little too much of this adulation, a lit
tle too much of apologetic explana
tions to her  allergy  to  Parliarne.it 
which has infected her Cabinet col
leagues, it makes us feel apprehensive 
that perhaps,  things  are not being 
done as they ought to be  If on the 
Bonus issue Government could take 
the stand as they did, I find and  my 
party have discovered from the debate 
that it is difficult to reconcile the posi
tion  But position nab to be reconcil
ed in the uiterest of the people because 
tht- danger is still there, the dangers 
which call for the emergency have still 
to be fought efficiently and for that 
reason if you want extension of the 
life of the House of the People after 
aU it is a flea-bite  It is a drop in 
the ocean, to speak, so far as time is 
concerned  Our people have inherited 
the idea of acquiescence m maintain
ing the status quo The heavens would 
not fan  But we have to justify  our
selves to the people, tell them speci
fically and earnestly that we a»e go
ing to do these things objectively  If 
you do not, then we shall become the 
but of ridicule and that wouid be bad 
that would detract from the ejflcien̂y
oi  struggle against neo-fascism,  the 
struggle for the achievement of peo
pled objective  Therefore, I would say 
that it is a great pity that Government 
dees not come forward beforp the peo
ple with explanation of its intentions 
whirh would make sense and which 
would indicate at the same time also 
that always steps were goinz to  be 
taken in order to put our people on a 
different level of living m the dangers 
which confront our country till to-day, 
those dangers have got to be fought 
ou< efficiently
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*nCt ft tTR*rr i  «ft ̂ vnr %■ jrff 

r̂r |  20 *te srtam f  ̂ crrf ̂

xrffc  ?̂t | «fh: 3rt vt 

*rm $ ̂ ptt | ?ft fcrriftrre

vt ?pm % f̂f?r ŝ?it 7t»n i 

«fk \ 

«srr?ft ̂ r fm ®pt wt trêre |  qf f 

|  tCT ?5T5T TT «frftqr WTT >Bt f̂J?T

arr t?t t Pf ̂ nft  ^

% ftr̂r, 5=fmt €\ vn=rrf % f̂nt «rrq- «fpt 

spr »  ̂  SHcT ̂    ̂ «pw fPC

«nir ?ft wft apfr m fm  *nf$t t

% crip- $*i ̂  «T̂r r  irft sfht 

«r?t  tfT eft r̂ht  fererrss 

ŝmTft ufhc sttt f̂F«sr 3r 5=f̂r 3?tt?t 

?tkt? % **h <*-*■ wwir i  3Tfr fsr?r

ft «rr ?*rnTT w  t *rtr

oJTTT ffr?T£FT ̂ fft t I Ŝ Ef t ̂f«am?T 

T̂’tn OThThR *n oTTFfft % f«F ̂

f̂t fer  3H  5R«?T jpt 5T7T |f gft

M t  ̂ »rm  w, ~3*r  ̂*r

w® ?Ttn m n% t -sft % fa ufi

•̂TT̂r  *TRT ?ft TTt  ’awft̂1 ?T̂t lift

trgT 5TFT t̂,  ?RT  ̂W3 srw

% i qr 3n'r m  ̂ Tt f ̂  gw %

m f̂rfrcr Iw i  r̂rr fast qr  ̂ ̂  

TK  STTfft famrft %■ 5TT?r F̂T tft? 

r̂ f«5T 2PT «JTt xni4'T TT,

?rrts tt fsr?r % ?̂raT ?rtr

Ŝt  =P f?rif «PT »T% *

si*  ?r<. (st̂ t)  sT̂ NRr

*r?>T3r, w f̂rtTT ̂r>  ?rn?% sr*̂?r

(, ̂  TT- zM* k   ̂tr* 5fT?T r̂?

f̂ HTfrr '̂rrfm sft •sr̂pr tn?̂r % f!ft 

^tt % ̂  «f> f sfffifr «p?t «rr fr «rfr 

irwifr  *r ̂   | %f\r r̂

*rr̂ Tt f ® w*m ̂ fr

Tt «ST̂ Tt I



( sft* #t f%$ î m ) 

srrcr  fan* *t wr 

$ vr %#«rr, art *r*i*Nn f¥ 'SRprntft 

’fnrspT  »mr*ft ̂  m *$V $1 fa«$t 

Srti  it?t ar|T «P̂t *r£ «rt fa sr> 

sfar «n*r *rnr  farr  «pt vr* f, 

w  *fr»ft vt f>r 5t ®nsr  tj* 3rr«rnrar 

arr̂r f; tj* m i r̂er $  trm

«PW mfftr I t *TRWT ̂ f«F ̂  «ITcr

sta t fap «rr* ?rrar % fiw? awrar *t 

wft srfafafir ar̂r >pt vsr |  sror 

s* <rt«T wirt % aft* it t *tf  »raraw 

?̂r  q»# rr ** vt srcsrra ?rft

v?r<T ?r&% * M «rnr vcfr t wta 

wsswt gr* % w r If | «rVr wit 

% %r> vt arTcr  $>r> £, ?r> tft -stjptt 

’fllt'fr* *FT  spt̂erfsffr ̂ TT r̂rf̂r I 

TPf m** % fit? iprcrr sit ?̂r $ fo w 

***!*& Sfsft ̂ %f%ST $ ̂  STFT.fr

Tfjfnr far St «?nr ?rnsr m after  ?rt 

3w?rr aprr *3; ? 3 irsft tft % *rp sre*r 

®̂TT g sflr Tff TT  cfeTT *T?ST g 

*wfrfo  3r?t «r?rr $ f«r tt* &ra to 

foaft wi *rw  *rft *?rmr 'srrfrrr 

«r>r «m »rtpr ̂ r  fa- trw r̂?=r 

era % *rw spnr *pt «rr qtf *pt sr̂ m 

*FT $ <£& ?TC? *T 3T{Tf Tr* <F̂ I

*w ̂rr ŝr q'TO'for̂r ̂fr ?Tcr *r?%

(, ?ft it «F̂rr w?rr ? fr «tr *rr?r

!ft «TTT *f>>  f=?̂T̂ % f*»r

ft%«rlifp5T5rarvhr̂ r ̂ Rfrrr apt 

T̂ »r?r apt 5rT=r  i <rr̂r p̂

f̂t̂rr %  f̂tarr vtTfrsr ̂  ,ft 

flfft ̂r?!% gt TTpmr firarrer %

r̂r? *r r srnrr T’?cPl̂ r̂ ?r̂t 

t«nf, ?r> ftBT «n«T f?r̂n̂ *<r f̂r nw 

bt?t  fair srtr ̂  jp'r  3?r ?ft i 

WRr,  wmr irk  *rr • f,  ttt  ttY 

(«ft wr:»  <m »rr ?*rrt 

mu i i

227  ftonse of the ptophe  'PE8*IUAK¥
(ffxtn. of OwrUtioî) WiSL

4, MSRI.  < Bern* of to# ?*Q$fo  ofr* 
i$m* Hi &mmatton) #t»

%f%W um  f̂t t̂ STfff % flPTS 

vrfipr ̂?rr ̂ f¥ "Itt -w*t ?w um % 

'rvtiefa* ^ ftwrt ĥ:

W ’̂fft ̂ TT  ̂ ff̂TT ̂f«FRr 5(W Wf

m̂r f  vt VPtrm  ̂<m&m

vk % fsm $wpr i   ̂̂  fm #

*arar̂t|fTr̂r*Frw%̂ Rrsft if#

n̂r <rfw«ro  f ̂   |r ̂

m?" «rt arcrr  I i %̂r $ns it 

«rm ?>rV | trlr  f*w ̂  ̂ fv

?rw ̂   apmfi Ht i  ^

ftrtr I *rtr  *T«T  aifFt ?FTfm% 

qrnr nrfsrfrrr 11 sc -Nr «rî «tw far 
srrqr tT̂r r̂r~r % ^ %ir q̂rtf%

sf̂T'TT $ qr?r »w  *rnr

«p> ar̂Tcr  11 *rnr Ĵt #5 sft i€ 

t̂ srar ̂r i ir?raT % >mr   ̂*tit 
f̂rer ̂rfk̂ ̂ f  icst  wra-

t i ; rf<3t? ̂  w  

% ^ Pr«r?̂ >̂w *«nfpiT % # <pt%

■3xJT % 5«r ̂ T7 VT ift 3WT*r % I 
fiTT % fsriT ̂ TT % qTT «TRT ̂#?t f
mr tt% f f̂ f̂Rrr jpr 

?rfr tf;tt f̂fTT trV*- ̂ r sfta c-w 

apt ̂  ?r% r*- ?rsrt fr fsp  *rr<T & 

j& w *i% M'-p’t ,tpt ht?t % arr? 
3»W 5PT %ar?r ̂<T«TT qftrfrrr f f% ̂  

dftz % i try*  f-W  ’SR *FT fa

i i m ir srfr̂rr rr *ptt ?̂ r ̂  t

srtv fl-qr jp'tf T̂?r f wr ̂r ̂  «t?t %

srn? §t ̂ f«r  f̂r   ̂i

*n % ̂r«r % q;«p   ̂% qr̂ ww

% wz trm̂tr * «ptc

5UTT *TFf =,T?r % st*  ^  f,

tft *r?  'T-T % nftfTT*1 ̂  ''STTT | I
spflfa 7-5TOT ap't %\ vfamx % fv 

5 «TR % WR  «TT«PPr 'mwowr

*n- % i#tr »rw% ̂  % Pp *m̂r ̂t?



qn: $r iftr wr#  % fa

X39 H5sN» of MAGMA 15, 1897 (5AKA)
tftrtn. of X>umIon) Bill

m r | *flr *r$r  f*r $ i fsftfl- 
w$ »

^ ̂  w  | % ** <m qirsfoft 

%,  w  ̂ rnr if

wnrs  r̂ fw  *i*Nrr,

 ̂  ft 3rr̂t, ̂ r sffi- Jjfrct *frc

% 11 4  ?nm «trt ffc Star wft

•wrfjeRr «flr  *fr srer̂ ̂ qr srRrt

I w *  $ i smr *rrsr srcft ft

| eft SR% T̂5T f*BT 2Tf 

*t «r?  11  ̂  9Tcr *  ̂  *rr̂rr

I « opt ̂ r ̂ t  ¥t m m  tcV % 

eft Hf m S*T  WT*T | fa *W  sra 

Jjfrct  *rt  smrrr  T̂rr  *m  i  1961; 

H  "TT f*RTT fSTT, ̂TCT ’fW’T WTT ̂9T 

qwr «TT I Tux 1971 # ̂ TT £HT  *fft

ê pjsr T̂  r̂nrr, ?ft *fr ?rm 
itsf «rr  4 s*wrerr % fa srr*  *ft

?rm *r tp V̂jrtt vt «nft

!T̂t $ I f*» SPTT ^  ̂ ̂  STTTPT 

^PTTt.atw r̂̂ r | iS f̂asrFT %«t

%*WfaT  |, eft 5TTT  ̂  ̂ *«%

|  jjst it %̂ ntrfw q̂t | i %Rft  4 

Tfsrr f far ̂ r ̂ nr % %\j  %*r % jrwt

ir ̂ wfacr 11  %st t*  mm %
eft %*r %  f̂ 3TT̂ *$  & qv  ft

5tt%  f *rk <s*f ftar  ?ar*  ft

n̂% | i   ̂ 5pr % Iwot *ft 

| i r̂ âr ¥f Jffrct vt ̂ rnr

% 'aîTT ft 3fT̂lT, iftX ̂  f>

sfTit-̂rT, *rf wcrt fsr̂ r ̂zr % ̂  t »

q?TT Vlf STcTTT  ̂ | I

tnrt-ir*fV jjsrera- %  spr fapp 

fw  w  | i ^̂ mcT  ̂*fc?r *< t, 

mar-̂ r Jr T  ̂ft % tfh: «̂ ra4fM)> 

%  f ̂  I  aifT 5JWT aw

Tr*rr ? tmf̂ V q<refoft ift  ̂  «ft, 

vVn f̂r vTthwr %ft w  Tft «rr  i  ?fr 
2860 L.SU-4.

House of the People 130 
(Extn of Duration) Bill

'W wr 5® ft̂  gtj ̂ 3rw it ̂ mr ft 

a w  I  m * ̂  it ̂  ?n£  *prtt 

t 9 WfT 1W  WR aft*  ffffat 

3̂ 'Trcr |, ?ft  Jtrr Hrff̂ 1

r̂?T?r  ̂ f<£ «nft ?rt *if̂ r

ift  jt? t 1 3w ipnm $ ̂rm ̂ t 
 ̂ 5̂ T ?̂T 3fft qf?r?T vtf SRfTT 

q f̂«rr ?ft iwr n? r̂arrr *Ffr % sn 

w  ’

sr̂sTT?T?r <w ¥t *m if ar  3n

«frr *rcpmf*r it m*r  to t =®n̂ 1 
ftsgercNT,  jt#  srrfe frm f̂ r |tf- 

f̂fr «p>  ̂ t̂jjt 5frf̂ % 1 If r̂rw 
ĉT̂TT̂fwr«r»iT wb® &r % 
ait, farcrit WTTW ?r f̂t qt, JPRT «FT 

T̂f̂ rr ?t  ̂   ^tvit  ̂  tt ft,

t̂ <̂TT3T 5>,  ffrfftft arRT Pft 
fitiTT  ®f̂V I,  art  ̂r«r̂  wt  ̂   «rs# 

t ?

nFPfta wn wm n̂ar « 

WTTar ift  'TswV I ’

sfto ?K ft<f   ̂   ̂ t̂ %

snq «rt  11 wiw % #T?r «rt#

3TT% t  l !&[  9PCT5T  5t f**TT

?n% ̂ ttw wt 11 sptt sprtf  wrr

?ft tit  5TRT ̂fnar 9RT*TT I 

*PTC  W*J?fT?PT vV JCT?f *fTOt t»

ih  wjmwr  wtT  w »   ̂ %%
f̂aRR *FT 3ft pm r  t, OTTC 

fvr?reRt  ̂  vm  fi?  sm  ?*r
?ft  ̂ V't ^

ft m€t | 1 jpr ̂rt»r *ptt 
t *ft xf  i  w  s?wt ?nft Tf?n 

=®nT̂r? vit $«t't %  ^

| ?  f#t W  *pt ifr, art <yrnr  r̂s%



ffBBBttAJnr 4  187* Sotue m
(tixtn. o f Duration) MU

wfir * * *  : <w % arcs; m $m  
% *ftrft « r  t £  $ , ?r* tf t t *  t? t

jg i Home of the People
(JSxtii. of Duration) Bill

[  Sfto Vfc

*njfn<Erpr % t^ tt *rrffc3t i 
f  mmerr g f r  «nrtwnfV | fa  W* 
<5^  «irwr S*r Tt
*RTTT |, î TTT Tt fTO  t, 2CHpft
tittw  w  srrSmi i *rot ?ft faff 
t |  ^  f a  ?rt w r  ^ fr W - I ^  

« r r e  f a r  ^ t t t  srr f r  eft f a T
2 $ STHf TTST* Tt W
sr?t f, *r g w t ^rr^^lr
s p  f«nrs 3n̂ »rr i

3T5T ^ r  *r unprrtFT *rnt *flr 
«rwit tt?T srat Tt Ttr% tt spft |, 
fc»r i t  *n* <nf?rit Tt *ns t^ tt ^rf^
fa  *w *r *ftsttoh ^ r, ?etst *ft*r u w
q»T*T «§V̂» SfT̂ , ^ef <TT W , '̂RRt
?r 3tr $n *t tt*t i wymfiKi ot % 
p̂rre ttt% it ipr Tt# forer tot 

^  srrcft |  i

«ft wftr *jw  : (̂ faro fswft)
JflfrT f r o  T T  t f t f a f a , e r P T T T  ^ T R  
T T T  f s H T  '3ft5PTT I

S fto  * f c  f a g  :  V tf\ 5T8TH *T5ft %  
ŜTPT TT®TT t̂fisnr fr  ^  |tt 

% T̂TW T73T £*ft, <ft t  fwr^T TT 
5JHT I

*tft a ftr ipp* • «r? fr?m *r t t  t ,
^  'RT*T f̂TT̂  5T*% % fcpt̂ sfTTgf I

at* she Rr̂  . *tst lr %
q?n ^  t^ t-tst % sfort Tt ya: 

T f  I  t f l r  q T S T T  m  T f  |  I ^  %%?3T 
?t 5Brrwt ^  *ft fr̂ t
fa%*rr i snqrV^r Ttf ^trrtt ^  $ 1

<tt, ft̂ rr ?r <rr \ ^s^^pr^ft’T^ft 
f, irnr tft srnt f  i

*ito ifc f«% : wq- ftwft % ^rrc
’STS $RT, «ft STT'TTT ^WTT | t

gfit*T irrnfrr *$m »r
TIWI lift  («ft «fto «fto tftf) :

fjq% WFI Tt sftr̂ TT *TR% | tfk  
% ^R r ^  3TRT TT% I  | f3RT «n€f 

% t  y w  ^ T T  w r  3R ^?r# '3?TTT 
<TT^g K  w ^ i f l  ^TTt HtT-̂ PRT ?t
v r fm  % ^tt ^rrf̂ r i \  w& fwnpr, 
\  âr «Tt TTSS s  ^ V t i t r  *t
t555TtT WTT ^t fT3^r I

*to w t fir^ t  T-tr t t  m i*  ^rr 
flrrjRTT $ i («rw m ) *5% ttS^t t t  
T tf ftrjRT ?mt rftrr | i (««wqm) 

tw h  +  w l^fr ?t % ^r *?t 
^t «rm T#r «ft, «flr 'SRft ^
^  Trifcr % fjrr^rr f  \ t  Tt «nr
fsF3T fr  F*r 5praT TT afR: r̂ TT writ f  
? f t T  %  H t » f t  ^  T ®  % 5 R f t  ^ t ^ r a - 

t | T  « ft  \ ^  T ^ r  f r  'srt 5rr?r ? r n r
TT<TT ^TT +IM Ĥ ?V
itft TT ?TT% ?flT >5W T 5TT*T ^T 
ĴT?5»ft Tt ?TPT TT^T sfftr 5ft«ft Tt

ssrraT̂ t tt w r  f̂tÊ rr ?n|t qft t  i
TfT fT  t  f̂r TTT TT 7 f f , 2f? Ĵ RT 

11  t  jt? g,®HT ^ tt £ fr  s*r % t o
TT T^T m  fe^RT^fTr | tftT
tt <̂t jfftfr tft tt frd«r 1 w  11 
^  TTff?r ^  fatfr ?frf?r tt ftr^r 
fĴ t frm  11 %fT?T TT§¥ ?t SSTT% 3nffw?r 
% Tn% Tt ®t^ ferr ’cffr r̂?r*rRft %
ttc^ Tt qT^ f w  \ tt^Nt %
W* ^spt ^  s«rr ^«r T#t 1 1 ^  T % r
Tt W t STRft t, W  % Tf8w TT
$wr*r ?tot t  ? ( t m n j  i
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mx t %$Mf % Sw $ mm 

«rr!t*r spt writ, eft $ trw

“WWfW  |  Iffaw  % VTRy %

%5P?Tf if *?t  WFT

sflr)  ^ ?ft sptfar wtw

twf (wfWTPl)

«ft W*fcr *TR& (tot) : *WT StaST 

ŵtorow % wpt it t?t  ̂wnr Sf 

aW  WlcT  % fa4Rff jf W5?ft

**

srto ̂  . faRŝr ws?ft ti 20

w w   S  !rt  wnr t ? 

ĝw  wfr yrfow 11 (wrwwiw) ?rfaw
T̂f WRT  | fa 3 3?T ST* T̂cff OT 

«TT,  aft l̂f* 5T>T ̂  T|  ̂I 

(wpwrw\  SFJWWiT *&53TCfT̂ 3TT̂

t, *rtr w$ | yrwragrKW wrr srrfa,

5Tt WnitT ̂ T!T*T *FT T$ | I

t *eFrr ft sp̂rr ̂t̂ctt g fa f % 

 ̂  st̂st fa% |,  «ft  *faa%  3W 

T̂ sm. ? I  STIR ST̂TT ?r>F W % 
wnw-ro w?r <*rsr srr?r %• wt? *$t I, 
tft far gr̂TT srt  wtfa sw ?t 

fffirrrn;  f̂nrr w ti   ̂ =?rc*i7 

*LWTT?T 5t T̂fTTar  ^ft t  ̂fat 

**f Wfar fTWT % fair ĴTTW surf qf̂f 

**FW T̂fT-ft | ?  TOR ST̂Sim 

‘wto; wt$ 9s# ̂ fnRt ̂*ttw

WWf 5Tft *»TWT ff̂cfr t ?

*w wr?fr m  m& % 1

«ft  wfojufw*  4**̂   (f̂ t- 

■nŝnrer) : swrfo tr̂rpr, t  few 

*pt̂t tot $ 1 # sfr® ^r ̂ ff 

*5t s?r arrar  g?fa: «f*?r g fa $*rrt 

frfr t  cTTsra'  tsr ̂r *rrsr «ft

fir<gMW f i « i w sfrit

 ̂twit wit wft | 1

ŝrar ?w wNft  ̂ m; 

ftfrr ?rwr?r *r̂f | 1

sfYo sft   ̂ «fT

*THU' T̂rfT I 1   ̂ sft *T>3% ?r 
| fa vT>F ?WT *T T̂-̂TPT 'TRT ̂TTT

?t stp? «reT% «pt ̂ rr  | 1 wt 
t̂  Hm*r  ̂  |ff  xr 

1914—1918?r*rT 1939—1945 % 

%  sfhrflr  «Ftf  ŝ?tr  JT̂t 

|5ht ?fk  ĥtet fwmrpr m̂RT5R«Jfr 

apnr T̂̂t T̂r ?  ĵt JT̂t, 'tifa Sr 

1892, 1918, 1923 «ftT 1939  ̂

*tt 5R, qifiwriig «pt s*w ararnT 

mj l sflr  1939  «FT  ?nr

srctot «rar ŝr fa  WfNr

fa«%  «nff «ft m

f<TJKTR *T  5JIT?t  *ITq»W T Hff  |

fa  ̂   *̂r  fa?r  qfTfed?wlf n 

spT*nr *ft *r| i 

imi % Vff «Ft 'PRTfW
®r t’sr fen m i  arRft ̂r jt̂t 

 ̂   ̂ | wr

•K  «ft fa W  WT «r

sfhc fa?r st̂ tt  £?r ̂?t fwfl1

% «fnnr qr ̂ pt forr «rr i wfâsrsr 

5HF  I ?Ff W   ̂9WWT  i

’Wfrrsf fa=ft sr̂ K #rr ^w   ̂  t r

*ft Hti? wtw wârl  ̂ mrt T̂o

spts  ̂¥T 5̂fr?r fatrr |i f

W*FR if 18 ?rf 1 94f> TJTtfJp̂’tc

<q#wpsft ̂  3ft  =&« ̂t« ̂ %«Pfrwt

^̂ f̂ PTT ’siT̂m g I

f̂rr wt :

“.  ..a Parliament elected under 
the stress of a grave emergency. In
fluenced by the effect of that emer
gency, sufficient to cause a proclama
tion or even a suspension of the Con
stitution, would not be reflecting the 
normal sentiment of the people/’



135  *%**« 0/ ft* Pmopte  FXBXUA&f 4, 1*7*  Jfcft** of fl»e Pfcojjfe  t«$
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*ftr r̂tft sprcn: <rc *t© «ntCT?r 

*n:

“I think it must be realised that 
war is  noC the only cause of cir
cumstance  which  leads to tbe un
hinging so to say, of the minds of 
the people from their normal moor
ings  There are many other circum
stances many incidents, which  are 
not actually wars, but which  may 
caujse  similar  unbalancing of the 
mind of the people”

*rw sfcrgm ^*5^1   ̂ 0̂. 

fasifsr *r  *p> stjt ferr »ptt ft sra 

*r srnr ̂rnr  arm  | ?  sraw

irsft 3ft ?t srfa-

t *r  f̂t̂'HT  *fr f*r ?*rrt g*rar 

gt  t f?r arm % fr* ,aRTar« «9

x\ ff, fipj ̂fT% *P?T «TT far *TOT 

?wt % srnr  ?r smr

3RFfT SPR  5Ft g-̂ RT %

rftf^ r̂ f̂qtr t̂^ t̂ SRfat

SFTfft «T3 *ft I ff SfNR*TT ?TT̂ST % f=T#̂T

n̂f *tt srtr »£ft *ft*rHrm 

tr *ft fa «tpt spt sfon«T  t fwr  ^

*n?r t̂ wsT'i *t<t *̂r  wt* *i  «rf
tot *tn *rr?j5 -r̂t ̂ r

SfvjTT  sfa: *PTT Sfr̂ I

f fats* p̂tt fa zf 
?nnr  ̂fc«r% ?rfr

| tfk ̂ rff̂  *ft ?>tt srasr 
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♦SHRI E. R. KRISHNAN (Salem): 
Mr. Chairman, Sir, I rise to express 
my views on the Bill which has been 
introduced lor extending the life of this 
Lok Sabha by one year.

In the General Elections held in 1971 
the people of this country elected all 
of us to constitute this House and take 
over the administration of ihls country 
for a period of five years. Now the 
life of this House is sought to be ex
tended by one year through this Bill. 
While introducing the Bill, the hon. 
Minister advanced the argument i f  
prevailing Emergency in the country. 
After the proclamation of Emergency, 
in all her meetings and conferences 
neld within the country, Prvl also in 
her Press and Television interviews to 
loreign correspondents, the hon Prime 
Minister has been repeatedly emphasis
ing that- national emergency has been 
proclamed to save democracy which 
had been endangered by local militant 
elements I appreciate and welcome 
the Prime Minister's abiding faith in 
democracy. To protect lemocracy the 
Emergency was proclaimed; tc stabi
lise Emergency the Election is being 
postponed and the life of this House is 
being extended. This is the substance 
of this Bill.

Sir, this Bill seeks to reflect the 
views of the Prime Minister that to 
protect democracy the Emergency 
is proclaimed and to stabilise Emer
gency, the life of this House is being 
extended by one year and the General 
Election is also being postponed by 
one year. The hon. Protessci who 
preceded me pointed out that it might 
be further extended by one more year.
I will not refer to the views of the 
people outside this country. If I refer 
to them, the hon. Prime,.Minister may

get annoyed. But 40 crores of people 
within the country feel that the elec- 
tkns to the Parliament vtlll not be 
held hereafter; many think that the 
life of this Parliament will be extend
ed by at least five years. This is the 
general feeling of the people within 
the country. Yet I beUeva and I 
leaiise that the Prime Mioiste’' has 
deep faith in democracy.

To protect democracy the life of this 
Lok Sabha is being exended by one 
year. At the same time, I  would like 
to know how far democracy has 
flourished in Tamil Nadu. All of us 
in this House and all the politicians in 
t>e country knew that the life of the 
lam il Nadu Legislative Assembly 
•would end within six wee&s, that is 
by the second week of March Yet on 
31st January the Tamil Nadu Legisla
tive Assembly was dissolved and the 
President’s rule was imposed At
5.30 p.m . on January 31, the Tamil 
Nadu Government was dismissed. At 
12 in the night the Santries and the 
Security Officers before tha houses of 
Ibe Chief Ministers and other Minis
ters of the State Government were re
moved. The telephone connections of 
the Chief Minister and other Ministers 
were cut. The telephone lines o f the 
M.L.As. were disconnected. The tele
phone connections of the Members of 
Lok Sabha from Tamil Nadu, the 
PM .K M.L.As. and the Dxitri’:: Sec
retaries of D.M.K were out. My tele
phone which used to work upto 9 p.m . 
whj also cut. Nearly 10,0JP persons 
are in prison. Three Members of Par
liament are imprisoned. I do not know 
in which prison they are lodged.

Sir, the faith of D.M.K. movement 
in non-violence can €Usily be compared 
to the faith of Mahatma Gandhi in 
n jn-violence To the extent that 
Mahatma Gandhi had faith in ton- 
violence the D-M.K. movement has 
faith in non-violence to the same ex
tent. For example, in 1902 the C'wv- 
grets Government was there in Tamil 
Nadu and the D.M.K. had SI Members 
ir. the Legislative Assembly. At tb--»t

*TC'he original speech was dellvens'l in Tamil. *
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tirod there was the price-rise agitation 
in Tamil Nadu for about 10 weeks and 
during that period 10,000 D.MJK. work* 
ets went to prison. For about a year 
they were in prison. Arignar Anna, 
the founder o f this movement who at- 
tiarted the attention of all the In 'ian 
people, participated in this movement 
and 1 e was imprisoned in the Vellore 
jail. He came out of the prison in 
1063. The people of Tamil Nadu were 
2n an angry mood. Then the Chinese 
invaded India. In the Vellore Fort 
Maldan lakhs of people ha1 assembled 
and Arignar Anne addressed the meet
ing. He appealed to them not to pet 
arsgry He said- *1 am coming out of 
the prison. I know you will be wild 
that 10,000 people were {n pnson. But 
India is in danger. China has attack
ed India. We have to protect the in
dependence of our country; the Indian 
culture has to be protected. All the 
people of Tamil Nadu and the D M K . 
workers should strengthen the hands of 
Pandit Jawahar Lai Nehru.’ He claim
ed them. Then peace prevailed
16 hrs.

Now, what has happened in four 
days after the dissolution of the Legis
lative Assembly? Many thousands ot 
people are in prison. 100 M L.As. and 
M.L Cs. are in prison. The Raiya 
Sabha Members belonging to D M K . 
are in prison The L ok  Sabha Mem
bers belonging to DM.K. are in prison 
Yet, in Tamil Nadu there is peace and 
there is no agitation. The reason for 
ihis is that we are followers of Arignar 
Anna; we are the followers of the poli
cies of Anna. We are not angry. We 
realise that there should be na destruc
tion of public property because they 
have been built out of the tax money 
collected from the people. That is 
why we are maintaining peace.

On the one side the democracy is 
destroyed and on the other to save and 
orotect democracy the life of this 
House is being extended. One hon 
Member referred to the allegations 
against Tamil Nadu Government and 
the appointment of a judge of the 
Supreme Court to inquire into them. 
We ourselves asked lor  an inquiry. We

do not refute them. If the allegation* 
are proved, we will accept the findings 
of this Inquiry Commission. But the 
question is to what extent the demo
cracy would have been destroyed if  
the Government had waited for two 
months. Could you not have waited 
for two months?

Shii Maran who has been a member 
of this House for 10 years is in prison. 
Shri Chittibabu, a member of this 
House for 10 years is in priscn. 
Shri Saminathan, a Member of this 
Ilnuse for 10 years, has been arrested. 
Sir, you will appreciate that we are 
shfv\Jng extreme patience. It is a fact 
that democracy cannot have twc> defi
nitions. When a mother gives food to 
her children, she will give it equally 
to all the children. That is the mind 
of a mother. I hope that the Prime 
Minister would have the same mother
ly instincts. On the one side the life 
of this House is being extended and 
on the other side the life of the As
sembly had been reduced. I am not 
angry because o f this. I am not say
ing this in anger or in pitched-up emo
tion because a Supreme Court judge 
has been appointed to inquire into the 
allegations against the Tamil Nadu 
Government. But I would like to know 
what kind of judge you are going to 
appt int for inquiring into the allega
tions made here. Sir, it is not in our 
culture to get boiled up in anger. In 
1957 General Elections the DM.K con
test ed for the first time and won 15 
seats. In 1962 Elections the D.M.K. 
won 51 seats and in 1967 the D.M.K. 
got 139 seats In 1971 the D.M.K. won 
183 seats The people of Tamil Nadu 
gave their massive support to the 
D M K  led by Arignar Ann's The 
D M K . Government was a people’s 
Government The people extended full 
support to the D.M K. and it was their 
oider the D.M.K. obeyed. Now it has 
been removed. Is it doing justice to 
den.ocracy, I would like to know To
day I am here and I do not know in 
what prison I will be tomorrow.

SHRI K. MAYATHEVAR (Dindigul):
II is not the Government formed by 
Anna, but it is the Government formed 
by Karuaanidhi.
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SHRI E. R. KRISHNAN: W e will talk 
It over later.

SHRI K. MAYATHEVAR: We are
not concerned with Anna; we are con
cerned with Karunanidhi You come 
to Karunanidhi. Do not quote Anna.

SHRI E. R. KRISHNAN; I* has been 
repeatedly stated in this House and 
outside that Shrimati Indira Gandhi 
alone is capable of protecting demo
cracy, But my speech here wil. not 
come1 in the Press. 44 crores of 
Tamil people will not know about this. 
60 crores of our people will not knojw 
about this. I do not know what !s 
this freedom and what is this demo- 
cracy. I humbly submit that the 
D.M.K. Government in Tamil Nadu 
was implementing 100 per cent the 
policies of Arignar Anna. Peace pre
vailed in the State. The Government 
in the State was showing enormous 
patience and had firm faith in non
violence. It is not just that this Gov
ernment should have been dismissed. 
This Government was formea by 
Arignar Anna who could teach demo
cratic tenets to the world, and it was 
implementing his policies.

Sir, many thousands have been ar
rested- I would appeal through you 
to the Government that *.hese cruelties 
should be stopped and peace must be 
restored. As in Bihar, Gujarat, Maha
rashtra or any other State, Tamil Nadu 
will not succumb to violence. Tamil 
Nadu has its own culture. Tamil Nadu 
will perpetuate Arignar Anna’s cultu
ral legacy. Sir, I submit that Tamil 
Nadu should not be harmed and the 
people o f Tamil Nadu should bo given 
protection. Only four days back the 
Prime Minister stated that the people 
of the country would vote for the Con
gress because of its faith in democra
cy. If the people would vote for you, 
if you have faith in democracy, you 
can contest the Elections and win and 
then run this House. If the hon. 
Minister has faith in democracy, he 
would and should withdraw this Bill 
and I hope he will do it because that 
Is the only way to protect and perpe
tuate democracy In this country.

SHRI B. R. SHUKLA: Mr. Chairman, 
this Bill Is unprecedented and is 
brought under extraordinary circums
tances. Therefore, in order to see the 
justification and the relevance of this 
Bill, we have necessarily to go to the 
justification of the imposition of the 
emergency measures in this country. 
The House has many a time in the 
past debated the propriety c f  emer
gency and its continuance, and the 
House has also approved by an over
whelming majority the justification for 
the emergency.

Now the question is why the exten
sion of the Lok Sabha should be made 
after the expiry of its period. In order 
It) correctly appreciate the point in
volved, we have to see as <0 what were 
the forces that -were operating on the 
eve of the proclamation of emergency.

16.09 hrs.

(.Sh r i V a s a n t  S a t h e  in  the ChairJ

Forces of Fascism, forces of reac
tion, forces of left adventurist parties 
and unprincipled and frustrated poli
ticians suddenly ganged up in order to 
overthrow the parliamentary institu
tions from this country. They were 
aided, abetted and goaded by alien 
elements which were interested in de
stabilising the Government establish
ed by law in this country. Therefore, 
emergency was imposed.

Emergency has brought in its wake 
certain undoubted beneficial fi uits, on 
which we are all agreed. Emergency 
was imposed for a limited purpose< In 
order to maintain the stability of the 
democratic institutions. Now we have 
to see whether those very forces which 
were responsible for the imposition 
of the emergency have ceased to ope
rate in this country. If they have not 
ceased to operate in this country, then 
emergency has to continue.

Those forces are still at work. Their 
followers have gone into hybernation. 
They are stealthily and secretly still 
operating and their bases, their dens, 
are located in Tamil Nadu, in 
Gujarat, and* from there they are
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sending clandestine literature Instigat
ing revolt and rebellion throughout the 
«eunt<y. Hwrefore, their attempts 
luive to be eutbed aBd many so*called 
•talwarts having a long record of past 
eervioe terra to be dfctttaed under 
MISA. If they are to be detained under 
MISA and if their release is not to be 
made in the near future, the question 
Is U the elections should be held 
as stipulated in the Constitution.

Will the opposition not bring this 
criticism that such an election is no
thing but a farce when their leaders 
are behind the bars, when their com
rades are detained under MISA? How 
can it be said that it is fair election?

Therefore, in order to allay their 
criticism, to do justice to them, tt) be 
fair to the opposition, it is î ut neces
sary that the normal period of the 
Lok Sabha should be extended, s-o that 
if they reverse their processes, revise 
their thinking and pursue normal 
course of activities, they will come 
out of jail, MISA will no longer be 
necessary for their detention, and 
when they are free, no longer in jail, 
let there be elections. Let them cri
ticise our actions, our measures, and 
say that we have not functioned pro
perly.

Therefore, whatever may be t»ie rea
sons of the other Members and the 
Government, I personally think that in 
order to ensure free, fair and demo
cratic elections, it is necessary that 
the term of Lok Sabha should be ex
tended so long as they do not' come 
out of jail.

Therefore, I fully support this mea
sure though under painful circums
tances. We are not happy. If they think 
that' we are afraid of the elections, 
they are under an illusion. We are 
not afraid of elections. The country 
is with us, the people are with us.

SHRI ERASMO DE SEQUEIRA 
(Marmagoa): To me this Bill is no

thing less than the naked exercise of 
unwarranted power camouflaged 
■within a constitutional provision. And

the provision, as we all know, is pnly 
an enabling provision, not more than 
that.

If Prof. Hiren Mukerjee of the CPI 
could not find in the statement of the 
Government before the House any rea
son to justify the extension of the term 
of the Lok Sabha, I do not think we 
need go any further than that. No 
reason exists at a ll This Bill is 
a demonstration of how interested 
this Government has become con
trary to its profession in the
House of merely following th e*
form of democracy but eroding inch by 
inch its substance.

We all knqw that an emergency 
was declared. In our view, it was not 
justified when it was declared, and its 
continuation is completely unwarrant
ed. One does not have to go very far 
back to find out that the only effec
tive arrest was the arrest of Mr.
Chandra Shekhar and to justify that 
arrest, this whole emergency is a bo
gey concocted and you have had
to start with Jayaprakash Narayan, be
cause his only problem was the revolt 
in the Congress Party. It is the case 
of Government that people have sup
ported this emergency. If this it so, 
may I ask the hon Minister why two 
lakhs of them are in jail?

AN HON. MEMBER: How do you 
know it?

(Interruptions)

SHRI ERASMO DE SEQUEIRA: If
you wish to have the list, I am pre
pared to provide it within a week, If 
you will appoint a Parliamentary 
Committee to go and find out whether 
it is true. You appoint a committee 
and I will provide the list.

(Interruptions)

I know at the moment. I do not know 
what will happen tomorrow.

This Government cries Itself and i& 
trying to say that it is constitutional* 
I am sorry to have to remind them
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4feal„ Hitiw came to power within the 
provisions of the Weimer Constitution 
but that did not make Nazism legiti
mate.

Beyond the 18th March, 1976, this 
Government, this House will lose its 
legitimacy. 1 may even concede for the 
sake of this argument that before that 
date, there was something perhaps to 
be said for both sides. Beyond that 
date, it Will be difficult.

(Interruptions)

AN HON. MEMBER: What will you 
do?

SHRI ERASMO DE SEQUEIRA: I 
w ill do on that day. We shall find 
out, because we shall know both appa
rently if this Bill is passed. Till then 
you find out.

Mr. Goswami, my good iriend from 
the Congress was putting forward here 
that he was sure that all the Congress 
men would win and all of us would 
loose. I am not claiming that if elec
tion is held today. I will win. because, 
as a democrat, I believe that I can do 
no more than to represent myself to 
the people and it i«s ior them to de
cide; because precisely the Congress 
today has changed its attitude, be
cause this was the attitude which the 
Congress had adopted before. It is be
cause of this they have changed this 
attitude and they now take for them
selves the right of even iudglng the 
people of this country that this has 
ceased to be a democracy and is beirg 
carried into an autocracy. \'ou may 
think that I am speaking very little of 
Nazism; I am not. When MISA 
Amendment Bill was being discussed 
in this House many months before the 
‘emergency, I had warned about this 
that such provisions would lead pre
cisely to the kind of arrests that have 
taken place, and already today, we 
get reports that Sathyagranis are 
beaten up in the jails. I had read in 
this House last week a letter that I re
ceived from a detenu in which he has 
said that not only people wore beaten 
up but in his soil, there was a person 

.'Mhos* name $ mentioaed in this Ko«ae

on the 28th of December, if I re
member the date correctly, was also 
beaten to death.

Mr. Sathe, from this Floor, has put 
forward this extraordinary theory, 
as I understood it, that because we 
cannot go to the people with promises, 
we must go with performance ana. 
therefore, the term of the House i„ to 
be extended. Judging by past perform
ance, there is going to be no per. 
formance in the coming year. Dees 
that mean that the term of the House 
is to be extended once again next 
year?

AN HON. MEMBER: May be.
SHRI ERASMO DE SEQUEIRA: This 

is precisely what I am saying. There 
are some provisions m our Constitu
tion that must never be operated on 
the balance of convenience. In a de
mocracy, there must be an article ol 
faith that at the end of the term we 
must go to the people and that, with
out their sanction, neither the House 
nor its membership has any meaning 
at all. It is for this reason that on 
behalf of the B.L.D. and our colleague 
party, the Janta Front in Parliament 
I oppose this Bill.

There was one thing that was men
tioned also toy my hon. friend, Mr. 
Goswami, and that was the danger that 
Government has taken in extending 
the term of this House by one year. 
I hope, the Government is conscious 
ot this danger because, when the door 
to one’s house is shut from inside and 
there is no other way to get out what 
the people are supposed to do?

AN HON. MEMBER: Break it.
SHRI ERASMO DE SEQUEIRA: I 

am glad he hag said, break it, because 
that is precisely the danger that I W&tit 
to bring to the attention of the Gov
ernment, that here are fecenf cases 
in our neighbourhood where democracy 
because autocracy and what following 
we all know. I am sum that there is 
not even one penKm in thU Housi? Who 
would like that to happen. 60, betWfe 
we play with things that none ol Us
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can control, we should know that dan
ger. If only for the sake of ninety 
years of history that your party has 
which, it looks to me, this House has 
forgotten, if we have tried to find 
somewhere in the Congress a demo
cratic chord, I am sorry to say, we 
have not been able to find it. We have 
search for i t . .

AN HON MEMBER: Join the Con
gress.

SHRI ERASMO DE SEQUEIRA Be
cause it is that chord that must now 
come to the surface It is buried under 
the weight of all of you. I am sure, 
every predecessor of yours is turning 
in his grave I pray that before the 
danger that from 18th March will be 
open in this country, the danger of 
the Government minus its legitimacy, 
before that becomes a reality, even 
after passing this Bill, this Govern
ment will lift Emergency which is un
warranted, free the leaders that the 
Government is holding in jail without 
trial and go to the people and, on the 
basis of equality with Opposition, seek 
a fresh mandate.

SHRI K. SURYANARAYANA 
(Eluru) : Mr. Chairman, Sir I am quite 
happy that the Government has some 
forward with this Bill for extending 
the term of the present Lok Sabha

I am surprised to hear my young 
friend from Goa. Let us go back to 
1970 when the Lok Sabha was dissolv
ed. The same argument was put forth 
in 1970 before the dissolution of the 
Lok Satfha. At that time also, they 
had challenged like this with the slo
gan : “Let us go to the people.”  We 
went to the people and came back .. 
(interruptions) About the Andhra

movement also, he was questioning our 
bona fides. What happened in Andhra 
Pradesh? We were the real represen
tatives o f the people there. Now, he 
has agreed to our points uncondition
ally.

In the same manner, I pray, let u» 
Integrate our country now. The danger 
is still there for the country’s unity. 
We are not afraid of elections. Let us 
go back to the history o f the Congress. 
When the Congress was founded, my 
friend was not born and I was also 
not born. The Congress has not a 
great history behind it. I remember 
the great leaders who developed the 
Constitution framed by our elders. 
They have provided for this conting* 
ency during Emergency, the necessity 
of passing such a law. This is not a 
new thing, nor an unusual thing. The 
Government has come forfward with 
this Bill in the same usual way when 
the Lok Sabha was dissolved before 
its term was over. You say that be
cause we have no hope of coming bade 
if we go in for elections we are doing 
this. Not at all. Several times in the 
Congress Party and even in the Con
gress session at Chandigarh, they had 
consultations for two to three weeks 
and only after hearing various other 
groups of people—other Parties and the 
public also—they decided to come for
ward with this measure. This is the 
usual course. Why should there be 
opposition for this? We may be here 
for one more year but in the meanwhile 
also, as our Prime Minister has said, 
if conditions are good and continue to 
be good, we may go in for elections. 
It is not a contract for the year. It 
is only a provision for continuing for 
one year but it can be dissolved even 
within a month if found necessary.

Now, some Members have spoken of 
two lakhs being in JaiL Let us know 
also their names and their States 
through the State Governments. Let 
us know that and jsre will see. What 
is the use of repeating that two to three 
lakhs are in jail? Where is the neces
sity of appointing a Parliamentary 
Committee to enquire Ihto it? If they 
have got the figures, let them give the 
figures.

Now, this is a simple Bill and there 
is no necessity of further discussion. 
Only, let us know what the strength 
o f  the Congress Party has been. TKe
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strength of the Party in the Lok Sabha 
was 364 in the first election in 1952, 
371 in the second election in 1957, 358 
in the third election in 1962, 282 in the 
fourth election in 1967 and 350 in the 
filth election in 1971.

Even now, we are lor democracy, 
what is the meaning ol democracy? 
Mahatma Gandhi said that democracy 
means only the majority opinion; if it 
is a good thing, you can support and 
i f  it is not a good thing, you need not 
support. He said that individual free
dom in a democratic society is also 
limited. Parliament has got control 
over the Assemblies also and the States 
also. When they were receiving lundes 
for drought relief, people in other 
States grumbled that they were favour
ing the Madras Government and that 
the Prime Minister was giving them 
more. In Andhra we also cried like 
that. But the fact is, the Government 
is giving funds whenever necessary.

Now, let me read this out. I quote.

I am quoting this from The M essage 
o f Mahatma Gandhi:

“A  born democrat is a born dis
ciplinarian. Democracy comes na

turally to him who is habituated nor
mally to yield willing obedience to 
all laws, human or divine. I claim 
to be a democrat both by instinct and 
training. Let those who are ambi
tious to serve democracy qualify 
themselves by satisfying first this 
acid test of democracy. Moreover, 
a democrat must be utterly selfless. 
He must think and dream not in 
terms of sell or party but only o l 
democracy. I do not want anybody 
to give up his convictions or to sup
press himself. I do not believe that 
a healthy and honest difference of 
opinion will injure our cause. But 
opportunism, camouflage or patched 
up compromises certainly will. If 
you must dissent, you should take 
care that your opinions voice your 
innermost convictions and are not 
intended merely as a convenient 
party cry.

“ I value individual freedom, out 
you must not forget that man is es
sentially a social being. He has 
risen to his present status by learn
ing to adjust his individualism to the 
requirements of social progress. Un
restricted individualism is the law 
of the beast of the jungle. We have 
learnt to strike the mean between in
dividual freedom and social restr
aint. Willing submission to social 
restraint for the sake of the well
being of the whole society, enriches 
both the individual and the society 
of which one is a member.”

This was what I wanted to pointed 
out.

t t * t  * T * r f  ( s t t c t )  : p t #  
$  % ^ ffr ctt'e % n m f  *Ft 1 

f o t s f a r  T O F F  f , 3 ft  T f T S R T f  
| If *reffr ^  s r^ r  
^ r r r  f  1 ants* % *rs?E*r^sr3rRr«rc 

iU'STRT si|r 
$  STFTTcT a rr s fta  f a j f a  s m j ; Jfft

srww.rrT srrf 1 ^  arrc m  efrff 
TO STIcT f  eft

*TfatTTiT ^ t t  Ttm , tffirerpr 
5r, fsranft inr tt  tref f ,  fcrcnfit 
Sim 3ft?t «rc: ^  wftf stj-
fsRFT t  fsp t t  ararPTT
3tt % i rifasrR- % srrfe fw  83 
m  snf^sft

“Provided that the said period may. 
while a Proclamation of Emergency 
is in operation, be extended by Par
liament by law for a period not ex
ceeding in any case..*" etc., etc

$*1% *fr*T w sm
I  tffc  U? snfa** SfaHTiT *r t  

W F t | \ vrRn: «^ r  
sft am* ^  m  vra«rw farr
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 ̂     *t ffos* mi* S *«  
Ttfjfafr   nftwr«T ift 1

ft tftr tRr af̂r tft *1 *f i 
tSga tTTflr arrff u?rt «r tntf i ssrg-  grsr

?t TfT «TT ?ft tfa  G*    ft «f̂57

«n*T f*wr *mtr     t ?ft q  ̂ 

3R̂ST ft «?T  SrfSR *fft    ??TW*

ft fen- t    *t <*n«wrO t fwra 

ft*rri  *nq*rt mvn *ft 3<?r?rr t̂t 
jf wt r̂nr qrar forr i ̂ <p srrcntft ^

T* 3Trr STT̂TT ,     5TTS 

rar sr̂Rrr  f« ars n̂rcr    <rt «n 

5ft WT    irftHTC nft t o

trou toh <    th  qr «tt smt  

*rrq ft ft«r?r  ffrft ft fwft qrfoftft 

p̂tr- f*rr fWr WRrspt snqft sftTOcjtt 

t W WI  f̂t fTPft cfr W-flTT TR5TT 

«rar̂rr tn (nmrra) ft ft ?rt 3ft tf-st 

sĝHT & 33 <ft  R̂«r t  srk 

ft femrerCt fc i  *r?r tft sfarar tft? 

nrfftar ?ff sRr*Trft*rr fw* ft  *nt Rft 

«ft *tt vr̂ rt ̂t «ft—  sn?r vt 

*rrftfti («mt ) T̂irppfrBr 

«ftsrra^Tcfi   ott    sit *rsrr 

qx <H3tfa ft wft  f̂t    Sft 

jftn *ptt  i  3R«ft̂frf

T̂3pft ft *rrcrr . ?rr sr -srr    «ft 

for ft  ̂ tjrtt i *r?r fo? 

ft qforn: *pt *fts *ft w  i  fftq 

qrf  fft5T*rft ̂ t    m n̂rft qt 

w?«RT tfat  i da arf ?r *rq- ̂ r T̂3t- 

iflrfiT ft wft ̂ r fft̂ r fJf    t̂ sr

t̂ i *r?r qr jft   t̂anrrsR̂ tl 

ar ift    ̂arrgr  i  ut?t qr ort ̂

«IT5T̂ Tffl W   *PT *ftf 3T ?Tfh

Jfft    ftnsnw «ft̂ *ftfh*ft vf sp̂t 

?T̂ ̂ tt ?ft <wr strt    ?wr f5p*rr ft? 

irtwt  w    ft w  ̂ tt ̂ *ftr 

Ĉt JWWffO tf W ŜPfl*  ĴRR

T«t 

 ̂     SffT TC

tot ^Tf  ̂f T̂     <r,

ftw swr<   q̂  tw  

ft g?fir  ̂ spnr PT 13ft

I  ftt *m f5a ft 1    t̂ 

ŝiW trw ft 5rt ?frawt vt ms *pt. 

3rnrr urr ?ftr jt*ptt  f̂rr̂: ?wff 

ft ir̂t fwr afTT &  13 fer  its: 

WTtfr qft f̂te-̂ iifi   f̂Ttr    w r 1 

JT5f?Pt  JT?̂t  JTit?̂  smw  fspff 

ftfvft ̂  frqtt f  wrk fqn?rsiT T**r 

îwr  qft cTfTtir ̂   j? w*rr 1   srrfer 

wt *m I ?  w*rc *n?t *?tt igft 

m îTT̂r̂ *pt wm   ,   f-̂rft 

?w ft  ^  Tt t7   ft fats* srttt 
t̂t̂tt y ft w tnr̂ Tft ft ^ m 

snrcfr  rt  it?T  t̂r, Tt  wr̂rr

-irnr 1  f̂rar    ft  Tnr̂tf̂ r̂  qifeft 

sW  ?f fr,    sorTt̂ *Tt «ft f̂r ?r̂ 

ft t̂ ? 3tpt ?t't sr?    iftr stnT 1 

TT5r̂r, qrfrnrrft̂ ?t1t ijft Wft 10 
WT̂fflPTt ̂ f?Tft ?fft frft t, tr 0 srffTJftcT 

srsffttTr ̂ f?rft stft  1 wp- 0 a -
W*T STKTft ̂ T ft TrgcT WT WM  T? t,

?ft irf    ̂srm?r t̂  ^̂ rtt t 1 
**tfi?rft  fr tsf5T    ̂   wr̂rr

I I jfg f̂T f̂sr?T ff̂t ?TRT qT «RT 

I,    r feft vm «Pt tsp̂rwR r̂r f 1

srnTqfft rgk?T,  ̂*rrr ̂ t vft

?TTnft —wrq ft wf «f?r fftw? r̂ 

wt fen 1  TTSf fa&ffar «5??*r , 

 ̂ q?rr ̂  «tt fsp- ?tst *r «rt 

*T*nT fft̂rnT srr ?r̂t—   «rrq ft

ipf    felT I
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SHRX  GHUDHAR  GOMANGO 
(Koraput): Mr. Chairman, Sir, I rise 
to support this Bill for extending the 
life of Lok Sabha by one year.

At the moment, what the people of 
India are interested in are the eco
nomic gains, whereas the opposition 
parties are  interested in  political 
gains.  It is only the Congress Party 
which can provide these  economic 
gains to the people. That is why after 
the  Emergency was declared,  the 
Congress Party has adopted this eco
nomic  programme for  the  general 
well-being and uplift of the people.

We got political  independence  in 
1947, at that time the foreign power 
put all sorts of obstacles and now the 
fascist forces are there to put all sort 
of obstacles in the way of economic 
programme.  After  the  economic 
programme was launched, the country 
has gained tremendously  within  this 
short period.

Sir, as you know, the Congress Party 
has always,  been in power at  the 
Centre and also almost in all the 
States.  In future also, the Congress 
Party will be ruling this rountry.  In 
opposing the extension of one year to 
the life of present Lok Sabha, it was 
mentioned by some opposition mem
bers that because of the fear of losing 
the elections, the  Congress Party is 
not going to fight the elections now.
I am a new  Member, but I can say 
with  confidence that the  Congress 
Party will win the elections now or 
later.  It is the Congress Party which 
represents the masses.  The Govern
ment by the Congress Party is by the 
people of the  people and for  the 
people.

As I said, what the country needs 
at the  present moment is  economic 
gains  In India we have adopted the 
democratic socialism.  We are well on 
the road of socialism.  We have set 
this 20-Point Programme as  twenty 
milestones in the socialistic path. We 
know that there will .be difficulties  to 
achieving those  objectives but it is 
only the Congress Party which can face 
those difficulties.

Sir, I would like to tell this House 
that if there are elections now, atten
tion of most of the people will be 
diverted from the economic reforms 
to the elections.  In Orissa we had a 
number of elections and a number of 
ministries and we know what happens 
during elections.  All the  machinery 
concerned with developmental work is 
diverted towards the elections.  So, if 
we lose  this one  year of  working 
season, we will simply-slide back by 
ten years.

Lastly, I support this Extension Bill 
because in that period if we will be 
marching  forward again and not be 
going back. I think the country will 
progress.

With these few words, I support this 
Bill.

«rt (*Trr$T) :

unfair, $ sfrtr war  sntfsr ansit

3FT 5ft foSTT *TOT % vTfT fTT
W 7   ̂fafa SfT fm f I STSTRfsfr 

vfmrrft jtt  srarsfa  sfr

| vs t̂rrfT  Ssr Sf, 

tr tjrep anvmxer fm 

*rt tST aft *rr fsRT?

a?sr sflT̂rrfti pr %  t for 

m  wt | & fax

t,

fftcTT t  ip ̂TTR  ^

tit fttfr ft, ̂ n?t

11

cntTT?m*fpT 1971 % *rar

1975 5r

ft# % ̂  

spTTHT  ̂  ̂ % I

?pt w>im i 1 

aw %  ffrrr f*p mf*ET,  stftt 

fffpr =ft
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<sft WTT

fft?rr |, <mr«rrft tit   ̂ *nsr

tt ̂rmsr fsm 3n?n |, farWV 

n̂ri

fair r̂tct t  ?fR: jw rw   *r 

tr?p $3t W5PF f̂ T% «T*T fttft I fa 

<5R*r fT-rqr «ft JrfoTst $ht | i  *ar 

*r mcrmvr̂r faqfcr | r̂ f̂?r 

irft £*T  SRT̂ £ ?ft m WFt ̂ T?ff 

vr  $*r  Tt  ̂ ttw t  TT?rr  'tS’tt  sftr 

t?tft %vmi %  st fsFFJT  ̂ srnncr-

vrsfisT ft*r%  r̂r* Trnt tt *r*nbr 

ft w t  «  «tht  anr

$*T  t, *RrTTc*TT  9DPT STffrT «TRft

(,  *rrft 3ft qrsft ar  Sr 

tff  ̂t ̂ wfawcm P̂t warnr £ fr ?fft 

*Fftr R̂r tt ¥ Ttiw ?r *rr to i

yn *rm»for «***  :  Tits *r ^

»mr aî F ffsrcite t I

sft  tfts  *. mrt f,

t*t Trite  tt  ̂  sntif  i

no  twist  (*«r§ *fa»*r)  : %m

*ft wr srraffi 1

«ft «fte: st° #5rrcr $

*m  tt I  r̂fr* ?̂ Rr

ffîf 11  *fh: *rrc f̂uPT sm

Sr % s?r «R5t  ̂t  *rrr %*r §ot ftnsr 

*r firaH ̂ pftt tt 3rcr n̂mt̂r ar̂ *tx

fe?T ’TUT «TT, t̂ RT̂ T f%*TT  TOT  ajT I 

?ft vm vftz  i*t ̂   srast cn̂

It  3tr%  |,   ̂  *nrr$r  ®t?  *ftftnji 

jtw Jt? I far wr, ̂ TPTfcrgfftfffoar tit 
srt t̂?ft | ^<tr ir, r̂r

Ttw Tj«r wwKPEwffrr ft«r% t 

l|t  |, f̂r?Rt ar̂ t 11
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m  wwwwiwft*T f%*r% s*nt r̂

 ̂̂ uft | *fte w 55PPT %  % sftr

'3̂ T %, cfT̂f-’??rjtTRT ̂   SPfNtSH 

%, ?lPff % 5fW *PRT*TR f,

f̂fr  % ̂fPt <frKTMK ̂ sw f, 

ttw   fararR  r̂tnsft  %  sft 

vrcmx % cf̂ :  ̂ f, tt̂rt »wt % 

*Ft 5ET5?5r  W ̂  VRT*tR %«RTC 

sf? I, tf€t wmi it 3ft ststr; <a% 
it  wnr f̂Wr «rt ’tW.t 

f«RRTT |, srrarc cffdnrw ̂ # m  *r 

ffwr %% 8pt *rfêTT 3ft sfrnt ?iWr *pt 

|,  ̂ srfspprc % w mmvrefhT 

ft«rftr it ̂  âr ?fr*ft «f> ̂ rt *̂tt 

'T̂T  ̂1 «ftr 3fsr )WIMld+r<?ftiT r̂fc»
|   ̂ WTH WHr> I f̂ inqiTOWftH

ft«rf?r w ?r4<t  t̂% f*rft %?r %

r̂sfit  fi  sr  3R  hwrhihIVh 

r̂r ̂r*r«f5r ?tr fwr %

Htn ̂ rrt ̂ t 1 1 , 20 ĝ t n̂r’w  ̂  

f̂V *̂nT?T fr̂  ?n% sft fro % f̂r«r 

7̂T it  ?ft q̂t ?TSF<qT ̂ T̂R1 

*t><MT  9TV 3t̂»  ̂I

5ft SfTrT  an% T̂grT %

 ̂  | m w fa  3ft, t   apt  r̂ttrt 

wr5?n f fjp w<tq- srsrrw t̂ 

 ̂̂ «îr ̂«ft «tt ?rk ?t ?rnr ̂ 1 

snTRRT *pt w ?  % f̂r  «tt ffk 

<w    ̂  t    ̂ t   *srT?r«Scf f

«fir ?w  ̂sremrer ̂ iw  ^

| ̂iff% w Jr wrb »nft ̂  ctt̂it

Ttt 5TT5 %  I ?ftT fwt 1ft |?Tft 
w  «T3R«rr tt  r̂f p- %

r̂t tfte trrfaRT «r#  ̂ irtcft 1

snn r̂ w    ̂  st% wt»r,

aT3|T?Î Tt  5̂t 3ft SJTcT ft,
% f̂r «nn: stotsrt Tt 

?ft war ntn »t<ihr t   ̂r

f, wr ar*RT f̂ffPTTTPTT̂ t !TP ̂ ff-
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fiw «Tf«Rfli It T̂T

f I

*r9r rrsF wsfm *ft #

*1% «F5?nr, str

«̂r $  t$ th ttsst *tot %

“*ft  3>t fh W ̂ tT 3Tf STT̂T P̂TPT

ir Tsnfr ’snf̂cr far Stirr w?t tfst f̂rsrnr 

*n*mf % fsr#  «rnr t̂tftr: 

f *rtr f̂ Hpr ?r*rr*ft ir % tt̂jt ?t*tt

% f̂TT fsR *Ft  W  |,  fWR

*nmfr % ̂  % aftetf *rra sN 3 $ 

if  ̂  aft arc?  ̂# Hffe ̂  

 ̂*nr# ft ^ cTT̂ TT3RT *P*T *1? 
*re**r ̂  %ir arte ̂   sirr 3ft  r̂rr 

«r%5frnc |,  tr  ̂ ft 3rn»ir 1 
*TT»riT «fT *nf $ mi st$  vt 

*nft i?F<fon?iT %m t fora- * snfft 

ap̂r | ff  sftt# % f̂rq sfr sfur 

iRr |  qrt  fen 1 $5frft*rf?r 
Sr  tret  *t*tt $  im   srfafofa  #sr% 

apt <sft wf&apR fkSTR *PHT % H*T ararpflf 

apt sftfo 5̂T iT 3Rf | STT̂T f, W  *t 

t  affsRT  ft gnrriT I  %TT apffTT ̂  | 

f¥  *ft *r ffpRn §nrr

*rrf$5 sflrc *r  apT f̂jwr  arggr sr̂rt

% 1  ssfsrq; srtt ir? g w   ^

=tmttR  «Tff iff?!!,  fo  TT5IT ?nqT %

n̂wf art *ft x̂ftcs' wr̂n  ^p 

?>f an?r |  fspr *pt mm  ̂ 
11 mt fap̂R % W TIW   wsft 

t̂, gftfap ̂ ST % ̂ 7 an% f, «TR  TfaT 

% *n sn*r*!T 11

srwrafa   ̂ to *f ’sr%

% ̂ TT =aTTfHT I  ̂ JTRjRF

I ft? «Pf ̂  ̂  ̂  li f  % fatfrrc?

*PT f̂rfw  «FT t|  t1 TO'

«̂ VT fiRfrtt »fr ft ?Rrcfr 11  %̂5T

farrer %  ftrdsr ap̂fn  ̂ wm apfjf- 

?w ipnf̂ r |, if?  |̂' €mr ̂ nff$ 1

f ap̂TT ̂ rr̂TT g f%  ?ft# qr 

ftft twx wcmr  f% ^

?r*nr  ^rt <ftr %  nr ?îtj tin

3T5TT | fsp ̂ft ?fm  f̂ wqap '1: f̂ rra 
STTT t| f, ^  ̂ f f% ̂ RTW 

^T f?>TT =STT%̂ «ftT WfapT

 ̂r  | f% ̂srrar fmr =?n%̂ i w «rftrspT 

t̂ap ?ĵt 11  srntr  vftv-fmT apt 

srârr | rft ffrrrr vfr jtt ̂  ̂ r  % fsw 

f̂cu  11  ?rfsp!T  «rrri%̂ R  t  |, 

f fsp  zr̂  zif 

arafrr ?r̂r ;5TTf̂, mcr qr?re |, #r

|, f̂Rrr  ̂f̂r̂rer spr̂nr  ̂1

%  fair  sft  îrrPwt  fjt̂V 

v̂rrv̂   wk  far?̂  *f  r̂r̂  

ar̂ t̂nfrirr f  fap w»r «rr̂  wV 

%*F* 5̂TT t, cTl $IT   ̂  far 

%  5Tf  I ftRRT  fap  ̂ 5ft*T ?r?

I,  r̂rsr T*r ferganp ̂ t far̂ r

 ̂  ̂ 11  T?nw ij wrt err ?t ?trt, 
aPtf sr̂  ?T̂t  11  sm  |  yfw - 

afHRhr  ftarftr  tr  r«i«̂ +  srsrm̂tar

t nr JTfft 1 *r*  ̂ ̂ rtqap *g?r

3irRT ynmNfhT t, ̂

11 s*nr* r̂sr tt  inmfgr ^r t?t 

fsRR.T ff: 3 f̂rrrtTcfr ?r|t f 1 r̂ 

SETsrancRT ̂  % «fT ?Tf

ar|?T Mv»»îxr 11

*r?t qr gfsrefa snncf̂ t̂ f̂rar tin 

% W T> ft T̂ T I, «m  ■3̂raP> 5TF3T  *f 

■̂rr ̂ Ttf fft vfV ̂  »̂ r fer  sbrt:

*FT»n % ̂ <r fat̂ *ft flT=w''T *pw g 1

f STTsf HTfamt H *fr *T<5anFr VTfTT f 

fsF  ̂%mr Wf?T apf'J
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anrajr qKi*r ^ i t n  w ,  ftnpft apnr ?r 

* m .  q f t  r q > t - s « F ?  ^ f  ^  w ^ r  f p p r r

a T O T t 3 W  « F « r *r  a f t  f g ^ H R  t f t  5 8  

I f t f t  3 T ^ r T  ?T a f t  f ,  7 3 *  ^ a p r
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fa p *T  |  %  q r € f  w  aig a ft  t t s p f r  

«F9»r ÔTTT t, **T *naf TT
5T*TT, « f t r  ,’3T*T*ft f W I W  ^ t  *rf?T

ŝr sft »t| i

2 0 - ^ t  a p r fa *T  j R T T  T»T * F P f -  
* 3  $ 1  aig f a p ft  q r f f  fTT O T W  ? Tft
I t  a r ¥ t  I ,  q T £ f  t f t f t  1 1  a p n fa

a r t f t  * f t  flrg sfigr « P fe fr  fa r  q r ^ F  %

T ^ T T  ’STTgtft 1 1  ^ 1 ^ 1  3HTT#  %  f? p T

n?r «sar ottot tot tfrr *nr sfpft apt 
% *a % *n«r ^  ŝpt x36hi q¥T i 

’3ft ?ftat *̂>5̂  qiT •TTCT 'iMIci sf, 
vS1̂^ araroH aft *i%â fl f̂t «r 
f̂ TT ifK ^ ftr?TT «Ft spt aft 
wc?r ^fn T̂f% k i «r^ %sr  ̂ ^

< MW adttte of i4 &
(XMn. Of DwtMon) w T

^ ^ e ^ w m f t ^ n i ? t M v i w f 1 W « r T f

m  smpr firf¥ sx  % %*$ ?f 
f r $  ^  ^ t  w a r t s  %  f w s  « n f t ? r  

a r t  ^  H t « f f  t  T f C f t l f T  aTW?T cpC 

«TT?n fe r n  $ m  m^ff
a n ^ ft  spt f ^ 5  ^  M  

^ rfvn n » %«j art ^rr^ ^  flrt ^  w r
^ 3 T T T  a m T  « f t T  f a R F R T  < t  V t T

|  ? ft ^ f P P t  * T ^ t  T t W  ' a n f f ^  I 

ZT| ^ - ^ t  STJRTT fT SftffHT
| sftr: mh «rnr srstt ^ ^ttt^tt 
^ t  | i  3 s r  %  »T<tar ? ft*r  * r |  w i

| %  ^  5f$ 11

? R T W  ^  t  f ^  ^ T T  ^ ra s < t 

%  a f t  srrrfcT ^ r  j p h t ,  * r t  ^ r

T̂TT ĴTTaf ^t#, ?ft %* Vftm tftfT

S F T f f^  ^ 5 T R  i r  ^ftcT ^ r r a a f t , % f ^ T  

«ft*Tcft \feTJ »m*t % ?fm  %  x« 
5 S *p t ’ n r f f  w  flran^r $ ,
^ r  v t  ^ a rT ^ r ^  ^3?t  w l a f f

%  ^ T * f T  ^  3 ft  ^ ? T  apt a p T ^ T

1 1 ^  5 T > r 1 9 4 7  %  arw r w r ^ r  ?r?r 

qT^ ir Ĥ t srrqr t  i ?ft ^=ft  ̂ n;̂  
^ t > p t  ? f t ^ T  %  w t

qr̂ ft srt, ^  v? apt̂ rs- sfrr
i ^ - t f t  w f t  i ^  ^  a r ^ » T  f s ^ r r  

fsp  ^<=r q f ^ r f N f  * r  a p t  a p ^ r  

a f t  S T T a r e W T T  | « f t T  V T ^ E  ?T ^T€TRT 

j T o ft  %  m T c r a p n ft ? r  f F r f g r  a f t  ^ f t w  

?ft I
a r r a p T T  %  f ^ r n f f

^  ^ s r T T f  e m ^ r f  sp> 'h w u t t  %  ^m ctqr 

if fft^pft ?r f̂ apT̂ T ftOT »WT % I 
a n f v i T  5 > f  w r  <re «sr?i% ? n f t  5 ,  

apTTHFfr ir mrafT ^  w  | *flr
? ie ff  ^  a m  ^ t  * < w  i t  f f i s  f f  |  r 

t ? r  » r N r  i t  ^  ? n l r  w W f  

i p t  a r r a r f  ^  ^  ^  f i R F
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WT $  t IPTC TO <1% Jpr J*TO vV 
Tta f w  »wr, ?fr ^ir v r  t i t  «mft 
«ff|w jtv r  i

’fW r  ^  ’aft f r o  tor ffanr t  
«rtr #Pw f t  $  *prpf?r

11 Wflpft SRT̂  W W I  %
mv*t ft  ?nrrf *rf $ i
*̂Tn TOT TT *STT ST*vT T̂jrT̂ TH n

«rn?s t̂ Rr «pt faOy ftwn;
‘  > FI\S T  * F t  J l ^ f  «T5T % ft* % T O

farter % ftpf farOy ,ft% h *ti

?PP ŜTTPT >̂T fF«RSr %, WT
S*rvt t?*f> frrar cw  ^iPid ^  
m w M  f*nc wrfrn  ? *nfr 
w tm  «ft * ts  % *f$t | f*P %
q m m « > ' * r  ? fto r s n r f o  * ( $  w t

f ,  WfpF TO TO*T OTTO % dHW 'T3T 
$r srraT | i f  ^ t t  *n^rr % far 
frsr apT g rfft srVr yy^rTfo y  qrert gran%
^  f?T ,̂ IFTVrRTn 5TT% % Hrl̂  <A?.'
t ^ ^ tsrtt & ^ t% % f̂ rSr cr̂  q*Fagt 
srft *n^jsr | i to

«fto Jfrr ^  sarrf^r i

5rt t o : £ , ?nft ^  ?rft

q?t toht *ft>,

W t ,  T O f t ,  «T T T jf  5* * a r r a  

«r»R5ra?ir fp? ^=nr qft t N> fsnrr,
tot, sit %sr *ft% an^r i to
ST̂ PT VPTVqV9T TO «rr5T | fa» TO 
t o  ^ ft»r f a r r N t  t o  *r t » r  *fV  
$ e ft  y i4 * w  v t  g r r  * f t %  3r j h r t  ^ t i  
TO q ^ r  apffrr $  t o  vrtf’ FR' y u  

« fk  t o %  wrar ^rerr $  
an* I

SHRIMATI T. LAKSHM1KAN- 
THAMMA (Khammam): Mr. Chair
man, Sir, about the Revolution this 
was what Mahatma Ghandhi had said, 
I quote:

“ Revolution will sweep India i f  
Congressmen fail."

“The Congress has gained the 
trust o f the people on account of its 
many sacrifices and penances; but if 
at this moment it were to let the 
people down by- becoming their 
overlord instead o f their servant 
and arrogate to itself a position of 
master. I venture to prophesy, on 
the strength o f my experience o f 
long years that, though I may be 
alive or not, a revolution w ill sweep 
over the country and that the 
people will pick out the white cap
ped ones individually and finish them 
and a  third power w ill stand to gain 
b y  this.**

Sir, 1 consider you, Sir, as an asso
ciate o f Vinoba Ji. I had quoted the 
above from th<ej publication of the 
Indian National Congress.

Sir, Vinoba Ji is a great living saint 
next to Gandhi Ji. This was what the 
great saint said whom w e respect so 
much. This was what he said at the 
Acharya Sammelan. What does the 
Acharya Sammelan say?

The Acharyas’ Sammelan felt that 
detention of large numbers o f  social 
and political workers, curtailment ol 
civil liberaties and press censorship^ 
including the coverage of parliamen
tary proceedings, were not good for 
the health of the nation; it is desirable 
to bring about normalcy through a 
series of steps to hold the elections as 
early as possible. They also expres
sed concern over the effects o f the con
tinuance of the present situation on the 
minds of the youngelr generation and 
said this will ultimately worsen the 
situation.
17 hrs.

This is what the Acharya? said. I 
hope all of us have respect for the 
decisions of Vinoba and his Sammelan. 
Shri Sriman Narayan said that he was. 
coming to Delhi and would meet the 
Prime Minister on the 23rd or 24th 
What happened? Why did Shri Sri
man Narayan not get an interview? I
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do not fcnow, Bechara,, he mutt have 
left. I do not know whether he Has 
left or n ot.. . .

AN BON. MBMB|Ca< Is all this fre-
lpv&nt?

SHRIMATI T. LAKSHMI^CANTHA- 
IvptA; tt ytefy rp.pcft relevant, be
cause Vinobha an4 oyi£r? £eel that 
early js^ct^np should be field and fhe 
p reset 'pftjergenty and tUfl evaj effects
<* i* ^V>HW h* refW?e4 (bitepV P -
tions).

Whatever may be the position, the 
papers may Aot publisti it. Wq may 
be in darkness, I agree the people 
may be in dtaknettr. But the tender 
is not m darkness, because h it  S&el- 
ligence worses ip evpry part of the 
p^uptfy thpy hav« tn̂ eir own re
ports of how w m y  P«PPle are arrqg- 
e£, how majjy are in ja il hopr much 
restlessness there is. So how can you 

it?
This is the main situation and rea

son why we are not prepared to face 
an election. What happened? Women 
in long queues had voted. They 
have been your supporters. But the 
theory ia—anybody who supports you 
‘cut him’. Wopaen had stood ih l°pg 
queujes ?nd voted saying ‘our woman 
is the prime JfSnister*. But uhat 
happened? Thejr rjtght? are taken 
away; even the little rights that her 
father Ji^d given are taken away Of 
qourse, thanks for a small measure 
brought ip. put 1 do not know how 
mucft pxpptjpfd implementation of it 
t&qr# wi>l be. I wish ibeaa all «tfc- 
ceas as t o  *s the Eqtual Remuneration 
legislation is cgucerned.

As regards labour, only today ypu 
passed that Bill. About the DMK, it 
was once a great friend. We did not 
epsren set up pne candidate, even for 
the pleasure of it because vhe wave 
was there. At least we wanted to be 
satis^d that we had some MLAg in 
the Assembly At that time, for 10 
petty parliamentary seats, we bargain
ed with them. Todpy they are *11
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criminals'-^? face trial 'May tot* it is 
true. If a toi*J, h  to be ffced, let us 
all face it.

So, also about Charaa Siutgh who is 
in Jail, then Chandras1 lekhar___

MR. ClfAIBMAN** Your t̂ qae is up.

SHRIMATI T. LAKSSMTKAKTHA- 
MMA; Please give me some more 
tjun .̂

About Kamraj, he was given ‘Bharat 
Ratna’ after his death. At least we 
recogqipeg him aftter hig dfaljh. There 
is a saying in Telugu: ‘While living; 
you do not give a cup of milk, but on 
the grav^yafd you tie a cow..

What has happened? One wrung 
decision led to further wrong deci
sions Emergency was first proclaimed. 
Then to overcome the displeasure of 
the people over this action, you have 
to continue other measures, one 
jneasupe after another; once the fall 
starts... (Interruptions).

I call this measure the outcome of a 
guilty conscience and fear complex. 
These are the two things that have 
resulted fci this Bill You have put 
thousands in. I  know sojpoe instances. 
There were meetings at Hyderabad 
and Vizag. What happened'’  500 stu. 
dents were arrested. Find out. We 
may uot know it through the press. Is 
it a fact or not that 500 students were 
arrested.

MR. CHAIRMAN: Mr. K Lakkappa

SHRIMATI T. LAKSHMIKANTHA-
MMA: Please give me two minutes.

SHRI K. LAKKAPPA tTumkur): 
Mr. Chairman, I heard with rapt at
tention . . .

SHRIMATI T. LAKSHtylKANTHA- 
MMA; Qnly one word more.

MR. CHAIRMAN; Yes.
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a base instinct 
?  WsL ^  b&xmp cowards 
bow  we face foreign invasion? 
Tfc^t should bg removed from you* 
mirid, from the minds o f  people to 

th$ nation strong so that they 
can gee^e things *W themselves and 
you should pot arrogate tp yourself, 
to your egp the fee in g  that you are 
th* deciding authority,

SHJEU KL JUAKKA^pA (Tumkur). I 
wholehearted^ s^ppqrt this Bill and 
I  Wfnt to xepuc^t? t}ie thinking of 
some Members on the other side like 
Shrimati Lakshmikanthamma. She is 
such a gpod lady but die has asso
ciated herself with those people and 
l^n^ed herself in trouble. I do not 
know  what has happened to her social 
reform and social thinking. Because, 
w e also do respect their sayings At 
the same time we must see that the 
country, the people and the Constitu
tion march forward.

We have sepn enough elections In 
fact 1 have fought a number of battles 
since 1^57 apd I have also won many 
battles in elections. That process has 
beiqn taking the country towards a 
certain direction and the political 
thinkers and the people at large 
should give serious thought to it. 
Ultimately the will of the people 
will prevail; people will desire 
that they should get results 
immediately after the elections After 
many elections, a state of emergency 
has been proclaimed and the whole 
country is under discipline The 
Prime Minister o f our country is tak
ing our country towards economic 
freedom and that is the will of the 
people That is a right decision that 
the Prime ' Minister h^s taken The 
question is whether we need any re
forms in the election process; that is 
why there is need for extension o f the 
Lok Sabh^’s term by one year It is 
not a political action; we do not want 
to take any political advantage It 
is the desire o f the people that elec
tion reforms are necessary and in order 
to reflect the will o f the people cer
tain cftapges should be made Econo
mic freedom should be given to the
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people The process of election should 
be such as tq reflect the true y^ill o f 
the people. This is not ,the th ir l
ing o f the other side and we have 
been observing theft for many years. 
They have abused the freedom that 
has been given under our Constitution. 
Freedom i9 only for the black 
marketeers, for hatching conspiracies 
and to t exploiting the dun^b millions 
and^perpetUate What is called election 
stunts and manouvres and thus 
create an impossible situation 
The country needs drastic action. 
That is ' th!a outcome of this 
emergency This emergency would 
hfclp us Hon Minister Mr. 
Gokhale has to take into ac
count the dimensions of1 this country 
I suggest thats the term of the Lok 
Sabha should be more than jive years. 
When there Is election we spend a lot 
o f money and the country cannot 
afford it

MR. CHAIRMAN; I want to call the 
next hon Member. I  want to give the 
maximum opportunity to a» many 
Members as possible because I  have to 
call the hon. Minister at 5-^0.

SHRI K LAKKAPPA: 1 shali con
clude

MR CHAIRMAN: You have con
cluded Shri Venkatasubbaiah. Hon. 
Members may be as brief as possible. 
I shall give time to as many Members 
as I  possibly can.

SHRI P VENKATASUBBAIAH 
(Nandyal): Mr Chairman, Sir, while 
introducing the Bill, the Afinistef has 
satd that the country is passing 
through critical times and it is neces
sary that the present life of the Lok 
Sabha should be extended by a year 
and it is’ also necessary since the 
Emergency ta s  declared in the coun
try and the internal security was in 
danger Sir, nobody ^disputes the fact 
that the election is an essential in
gredient o f parliamentary democracy 
and elections had btaen held in this 
country in t'le past from time to time 
after the enactment o f our Constitu
tion or even before that under a modi
fied system under the Govt, o f India



X67 H ow e o f «he People FEBRUARY 4, 1976 ffo«s# of «h# F iople 16& 
(JFxttt, <rf Duration) Bill <B«t». o f Duration) J5KH

[Shri P. Venkatasubbah]
Act, 1937. I  humbly submit to those 
people who are opposing this bill not 
to be hypocritical of their own cons
cious because the Congress Party ne
ver in the past had hesitated to take 
the verdict of the people and never in 
the history o f the Congress Organisa
tion it hesitated to quit office when it 
wag necessary. In 1937, the Congress 
Party went into voluntary wilderness 
when they opposed the British Gov
ernment with their imperialist policy.

Sir, I  may recall in this connection 
the speech made by the hon. Prime 
Minister while addressing the dele
gates o f  the All India Congress Com
mittee at Chandigarh when she said: 
' ‘When I am to choose between the 
national interest? and the party 
interests. I am prepared to subordi
nate the party’s interests to national 
interests. It is evident and it is be
yond doubt that even' if the Congress 
Party goes to poll after the expiry of 
the present term of Lok Sabha, it will 
be returned with a greater majority 
than it is having now. And it may 
not be surprising that many of these 
parties or small groups who are oppos
ing the policies and programmes laid 
down by the Prime Minister and the 
Indian National Congress will be wip
ed out of their existence, since the 
socio-political-economic programme 
that has been enunciated and put for
ward before the masse* has won the 
widest support, ever possible, in this 
country. India is the biggest parlia
mentary democracy with nearly gix 
hundred millions o f people and nearly 
half of them are the voters. They are 
convinced more than ever that unless 
there is a firm socio-political-econo
mic infrastructure, parliamentary de
mocracy cannot survive in this coun
try. For years to come, parliamentary 
democracy and the judiciary have been 
exploited by some few influential sec
tions o f the population to buttress 
their prosperitv at the cost of the 
millions of our people. The people 
have been told time and again that 
parliamentary democracy does not 
mean an empty democracy. It is a

democracy that will be supported by 
a strong base o f economic prosperity 
to the weaker sections and vulner
able sections of the people. It is ex
tremely necessary that the 20-point 
economic programme and other pro
grammes should be given a fair trial, 
should be implemented in toto and 
should be given a sufficient time to 
have the real benefit from the policies 
and programmes o f the Government. I 
say to our friendg opposite that they 
should not be in that blissful ignor
ance or in the day-dreaming that the 
Congress Party is hesitant to go to 
polls because it is afraid o f the people 
and it will not win the elections. It ’ 
is the other way round to my friends 
opposite.

So, Sir, in the interest of our stabi
lity and also internal security and uni
ty and also to save this country from 
the external aggression as well as in
ternal disunity, it is necessary that we 
should go forward and pu'rsue the do- 
licies and programmes of the Con
gress Party under the dynamic leader
ship o f the Prime Minister. For this 
reason, we all wish that even our 
friends in the opposition should sup
port this measure that has been 
brought forward by the Law Minister.

SHRI P G. MAVALANKAR (Ah- 
medabad): Mr. Chairman, Sir, I must 
confess that I am most unhappy to
day. I feel very uncomfortable be
cause we are about to do something 
which is totally immoral and uncons
titutional. I feel we have no right, no 
authority, no sanction to extend our 
own term here by deciding it our
selves. Surely, there is a higher ap
peal, appeal to the people. That can be 
stopped only if the situation is so ex
traordinary and grave like a direct war 
etc. In the past, we have had such un
fortunate grave exigencies and aggres
sions which we have faced courage
ously. I f such exigencies are there and 
we cannot appeal to the people, I can 
understand it. But there i& no such 
grave emergency o f that type to com
pel us to postpone election*; by one 
year. This is a something totally un
warranted and unconstitutional and 
immoral.
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Xn the statement of ojects and rea
sons, the aw Minister sas It is con
sidered necessar to extend the dura
tion....... and stops there.  He does
mot give an valid reasons to persuade 
the House and the countr that  the 
elections cannot e held now and that 
the elections  should e  postponed in 
the interests of the people and of the 
whole nation.  I hope, in his conclud
ing remarks, e will answer this ques
tion.

This decision to  postpone the elec
tions has een taken  the govern
ment out of its mentalit of weakness 
It is  a  diffident  government panic- 
stricken  government,  not a confident 
government which has taken this deci
sion.  It is universall  accepted in a 
democrac that an  appeal from  the 
legal sovereign has to e periodicall 
made and converted into an appeal to 
the political  sovereign.  This Parlia
ment is the legal sovereign od upto 
a point; ut surel the people ar® more 
sovereign  than Parliament.  So **h 
stifle and stop this appeal to the popu
lar will and to the political sovereign?

And ma I know where is the emer
genc?  M contention in fact, is that 
this emergenc oth external and in
ternal, is artificial, false, totall fari
cated.  I have never seen a  more dis
honest, more immoral   and  muie
unprincipled  piece   of   legisla
tion!   Where   is the   principle,
except  that   we want   to  ex
tend  our term  one ear? This 
is the product of utter selfishness and 
of  sheer  short-sightedness.  Such a 
cold, clever, cunning, calculated and 
cavalier use of our Constitution  was 
unthinkale and unimaginale for the 
founding fathers  of our Constitution. 
I am sure, it is equall unthinkale and 
unimaginale for those of us who e
lieve in democrac  and constitution
alism.

I have listened to all the speeches 
made during  this deate.  It is said 
that the extension is sought to conso
lidate  the  gains  of the emergenc, 
whatever the are.  I ma Aot accept 
those MMHdled gains.   ma have m 
strong reservations aout them; at if

the gains are there, then wh not make 
the claim of such gains of toe emer
genc itself on election issue and go 
to the people?  Sir, m fear is that 
after one ear, Government will again 
sa that the require extension for one 
more ear and then for another ear 
and so, the will go on like this indefi
nitel.  Sir, the real point is that the 
gains of emergenc are not  for the 
people ut the gains of emergenc are 
for their own power and perpetuation. 
Secondl, I want to suggest that even 
if the gains of emergenc are there for 
the people, the are et to e seen. 
Ait certainl people will sa that the 
gains of emergenc have accrued  to 
Memers of Parliament!

faijfir fi?«r (jftfcr̂r<)  : 

srrtR   11   wrc

5*rrr if Trfwrfc *r*r mx ft

«ft, eft   sr>r   «r far 'nfsrerJrer

vt wt w»r   fen mr, tftx 

ST»R*r  tnfr flTvT   EfT fen*

t̂ srarfsr srnf  ̂   11 aftsrf

if ̂  £ ?

MR. CHAIRMAN: There is no point 
of order.

SHRI P. G. MAVA ANKAR: Sir, 1 
do not mean personall  to an od 
ut some Congress friendsincluding 
ou when ou were  speaking earlier 
and not from this Chair asked those 
of us who oppose this extension to re
sign.  I hope the Congress friends or 
an od else in this House will not e 
uncharitale to those who honestl e
lieve that  this measure is  wrong. 
Some Congress memers are chiding 
and arguing that we are honest enough 
and elieve  that  this  measure  is 
wrong then we must get out of this 
Parliament.  Some others sa that the 
Opposition in their heart  of  their 
hearts are happ aout this extension. 
These are ver cruel and uncharitale 
remarks, Sir.  I can onl speak for 
mself, independent as I am, and not 
on ehalf of an part Or group I am 
quite unhapp aout this BiU, 'As for
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the challenge to resign, I Can only say 
that one can accept it provided ttyat 
the cbaflpnge accompanies simultane
ously an assurance ot holding  fcye- 
electibnf, promptly in such areas whips 
the Members resign.  therefore,.
Is the use of throwing empty wo*ds of 
a challenge?  then I ieel ve*y un
happy todqy because of this un-prm<u- 
pled legislation for extending our own 
life and term here, tor which we have 
neither the right por the authority.

SHRI NATWARtAL PATtt (Mtft- 
sana): My friend Mr. Mavalattkar is 
very unhappy.  I am sorry to tell the 
House that I did. nAad hfer happy 
When be came in the Lok Sabha

Sp far as this BiU  is  concerned, 
Mr. Mavalankar  is  opposing  it.  I 
think, this is not a good tradition on 
Ids part Therefore, I advise him that 
whatever good he finds on this side, he 
should support that.

I have heard Mr. Chatteriee  I am 
much worried  about  him.  He was 
teaching us some lessons of democracy. 
These people have no right, to tecch 
lessons of democracy to Congress MPs 
These people do not believe in demo
cratic set up and now they have come 
forward to preatih.  lessons of demo
cracy, it is really very strange  The 
entire world knows  what they toave 
done m West Bengal They struck ter
ror in West Bengal during their regime.

I understand, Mr. Mavalanksr comes 
from Gujarat.  So* be knows every
thing wbat is happening there  So far 
as Congress Members are concerned, 
we are not after power but we are here 
just to »»rve the people  So far  as 
Gujarat State ia concerned, to lay we 
are not to power there but when Pan- 
chayat elections were held, w* got a 
brilliant majority. We have been sup
ported by the people of Gujarat—*80 
per cent of them. We tente goto a bril
liant majority  Mr.* Mavalankar  and 
other Opposition Member* dsotdfl not 
say that we ar® afraid of elections.  I 
understand that so far as democracy is 
concerned, elections are essential; but

1 eJ®ctIon11 •**  eveiythjng for 
us.  There i$ something  mote impor
tant than elections.  We are trying to- 
implement the 20-point Programme- 
We understand whgjt bady.happened.lin 
the past  There.yere  fprpeg  wty#* 
wanted chaos,  They wan,t̂.,$a ]b»Mc 
the Parliament.  J Ao noi’ knoŵvKe- 
ther Mr. Mavalankar was a party to 
it  There was a struggle  against the- 
duly-elected  Assembly  in  Gujarat-. 
Mr. Mavalankar did not Utfer a Word1 
at that time (Interruptions)

MR CHAIRMAN: Mr.  Mayathevar.

SHRI NATWARLAL PATEL: So far 
as Gujarat is concerned, law and order 
bas broken down absolutely.  During 
the elections there, 4 Congressmen bad 
been killed. Not only that A number 
of Congress workers were beaten up 
I understand that there is contamina
tion by Jana Sangh and RSS in Guja
rat

MR. CHAIRMAN- I understand that 
the time at the disposal of the House 
is limited.  Mr. Patel, will you please 
resume your seat?  Please be seated. 
Now Mr. Mayathevar.

SHRTK MAYATHEVAR (DindiguD* 
X rise to support this BiU without any 
reservation or any condition.  I sup- 
part this bill t« toto because I am 
fully aware that this bill, extending the 
life of the House, bas been introduced 
not in the interests of the Members of 
Parliament  This bill has been Intro
duced, mainly and to the extent of 90.9 
per cent, for the welfare  of the  60 

crores of people of India. It has been 
introduced  by  the  hon.  Minister 
Shri Gokhale to safeguard the «afety 
and the security of the nation  It has 
been introduced to give bread to the 
people.  If y6u put a question to the 
down-trodden masses of India, whether 
they would Meet vwte tfr based. *hev 
would say: “Wte went 
Prime Minister ShcbtuM IncUrte  Gan
dhi had dedidtfl Btntorgenê and an
nounced the 20-Point Programme to 
safeguard dndia against ftnriga 
slmt, aggrtsSiart from the XSaMed States 
and I do net want to name any 
other country. What happened hi
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i Bamigladesfa? The Emergtecy was de- 
dabted to’ feftguard democracy in India. 
Tin* should tee imderstood by the 
OppoMtioa. When thtve is a dispute 
or clash between the individual's policy 
and the policy o l the political party, 
the interests o f  the political party 
should be safeguarded. When there is 
a clash betwdeh the interests o f the 
political party and those of the coun
try the countfy’s interests should be 
given the first and the top-most prio
rity. We Are now extending the life 
of this House, not for the Interests 
o f  the Ftlrtxe Minister, of th6 Law Min
ister or o f  the members o f  different 
parties. It is purely intended to bring 
bread to the people, down-trodden peo
ple. We welcome the 20-Point Pro
gramme. We welcome the Emergency. 
On behalf of the A0MK, I praise the 
how. Prime Minister and the President 
o f India and congratulate them for in
troducing President’s rule in Tamil 
Nadu, in  order to put down corrup
tion. By introducing President’s rule 
in Tamil Nadu, they are teaching a 
lesson to the corrupt ministers in Tamil 
Nadu1. The future ministers and poli
ticians hi Tatafl Nadfci and the future 
gtatesmeh not only to Tamil Nadu but 
throughout India, must leam a lesson 
fttote the appointment of an enquiry 
commission by  the Government of 
Incfta, to enquire into the misuse of 
power by tfte ch ief Minister of Tamil 
Nadu and his ministers. Therefore, I 
welcome the President’s Rule. In fact,
I came only yesterday from Madras.
I have seen that hundred per cent of 
the people o f Madras are smiling and 
they are welcome President’s Rble. 
But, while we welcome this under the 
present situation, when> normalcy is 
brought about in the Indian soil, when 
rebellions are put down, the people 
who are behind the bars should be re
leased rind We should have free and 
lair elections. Therefore, on behalf o f 
the AOMK I Support the Bill.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
m  R. GOKHALE): Mr. Chairman, I 
have heard the speeches oft the' hon. 
Members with very great attention and 
care. I  am thankful that the Bill hat

been supported, not only by members 
of flw Congress Party but by a good 
many o f the members o f the opposi
tion parties, as well as by the indepen. 
dents, liven those opposition members 
who opposed the Bill, when I heard 
their speeches, X somehow or other got 
the impression that they were speaking 
with their tongues in their cheeks. Be
cause, I Jelt that they were opposing 
as they knew whether they oppose it 
or not, the Bill is going to be passed, 
and they really whole heartedly 
wanted this measure to  be passed.

SHRI ERASMO DE SEQUEIRA: He 
is misleading himself.

SHRI H. R. GOKHALE: I do not 
wish to be legalistic. Some members 
have referred to the argument that this 
is unconstitutional, apart from the 
argument of Shri Mavalankar that it 
was immoral also. I do not know how 
it is unconstitutional Nobody has ex
plained it, not even Shri Mavalankar.

AN HON. MEMBER: They them
selves do not know it.

SHRI H. R. GOKHALE; One thing 
is quite clear, namely, that the very 
Constitution whichv in the normal 
circumstances, dictated that an elec
tion should come after a period 
of live years is over, alao laid 
down that if there is an emergency in 
operation, this House by law can ex
tend the period for not more tfhah one 
year at a time. Therefore, I do not 
have to answer this, because nobOdy 
has said how it is unconstitutional. 
Therefore, as I said, I do not want to 
be legalistic.

Coming to the first speaker, 
Shri Somnath Chatterjee, who spdke 
very eloquently, as he usually does, so 
far as today's speech is concerned, 
apart from his eloquence, unfortunate
ly, f  found little substance in it. He 
said that the emergency was brought 
on the 25th June on account o f  iifter- 
nal disturbances and the earttet emer
gency o f 1971 on account of external 
aggression* According to him there is 
no emergency now and, therefore, this 
measure, as he put it, was only with 
a view to perpetuate the status quo.

1887 (SAJtA) House of the People x74
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[Shri H. R. Gokhale]
Now it is ununderstaadabie how any 

Person, observed the develop
ments in this country in the last one 
year or m , particularly before the 25th 
•of June, can say that the situation 
which was prevailing in this country 

'was not an emergency situation. Have 
we forgotten how these very expo
nents of democracy and liberty, who 
are very loud about these terms today, 
had been doing everything in their 
power to subvert and to destroy demo* 
-cracy in this country? They are now 
talking in terms of liberty, democracy 
and freedom of speech. Rut I believe 
that even the maximum of idealistic 
concept of democracy cannot envisage 
'that there can be liberty or democracy 
to destroy democracy itself.

We have seen how these very people 
and these very parties acted a few 
months before the emergency. Have 
we forgotten that when the Gujarat 
situation arose, a popularly elected 
legislature was forced to step down by 
force and coercion? Rut when it did 
not fit in with their concept of demo, 
cracy ..........

SHRI DINEN BHATTACHARYYA 
<Serampore): All stale arguments.

SHRI H. R. GOKHALE: May be stale 
arguments, but these are all facts. 
They have become stale to my hon. 
friend, because they are inconvenient 
to him. My hon. friend does not want 
to be reminded of these things, because 
these are arguments which are incon
venient to him.

The point is that an atmosphere had 
grown, a deliberate attempt was made 
to develop that atmosphere, where de
mocracy m this country could not func
tion. I have no hesitation in saying 
that in the building up of this atmo
sphere some of these political parties 
had taken a major share. I would even 
go to the extent of saying that they 
were backed up by forces which were 
not favourable or friendly to India.

Don’t we remember how Parliament 
itself functioned? Was that the con
cept of democracy in the minds of

these people at that time? No mea
sure could be undertaken, canvassed, 
argued or placed before the House 
without unseemly scenes of interrup
tions and at times even unseemly beha
viour. All this is democracy!

Some of them were saying that we 
should restore normalcy. Is it the 
suggestion that all that was happening 
before 25th June was normalcy and 
that it should be restored? But what 
was happening before 25th June was 
not normalcy. In fact, conditions 
which were in the nature of abnor
mality had been created In this 
country for a length o f time, so that 
to say that we should now restore those 
conditions is the very negation of
democracy.

Therefore, I can only say that all 
these loud phrases about liberty, de
mocracy and so on and so forth are 
only used for the sake of opposing 
this measure, but they all know that 
tWay themselves have been party to 
the scheme for destroying and sub
verting democracy in this country.

It is in these circumstances that the 
emergency of June, 1975, was imposed. 
It was in a sense an unprecedented 
step because after independence while 
emergency on account of external 
aggression had been proclaimed, emer
gency on account of internal distur
bances had not been proclaimed.

Why was this extraordinary step 
taken unless it was a fact that the very 
existence and maintenance of the de
mocratic fabric of the country was in 
danger at that time? And it was in 
danger.

It is said that those conditions have 
changed over-night. O f courdst one 
thing is true that some of the people 
who had been instrumental in creating 
this atmosphere of subversion are not 
in a position to operate so effectively 
now and conditions have been quiet. 
This, in fact, is proof of the fact that 
they were responsible for creating 
those conditions. But this is not to 
say that conditions have come back to 
normal.
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The force* which wanted to create 
Instability, the forces which wanted to 
create subversion and destruction o f 
democracy in this country are still at 
work. It may fee that because at the 
steps taken in right time by the Gov
ernment and the Prime Minister, they 
are lying low*, but it does not mean 
that those forces are dead. Therefore, 
It is necessary that before it is too late 
we must take care to see that these 
forces o f reaction do not raise their 
heads again to create the conditions of 
abnormality which were prevailing be
fore the declaration of emergency on 
"25th June, 1975.

Something was said about the State
ment of Objects and Reasons. What is 
wrong with the Statement of Objects 
and Reasons? Anyone who knows the 
purpose of the Statement of Objects 
•and Reasons will also know that it is 
intended to indicate the purpose in law 
of the particular legislation. That is 
precisely explained in the Statement 
of Objects and Reasons. The political 
basis and the economic basis o f a step 
which is being taken are matters for 
this House to discuss and consider and 
for the Government to explain at the 
appropriate time. I tried to do that 
in my opening speech and I am trying 
to do it now.

Shri Somnath Chatterjee very cur
sorily referred to the right o f recall. I 
am sure that if that right were there, 
lie  and some of his collegues would 
be the first to be recalled by the 
electorate. It is now said that people 
are being suppressed, people are not 
supporting this emergency. To say 
this is not to appreciate or understand 
or to deliberately distort the exact 
position which is there in this country. 
The fact is that an overwhelming majo
rity o f the people in this country, from 
the rural as well as urban areas, have 
very stoutly and strongly welcomed the 
proclamation of emergency in this 
country. They have wlecomed the 
sense of discipline which it has brought 
in; they have welcomed the implemen

tation of the economic plans; they have 
welcomed the removal of hurdles in 
the implementation of these plans; they

have welcomed coming into force a 
political atmosphere which is really in 
consonence with this atmosphere. And 
I stoutly refute that the people are not 
behind the proclamation of emergency. 
On the contrary. I vouchafe to say 
that very widely all over the country, 
the people have said and have been say
ing that the emergency was just the 
thing which it was necessary at that 
time and it has been done by the 
Prime Minister.

One of my friends has talked about 
democracy. I wonder since when he 
began to believe in democracy. The 
point is this. It is only when you 
use that particular slogan with argu
ments..........

(Interruptions)
SHRI DINEN BHATTACHARYYA:

I am also a believer in democracy. My 
political career..........

<Interruptions)

SHRI H. R. GOKHALE: I have also 
been in the political movement from 
early 1938. Do not remind mo of 
that.

(Interruptions)

SHRI DINEN BHATTACHARYYA:
I have been since 1930. I am a believ
er in democracy but not undemocracy.

(Interruptions)
SHRI H. R_ GOKHALE: I am glad to 

hear that from you.
SHRI S. A. SHAMIM (Srinagar): 

Both of them are old enough to leave 
politics now.

{Interruptions)

SHRI H R. GOKHALE: Therefore
the debate went on which was a distor
tion of the correct facts of the situa
tion today. One thing is clear that a 
general election in a vast country like 
India with an electorate o f about 500 
million people does create an atmos
phere apart from the economic 
consequences which might tend to give 
rise to something or strengthen the in . 
flationary situation and so on, o f distur
bance in a situation like this.
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[Shri &  k . Gokhale}
(Intemmptimufy

You **iU get a chanc« to have an 
election and at that time we will see.

(Interruptions)

I am only saying- that. Somebody 
has said—I do not remember who— 
that the Government is acting as 11 it 
has no confidence m itself. In other 
words, it was suggested that the Gov
ernment is not going in for an election 
because they are afraid that they will 
toot win the election. I want to be 
very categorical on this that if at all 
there was any time, if we looked at it 
from the point of view only of winning 
an election, which was favourable to 
tile Congress Party, it was this time. 
I am quite sure that if elections were 
held, the Congress Party will come 
back with a majority, far more than 
the majority it has today. But as the 
Prime Minister has said—of course, it 
cannot apply to all off them—most o f 
thelh may not be here. That is a differ
ent matter.

(Interruptions)

In a situation Mke this, you do not 
consider merely from the point of view 
of winning or losing an election 
Every political party, no doubt, wants 
to win an election So does the Con
gress Party. But the objective in a 
country like this in a situation like this 
is not only to win an election That is 
why she has said that 'While she is 
quite sure that the present situation 
is right for the Congress Party to come 
back, the needs and the demands of 
the situation are sueh that the present 
tittle is not the right time for elec
tion because of the various factors 
which have beeft mefttfdned before this 
Efouse ju*t now. Therefore, tihere is 
no point in going irtto all {base argu
ments. I kftow the motivations of 
some of th# Opposition parties behind 
this. 1 *<so know -that most of the 
Opposition pasties and independents 
h*ve supported this xftewntre and (M) 
is an inittttWorr Mf the fact that an

I ^commend this Bill ft*  (he cem ~  
deratlon of this KfchiSe. ;

M R CHAIRMAN; The question la;
“That the Bill to provl&e for the 

extension of the duration of the pre
sent House o f the PeojAe, be 
into consideration.**

The Lok Sabha divided.

Division No. 24] £17.45 his.

AYES

Agrawai, Shri Shnkrlshna 
Ahirwar, Shri Nathu ft am 
AmbeSh, Shri 
Artkineedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shri 
ArVind Netam, Shri 
Austin, Dr Henry 
Awdhesh Chandra Singh, Shri 
Aziz Imam, Shri 
Babunath Singh, Shri 
Balaknshniah, Shri T.
Banamaii Babu, Shri 
Banera, Shri Hamendra Singh 
Banerjee, Shrimati Mukul 
Bafua, Shri BedabraAa 
Basappa, Shri K.
♦Basumatari, Shri D.
Besra, Shri S.'C.
Bhagtft, Shri H. K. U  
Bhargava, Shri BaShesbwar Nath 
Bhatla, Shri Raghunandan Lai 
Bhattacharyyia, Shri Cbapalendu 
Bheeshmadev, Shri -M 
Bist, Shri Narendra Stagh 
BMfamanattdji. Shri Bopol 
Brtf ftitf 0fa*&K0Cafc, tffetf 
Buta Singh,

•By mistake voted for NOES Corrected to AYES.



l 8 i  Hhiute o f th e People BfAGHA 15, 1887 (SA K A ) House 6 f the P eetfte 18*
(Extn. o f Duration) Bilt

Chaklwhwar Singh, Shri 
ChanidrtfeAr, Shri Chandulad 
Chandrashekharappa Vaerabasappa,

Shri T. V.
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Prtemalabai 
Chhotey Lai, Shri 
Chhutten Lai, Shri 
Chikkalin gaiah, Shri K.
Daga, Shri M. C.
Das, Shri Anadi Char an 
Das, Shri Dhamidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh.
Desai, Shn D. D.
Dhamankar, Shri 
Dhillon, Dr. Q. S.
Dhote, Shri Jambuwant 
Dhusia, Shri Anant Prasad 
Dixit, Shri G.-C.
Dixit, Shri Jagdish Chandra 
Doda, Shri Hiralal 
Dube, Shri J. P.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Ganga Devi, Shrimati 
Gangadeb, Shri P.
Gavit, Shri T. H.
Giri, Shri S. B.
Gokhale, Shri H. R.
Gomango, Shri Giridhar 
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gotkhindft, Shri Annasaheb 
Gowda, Shri Pampan 
Hanumanthaiya, Shri K.
Hari Singh, Shri 
Jafler Sharief, Shri C. K.
Jagjivan Ram, Shtf 
Jamilurrahman, Shri Md. 
Jeyalakshmi, Shrist&U. V.
Jha, Shri Chlranjib

(Extn. o f Duration) BUI

Jitendra Prasad, Shri 
Kadam, Shri J '  G.
Kadannappallj, Shirt Hatnachandran 
Kader, Shri S. A,
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kale, Shri
Kamakshaiah, Shri D.
Kamala Prasad, Shn 
Kamble, Shri T. D,
Kapur, Shri Sat Pal 
Karan. Singh, Dr.
Kinder Lai, Shri 
Kisku, Shri A. K.
Kotoki, Shri Liladhar 
Kotrashetti, Shri A, K.
Krishnan, Shri (3. Y.
KUrdel, Shri B. N.
Kushok Bakula, Shri 
Lakkappa, Shri K.
Mahajan, Shri Vikram 
Majhi, Shri Gajadhar 
Majhi, Shri Kutnar 
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mandal, Shri Jfcgdish Narain 
Manhar, Shri Bhagatrasn 
Maurya, Shri B. P.
Mayathevar, Shri ft.
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jaganftath 
Mohapatra, Shri Shyam Sunder 
Mohsin, Shri F  H.
Murmu, Shri Yogesh Chandra 
Naik, StaM B. V.
Negi, Shri Pratap Slntfh 
Oraon, Shri Tuna 
Pahadia, Shri Jaganftath 
Painuli, Shri P*dj&*raK6mA 
Palodicar, Skri MsrJtamo 
Pandey, Shri Damodcr
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Pandey, Shri Narsingh Naraln 
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Patel, Shri Arvind M.
Patel, Shri Natwarlal 
Patil, Shri B. V. Vikhe 
Patil, Shri Krishnarap 
Patnaik, Shri J. B.
Peje, Shri S. L.
Raghu Ramaiah, Shri K.
Rai, Shri S. K.
Raju, Shri P. V. O.
Ram Hedaoo, Shri
Ram Surat Prasad, Shri
Ram Swarup, Shri
Ramji Ram, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri K. Narayan*
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri Nageswara 
Rao, Shri P. Ankineedu Prasada 
Rao, Shri Pattabhi Rama 
Raut, Shri Bhola 
Ravi, Shri Vayalar 
Roy, Shri Bishwanath 
Saini, Shri Mulki Rai 
Saxnanta, Shri S. C.
Sangliana, Shri 
Sankata Prasad, Dr.
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Sayeed, Shn P. M.
Sethi, Shri Arjun 
Shafee, Shri A.
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankaranand, Shri B.
Sharma, Shri A. JE\

Sharma, Dr. S . P.
Sharma, Shri Nattal Kishore 
Sharma, Dr, Shanker Day&l 
Shastri, Shri Biswanarayan 
Shastri, Shri Sheopufan 
Shenoy, Shri P. R.
Shetty, Shri K. K.
Shinde, Shri Annasaheb P. 
Shivappa, Shri N.
Shivnath Singh, Shri 
Shukla, Shri Vidya Charan 
Siddayya, Shri S. M. 
Siddheshwar Prasad, Prof. 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sohan. Lai, Shri T.
Sokhi, Sardar Swaran Singh 
Stephen, Shri C. M. 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shfi 
Tayyab Hussain, Shri 
Thakre, Shri S. B.
Thakur, Shn Krishnarao 
Tulsiram, Shri V.
Uikey, Shri M. G. 
Unniknshnan, Shri K. P. 
Vekaria, Shri 
Venkatasubbaiah, Shri'P. 
Venkatswamy, Shri -G.
Vikal, Shri Ram Chandra 
Yadav, Shri Chandrajit 
Yadav, Shri Karan Singh 
Yadav, Shri R. P.

NOES 
*Basumatari, Shri D. 
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri S. V-

•By mistake voted for “NOES'. Corrected to AYES.
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Chowhan, Shri 'Bharat Singh 
Deb, Shri Dasaratha 
Deo, Shri P. K.
Haider, Shri Krishna Chandra 
Hazra, Shri Manor an j an 
Horo, Shri N. E.
Kiruttinan, Shri Tha 
Lakshmikanthamma, Shrimati T. 
Mavalankar, Shri P. G.
Modak, Shri Bijoy 
Mohahty, Shri Surendra 
Mukherjee, Shri Samar 
Mukherjee, Shri Saroj 
Parmar, Shri Bhaljibhai 
Ram Deo Singh, Shri 
Ramkanwar, Shri 
Roy, Dr. Saradish 
Saha, Shri Gadadhar 
Sequeira, Shri Erasmo tie 
Shamim, Shri S, A.
Sher Singh, Prof.
Singh, Shri D. N.

MB. CHAIRMAN; The result of 
the division is:

Ayes—101; Noes—25.
The motion was adoptd.

MR. CHAIRMAN; Now we take up 
clause-by-clause consideration.

Clause 2— (Extension o f duration o f 
the present House of the people)

SHRI ERASMo DE SEQUEIRA: I 
beg to move:

Page 1,—

for lines 11 to 16, substitute—

"Provided that if both or either 
o f the said Proclamations cease or 
ceases to operate before the said, 
period of one year, the present 
House of the People may continue 
until six month after the cesser of 
the said Proclamation or Proclama
tions, unless it is after such cesser,

dissolved under clause (2) of article 
83 o f the Constitution.”  ( l )
Mr. Chairman, Sir, when 1 saw the 

Bill circulated, I was wondering why 
the proviso to clause 2 had been draft
ed In the manner in which it was draft
ed. After the discusston today in this 
House, I am beginning to understand 
the reason because there was a de
mand here by Prof. H. N. Mukerjee 
that Government should hold the elec
tions with the emergency on and the 
censorship on and all the political lea
ders in jail. Now I am beginning to- 
understand, why the proviso is drafted 
as it has been. I am suggesting an 
alternative proviso to the provisio as 
it exists in the Bill.

I have two submissions to make in 
respect of the amendment. My first 
submission is, whether Government 
having come to the House and said 
that conditions in this country justify— 
even though they say this against the 
facts according to us—the extension of 
the term of this House, can still retain 
for themselves the right to dissolve the 
House without lifting the Emergency, 
without getting out of the provisa 
under which they are now operating 
and getting into the main clause. You 
cannot have it both ways. If Govern
ment say that the conditions in this 
country justify the extension o f the 
term, then it must also say, to be 
consistent, that as long as those condi
tions exist, the House cannot be dis
solved, because this country cannot re
main without a Parliament. I  think, 
at least on that much we agree.

My second submission is that if the 
plan is to hold an election, or the pro
cess of election—because substance 
they now forget—with the country as 
closely contained, as it is today, with 
the leaders in Jail, with censorship 
with extension of MISA and all 
these Draconian laws, that is 
no election at all. And, there
fore, I have moved amendment 
to the effect that this Government 
should only be able to dissolve this 
House if it comes forward and sayB 
that conditions for a free and fair elec
tions are already there, which means

1807 (SAKA) House of the People xg&
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after either at the emergencies is 
lifted. This is the scope' o f any 
amendment.

S^RI II. R. GOKHALE: Ijt t£*re fe 
anything unoowMtojrttional, it ifi thfc 
^mendmeqt. Tft* amendment reads 
jxke this}

"Provided that if both or either 
o f the said Proclamations cease or 
ce&ses to operate before the said 
period of one year, the presept 
House o f the Pfeople may continue 
Until six months after the cessor o f 
the said Proclamation or Procla
mations, unless it js, after such 
cessor, dissolved under clause (2) 
o f  Article 83 o f the Constitution.1*

?Tow the extension o f the House is 
till 18th March next year If the 
^Emergency is lifted say in January, 
according to this amendment, the 
'H^utae should continue for six months 
gfter that. It is just what Article 83 
does not permit

SHRI ERASMO DE SEQUEIRA: 
Article 88 says exactly that.

£8 tea.
MR CHAIRMAN I will now put 

amendment No. 1 of Shri Erasmo de 
^equeira to clause 2 to vote

Amendment No 1 was pvt and 
negatived.

MR. CHAIRMAN: The question is:
"That clause 2 stand part of the 

Bull.”
The motion was adopted

Clouse 2 was added to the Bill.

tClause 1, Enacting Formula and the 
Title w ere added to the Bill.

SHRI H. R. tGOKHALE* I beg to 
move:

“That the Bill be passed”
MR CHAIRMAN. There have been 

Jio names sent to me—Shri Ram Deo 
Singh's name has come to me just ta

second badL SSfren sô  t  w ill lie &i* 
and 1 T$ill -five WS> tim e-..

SHRI ERASMO D® ’ SEQUEIRA: 
W e will not sit beyond 6 P-m*

MR. CHAIRMAN; I  w ill take the 
pleasure of the House. I  w ill take the 
reality stage when in five minutes 
we can have the Bill passed, why to 
postpone it for tomorrow?

Therefore, I  will be fair and give 
opportunity to the hon. Member Who 
wants to speak. I hope you w ill Co
operate and let us have the BUI tyen 
put to vote.

SHRI S A. SHAMIM: Let us go 
home and celebrate it.

SHRI ERASMO DE SEQUEIRA: 
There w ill be Division on this,

MR. CHAIRMAN: Shn Ram^eo
Smgjh.

« 0  (w r n p h r )  :
?PTNfa »T^iT, W  fWW *T f W f
qftf U T N  fUT | I 3!TTSP1T
fx *  su ^  t ,
f t r  t o t  ^  Jr
pRnft sn% qrsir i Jif
«pfor | i sft ^ f%
'JTHTar ^  t R T r ^  t ,  * R T *  5Tt 
<rw ir ^tnr i % m  irtft sttw | m
W 5 1H  ir  3TTft aflTT |  
aft wpt «rc f t i fr  | cpp ^

?rnr t q  i 

* s r  *r  s n f r  
w s p  vm  q i r W t  gtr $ i 
w r r  s n r f r  u rfa r  ^ P F c n T T

t  ? ^  srre f w T  | i
it s w s  v t

ifisBT, f t r e r f H T T T  ^  c f lr  f * R T
u w  t t

?fT gpT5TT f w ^
asqg <r*r t
?fr q n ftrc e  an?ft 1 1  «rn r
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tft-fc i im $ ̂   .f% nn

tor sn&s# tft irorc I, m

'$*r %

#fr  stog* #  

re aft j#3fwr..st mm* 

1* *<4.-|*»ftv3nr|.ww .* sfc | j 

%fa*r furt fair ?nfr

11  fir f̂ INr imr | aw 1942 

3 VT'tiUw  %  «iirft  3ft  % 

# #f  ̂ ?ft 

wŜjf % '•PfT «TT fap %  f̂r*T  $,

f, 5  # 5WW £ 1  *rnr
■'AWr* wipf tt wf *i4̂i r̂jt% f, * 

Ttm ĵ sif «̂t $*r % %tt 

T«R fĵ | f  .P ,  $ 9**?t
■W- ** «̂ V  -  -Sl ’  »»_•■>.  J* ,
w m  mnrt *t srpj 5 1

*tmx #   ft  fepfjy |, £sr ji 
5̂ iff fa# ?flr tor

*Ft W| cftest { I %j$$k &W L jfaff aft 

ŵ cvk  *t  «k* m   ftrar wte *ft 

wfpnr *rt ?cr ferr, at ift «r ¥wt*?

$t ift , %fiP*T *mX tJTfiRTT *5$?ft t ft? 

ftfrr «flr »fcTOr # fayprerer *?t 

«rn *FTt eft *vt?tt qsTfiffz $t *n $ t 11 
arg r̂wt̂ft *?t srer $ i 5* 
fftr fownrar ipt% £ 1 *̂r

3* srt»rt if % f, tjfr tfwfrir spiFft 3f 

fwra  S 1  IF* <wji<» «r*r
faster  rr*?ftfir If fasrarcr ^

<1>̂I  ̂I %fV*T f̂Wid̂  ̂'J1r(rli

fvarRf $ t  **rasrsnr .̂te&  | 1  fa*r 
axvR 5r u?rm  fiwipfl ŵar?n

m  3*r ft viW t

t̂ m»r %% »pt ̂  ̂ r p? 3$ 11

w ^m   ?t wr

fSR f̂TT I I ŜF SWT t 

wpsprft *pt »ft «rnsr $renmt it ̂  sttt 

«rr 14  wt *rf f«^x 
<Pl%»g m =̂9T ̂  |

 ̂ w-«Fr % *m *Bif̂F? Tr? «tt ̂ r

*prf *t̂ rt nft fHt 1
■ -1 ■

m  tor %

to gw % 

wf»ra «!c#m-| 1 ̂   W-
IfflwvTf̂rrli irR̂ t

m m mw *s *t f t W iNjf 
t w »r*r «IWf #  -?ft 11 

fF ̂ ̂ r W W  ̂  ̂  ftFJT, ?% 

snuif ̂  wifTi «rfirf ̂t sranPTr, sfe

^  TO  ft»TT  %

 ̂  r̂  jjf,  f̂ r

’ft ifirft tott % fewiri sforlr 
$ «w .fur jf JRj’siRtT ̂

*r w¥ffl< ftrar «tt 1 wnr wi?ff m 
wm  «pt «mpx ^  ft

4  wiwr j  «ft *N̂r

F̂?r T̂JT % afv*T ?rftrsrRT % ilCW  ?PEr

innv ^ptt  wft
ÎtPw T̂  ^ *R3T Trf̂tr |

w sfr ?̂?®r «rrsr ir?r ̂ t, *f*t %

*pxr   ̂an̂ if t;=9rt

qr  ?̂r $r itt% f%  ̂fiwr N̂f #

fer ̂T5T?r *f | «rtc

m  ̂IT¥«ji ̂ BT ̂ I

%«Fr«nr̂pir̂n|?nr * ft?

*r Tnft f̂fr»  ̂ n̂r t|*i, 

zrf  ?nft afr ̂srnft apfrr 1

SHRI ERASMO de SEQUSIRA; |lr. 
Chairman, the only thing I have b̂ n 
happy about while listening to the de
bate on this Bill is that nobody has 
said that we are postponing the elec
tions to save democracy, because if 
that has been said, this Government 
would have climbed to the command
ing height to which they have not been 
before. The Minister rightly said that 
liberty does not contain the liberty to
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destroy democracy itself. Perhaps, he 
would say that to himself today, be
cause as usual it is what is said to the 
other side, that is practised by the 
governing side that saveg it. Even the 
concept o f  two emergencies is to us a 
new concept which was created when 
the second emergency was proclaimed 
and when Government, through the 
Minister in his reply to the first de
bate gave as one of its reasons for 
postponing the elections that election 
might contribute to inflation. It is 
scraping the bottom of the barrel and 
it is no argument to justify this un
warranted speech.

SHRI H E. GOKHALE; This is the 
same tune, same refrain and every
thing ig the same. There is nothing 
to reply to.

MR. CHAIRMAN; The question is:

"That the Bill be passed.”
Let the lobby be cleared.

The Lok Sabha divided,-.

Division No. 25] [18.10 tuns.

AYES

Agrawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ambesh, Shri 
Appalanaidu. Shn 
Arvmd Netam, Shri 
Awdhesh Chandra Smgh, Shri 
'Babunath Singh, Shn 
Bajpai, Shri Vidya Dhar 
Balakrishniah, Shri T.
Banamali Babu, Shri 
Banerjee, Shrimali Mukul 
Barua, Shri Bedabrata 
Basappa, Shri K.
Basumatari, Shn D.
Besra, Shn S. C.
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Bhargava, Shri Basheshwar Narth 
Bhatia, Shri Raghunaodari Lai 
Bhattacharyyia, Shri Chapalendu 
Bheeshmadev, Shri M.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Buta Singh, Shri 
Chakleshwar Singh, Shri 
Chandrashekharappa Veerabasqppa, 

Shri T. V.
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Premalabai 
Chhotey Lai, Shri 
Chhutten Lai, Shri 
Chikkalingaiah, Shri K.
Daga, Shri M. C. ,
Das, Shri Anadi Charan 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K.
Deo, Shri S N. Singh 
Desai, Shri D. D.
Dhamankar, Shri 
Dhillon, Dr. G. S.
Dhusia, Shri Anant Prasad 
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra 
Doda. Shri Hiralal 
Dube, Shri J. P.
Dwivedi, Shri Nageshwar 
Engti, Shi Biren 
Ganga Devi, Shrimati 
Gangadeb, Shn P.
Gavit, Shri T. H.
Giri, Shri S. B.
Gokhale, Shri H. R.
Gomango, Shri Giridhar 
Gopal, Shri I£.
Gotkhinde, Shri Amiasaheb 
Gowda, Shri Pampan 
Jamilurrahman, Shri Md. 
Jeyalakshmi, Shrimati V.
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Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A.
Kailas, Dr.
Kakodkar, Shri Purushottaxn 
Kale, Shri
Kamakshaiah, Shri D.
Kamala Prasad, Shri 
Kamble, Shri T. D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kinder Lai, Shri 
Kisku, Shri A. K.
Kotoki, Shri Liladhar 
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
* Kush ok Bakula, Shri 
Lnkkappa, Shri K.
Mahajan, Shri Vikram 
Majhi, Shri Kumar 
Mandal, Shri Jagdish Narain 
Manhar, Shri Bhagatram 
Maurya. Shri B. P.
Mayathevar, Shri K.
Mirdha, Shri Nathu Ram 
Mishra, Shri BibhUti 
Mishra, Shri G. S.
Mishra. Shri Jagannath 

Mohapatra, Shri Shyam Sunder 
Murmu, Shn Yogesh Chandra 
Naik. Shri B. V.
Negi. Shri Pratap Singh 
Oraon, Shri Tuna 
Pahadia. Shri Jagannath

Painuli, Shri Paripoornanand 
Palodkar. Shri Manikrao 
Pandpy, Shri Damodar

*By mistake voted for NOES- c far ret ted

Pandey, Shri Narslngh Narain 
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shit 
Parashar, Prof. Narain Cbahd 
Patel, Shri Natwarlal 
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patnaik, Shri J. B.
Peje, Shri S. L.
Rai. Shri S. K.
Raju, Shri P. V. G.
Ram Surat Prasad, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Eao, Shrimati B. Radhabai A.
Rao, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Raut. Shri Bhola
Roy. Shri Bishwanath
Saini, Shri Mulki Raj
Samanta, Shri S. C.
Sangliana, Shri 
Sankata Prasad, Dr.
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Sayeed, Shri P. M.
Sethi, Shri Arjvin 
Shafee, Shri A.
Shahnawaz Khan, Shri 
Shailani Shri Chandra 
Shambhu Nath. Shri 
Shankaranand. Shri B.
Sharma, Shn. A. P.
Sharma. Dr. H. P.
Sharma, Dr. Shanker Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan
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Shastri, Sfari Sheopujan
Shenoy, Shri P. E.
Shinde, Shri Atfnasaheb JP.
Shivappa, Shri N.
Shivnath Singh, Shri
Siddayya, Shri & M.
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore 
Sohan Lai, Shri 'I.
Sokhi, Sardar Swaran Singh 
Sudarsanam, Shri M.
Sunder Lai, Shiri 
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tayyab Hussain, Shri 
Thakre, Shri S. B.
Thakur, Shri Krishnarao 
Tulsiram, Shri V.
Uikey, Shri M. G.
Unnikrishnan, Shri K. P.

Vakaria, Shri
Venkatasubbaiah, Shri P. 
Venkatswamy, Shri G.
Vikal, Shn Ram Chandra 
Yadav, Shri Chandrajit 
Yadav, Shn Karan Singh 
Yadav, Shri R. P.

Bhattacharyya, Shri Ptaaft' 
Bhattacharyya, Shri 3> P.
Chowhan, Shri Bharat Singh 
Dev, Shri Dasaratha 
Haider, Shri Krishna Chandra 
Hazra, Shri Manoranjan 
Horo, Shri N. -E.
*Kushok Bakula, Shri 
Lakshmikantharoma, Shrimati ? .  
Mavalankar, Shri P. Q.
Modak, Shri Bijoy 
Mukherjee, Shri Samar 
Mukherjee, Shri Saroj 
Ram Deo Singh, Shri 
Ramkanwar, Shri 
Roy, Dr Saradish 
Saha, Shn Gadadhar 
Sequeira, Shri Erasmo- De 
Sher Singh, Prof.
Singh, Shri D. N.
MR. CHAIRMAN: The result ol the 

division is: Ayes— 165; Noes—20.

The motion was adopted.

1818 hrs

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, Feb
ruary 5. 1976/Magha 16, 1897 (Saka)

*Bv mistake voted for ‘NOES’ Corrected to ‘AYES’

GMGIPND—M/NS—2360 LS—978.




